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CONSTITUENT ASSEMBLY OF. INDIA (LEGISLATIVE)
Wednesday, 31st March, 1948

The Assembly met in the Assembly Chamber of the Council House a#
Quarter to Eleven of 8 Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

' STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS )
OBLIGATIONS AND RiGHTS OF OCCUPANTS OF OLD GRANT LANDS IN CANTONMENTS
1064. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Defence be
pleased to state what are the rights of the occupants of old grant lands in Can-
tonments and the.obligations attached to such grants?

(b) Has the position of old grantees been examined by Governmenj;\? If so,
with what result?

(¢) Do Government propose to lay on the table of the House a copy of the
standing instructions given to the Deputy Director of Cantonments regarding
these old grants? . .

The Honourable Sardar Baldev Singh: (a) Grants of lands under the old
Begulations are subject to the following conditions:

(i) No proprietary rights are conferred on the grantee and the land is the
property of the Government. The land is however held rent free.

(i) The Government retains the power of resumption at any time on giving
one month’s notice.  If they give that notice they are required to pay the
value of such buildings as may have been authorised to be erected. The land
remains the property of the Government but the houses built thereon may be
transferred with the prior sanction of Government. The property’ can be
inherited.

(b) The question is not clear. The position of old grantees has been fully
clarified by various High Courts in India and by the Privy Council.

(¢} A copy of the 1Standing Instructions contained in the Military Lands
Manual (pages 253-257) is laid on the table of the House.

Mr. R. K. Sidhva: Are there any grant lands which are due for 25 and 50
years’ leases?  Under those circumstances can Government take possession
by one month’s notice as stated by the Honourable Minister?

The Honourable Sardar Baldev Singh: I am not sure about that, If the
Honourable Member will read the instructions, T think he will find out the
true position.

’
Mr. R. K. Sidhva: Is it o fact that there are certain leases for 25 years?
The Honourable Sardar Baldev Singh: May be. I cannot say off-hand.

Mr. R. K. Sidhva: How can then Government take possession with one
month’s notice?

. The Honourable Sardar Baldev Singh: Al these instructions are confained
in the statement that I am laying on the table.

2a fN})t Bi-inud in the day’s Debate. A copy has been placed in the Library of the House.—
Rd. of D. . .
[

N

(2785)
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Murrary Estares DEPARTMENT’S CONTROL OVER CAMPING (GROUNDS ON Mu:ﬂ
Roapsiv INDIA.

1085. *Mr. R, K, Sidhva: (a) Will the Honourable Minister of Defence ha
pleased to state whether the Military Estates Department is Laving control
over certain camping grounds on the main roads in India?

(b) How many ¢f such grounds have been handed over to the Public Works
Department in ateas in the East Punjab and the United Provinces and how
many remain with the Military suthorities? 4

(c) Are these camyping grounds used for their original purposes?

(d) How many of them have been leased out for agricultural purpeses?

(e) 1f any have been leased out what are the terms and conditions of the
lenge ?

The Honourable Sardar Baldev Singh: (a) Yes, Sir.

{b) 14 Camping grounds have been placed under the control of the C.P.W.D
and 109 have been retained by the Military Authorities. .

(¢) Buch Camping Grounds as are not in the active use of the Army, but
may be required for such use, have been leased out for cultivation in pursuance
of the ‘“Grow More Food'' policy.

(d) Approximately 50.

(e) Leases are for agricultural purposes and their term does not exceed 4
years. Suitable rent is charged for each lease.

Mr. R. K. Sidhva: What is the minimum suitable rent charged £or ench
lease ?

The Homourable Sardar Baldev Singh: The rent varies and if the Honour-
able Member is anxious to know the rents charged in different cases, I will
get this information for him.

Mr. R. K. Sidhva: Arising out of (¢) of the question, may I know whether
land leased out for agricultaral purposes are put to bona fide uses for such pur-

poses, or are they again let out by the people to some others for the purpose
of earning rents?

The Honourable Sardar Baldev Singh: As T have stated, they are leased out
for agricultural purposes and to the best of information available I think tha$
is the procedure that has been followed. But if the Honourable Member has
information to the contrary, I will be prepared to look into it.

Mr. R. K. Sidhva: Have they not passed hands from one-to the other?

Mr. Sneaker: For which, T think notice will be necessary., It is not possible
to-say off-hand.

Mr. R. K. Sidhva: T want to know whether Government is aware of this
because it has systematically changed hands.

Mr. Speaker: He says he will enquire into it.

Shri Biswanath Das: In view of the fact that neither the Central Govern-
ment nor the Defence Department have anv experience in matters relating to
land will the Honourable the Minister be pleased to consider the need of hand-
ing over the administration as lonz as is necessary to Provincial Governments
and request them fo look after these and credit the amounts?

The Honourable Sardar Baldev Singh: o, Sir.
Shrl Biswanath Das: May I know the reason? ’
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The Honourable Sardar Baldev Singh: The reason is that the lands are
required for military purposes.

Prof. N. G. Ranga: For how long are they required? Are they to be kept
indefinitely at the disposal of the Defence Department or cennot they be
handed over to the Provincial Governments on condition that they may be
returned to the Central Government whenever the military want them.

Mr. Speaker: There is & misunderstanding about the question. It does
not relate to requisitioned lands but to lands which are camping grounds in the
oceupation of the military. .

Prof. N. @. Ranga: Even then my suggestion is that instead of giving these
lands to some so-called agriculturist on their own initiative, will the Defence
Department consider the advisability of handing over these lands to the Pro-
vincial (Governments on condition that they should be returned to them when-
ever wanted for defence purposes.

The Honourable Sardar Baldev Singh: This is exactly the condition on
which these lands are leased out. They remain the property of the Defence
Department and they are leased out to certain people for agricultural purposes.
I do not see any definite advantage in handing-them over to Provincial Govern-
ments. -

Shri Biswanath Das: May I know the establishment required for the pur-
pose of maintaining these activities?

The Honourable Sardar Baldev Singh: I could not say off-hand?

TECHNICIANS AND oTHER OFFICERS TN SERVICE OF GOVERNMENT OF INDIA DRAWING
. HIGH SALARIES

1066. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Home Affairs
be pleased to state the tatal number of officers in the service of the Govermient
of India, (Civil and Militsry) (i) drawing Rs. 2,500 and under Rs. 8,000; (ii)
Rs. 3,001 and under Rs. 3,500; (iii) above Rs. 8,500 and under R3. 4,000; and
(iv) above Rs. 4,000 each geparately?

(b} How manv out of them .are technicians?

() Are nny of the above officers above the age limit of retirement?

The Honourable Pandit Jawaharlal Nehru: (a) (i) 217 including those draw-
ing Rs. 2,000.

(ii) 52 including those drawing Rs. 3,500.

(iii) 81 including those drawing Rs. 4,000.

+

(iv) 9.
(b) 121, including 65 officers of the Defence Services.
(c) Yes; 26.

Mr. R. K. Sidhva: May I know whether Government intend to dispense
with the services of these 26 to enable the youngsters to get appointments so
as not to mar their promotion?

The Honourable Pandit Jawaharlal Nehrn: No, Sir. These 26 were taken
for technical reasons. ~ They will be dispensed with of course as soon as auy
other technically qualified persons come ifi. They are not merely taken he-
cause of long experience but because they were considered te~hnically quali-
fied and obviously there were no other suitable persons in view.

Prof. N. @G. Ranga: Is any effort being made to get another set of people
trained to achieve equallz great efficiency so that it will be possible for Govern-

ment to dispense with these over-aged le, and at the same time not suffer
in technical efficiency? *gec peop : nov o
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The Honourable Pandit Jawaharlal Nehru: Of coursel All our training
courses are for that purpose—technical and otherwise, unless one goes inte
particular matters.

Prof, N. G. Ranga: At the senior level!

The Honourable Pandit Jawaharlal Nehru: We are talking about technicians
and efforts are of course being made to train technical personnel.

Shri V. C. Kesava Ra0: Are there any non-Indians among these officers?

Mr. Speaker: Which officers? All the officers or the 267

Shri V. C. Kesava Rao: All the officers.

The Honourable Pandit Jawaharlal Nehru: I really could not say. Of
course there are a few, but I could not say straight off.

Mr R. K. Sidhva: Are all these 26 technicians?

The Honourable Pandit Jawaharlal Nehru: My information is that they are
experienced and .technical personnel. I cannot guarantee about every one.

DISAPPEARANCE , OF TMPORTANT C. I. D. FrLEs re MaBATMA GANDEI'S Assasst®
NATION.

1067. *Mr. R K. Sidhva: (a) Will the Honourable Minister of Home Affairs
be pleased to state whether it is a fact that certnin important C.I.D. files relat-
ing to the assassination of Mahatms Gandhi have disappeared while they were
being carried by a Polize Head Constable.

(b) If so, what are the circumstances under which $hey were lost?

(c) What efforts have been made to recover these files?

The Honourable Pandit Jawaharlal Nehru: (a) No.

(b) and (c). Do not arise.

Mr. R. K. Sidhva: Is the Honourable Minister personally satisfied shap no
file was lost? i

Mr. Speaker: That is not a question asking for information.

Mr. B. K. sidhva: Does he rely upon the information supplied by his officers,
or is he satisfied?

Mr. Speaker: The answer to the question is obvious,

SErvicE Books oF CusToMs DEPARTMENT EMPLOYEES FROM PAKISTAN NOW SERVING
: N INDIA.

1068. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Finance be
pleased to state whéther the service books of various employees of the Customs’
Department who have opted out from Pakistan and are now employed in India,
have been received from the Government of Pakistan?

(b) If not, have Government written to the Government of Pakistan to
accelerate their despateh? -

gc} Is it a fact that due to the non-availability of Service Books, several
employees have not received their increments and hawp also guffered regarding
their promotions? L.

The Honourable Shri R. K, Shanmukham Chetty: (a) No, Bir. Service Books
have not been received in a large number of cases.

{b) Yes.

(¢) Increments, promotions etc. are at present regulated on the basiz of
certified statements or other available evidence and every attempt iz made to
avoid hardship to the staff.
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Posr-Wan SoaemMe oF EDUCATION ON ALL-INDIA Basis.

1069. *Shri Kighori Mohan Tripathi: (a) Will the Honoursble Minister of
Edueation be pleased to state whether any post-war scheme of education on an
all-India basis has been drawn up either by the Government of India or by the
Government of [adia snd the Governments of the different Provinces jointly?

(b) If so. what are the salient features of the scheme?
(¢) If not, do Government propose to draw up such g scheme? e

< L-)“‘*"‘F"’ l-.-if 3,’4 ‘J,":"Sal J;J- uh (&) : G’ji rw’ﬁf U’,-'- L}'HJ"'?
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The Honourable Maulana Abul Kalam Azad: (a) Yes. A scheme on post-
war education on an all-India basis was drawn up by the Central Advisory Board
of Education in January, 1944, main recommendations of which are contained
in their Report on Post-war Educational Development in India, popularly

kmown as BSargent Report. These recommendations have been generally
accepted by the Government of India and the Provincial Governments.

(b) The Honourable Member may please refer to a copy of the Sargent Report
which is svailable in the Library’ of the Assembly.

(¢) Does not arise. )
Shri Kishori Mohan Tripathi: Will the Honourable Minister be pleased to
state what steps Government have taken by now to implement that scheme?
e S By g e he e sttt ST 2Tl Ul fun
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The Honourahle Maulana' Abul Ealam Azad: A meeting ¢f the Central
Advisory Board was held in Janusry last, and an all India Conference was also
eonvened for this very purpose. Many schemes were considered in this connee-
tion and committecs have been set up. The Government is trying to push
forward the matter with great speed.
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Maulana Hasrat Mohani: Is the Honourable Minister for Education aware
of the fact that most of the Provincial Governments are acting quite contrary
to the rules framed by the Central Advisory Board? For example, the U.P.
Government are not respecting the right of every person to obtain his education
fn his mother tongue,

Mr, Speaker: What is it that the Honourable Member wants to know ?

‘Maulana Hasrat Mohani: I want to kuow whether it is a fact that some of
the Provincial Governments sltogether ignore the directions given by the Ad-
visory Couneil. :

- bt 3 S el Sl (o 2 O] 10T Ul Syl

The Homourable Maulana Abul Ealam Azad: The question dees not arise.
Mr, Speiker: It is not necessary to answer this question. It is only the
opinion of the Honourable Member.

Shri 8. V. Erishnamurthy Rao: May I know whether these films will be pre-
pared snd supplied to the principal linguistio aress in India?

Mr. Speaker: This question does nof relate to films. It refers to the Sar-
gent Report. ..

An Honourable Member: That question comes later on.

Shri 8. V. Krishnamurthy Rao: I am dorry, Sir.

HEeLP To REFUGER STUDEKTS IN RESPECT OF EXAMINATIONS.

1070. *Shri Kishori Mohan Tripathi: Will the Honourable Minister of Edu-
eation be pleased to state as to how Government propose to nelp the refugee
students in regard to their examinations in view of the fact that those who have
come over to India from Pakistan area may not be in a position to appesr at their
prescrib2d examingtions ensuing shortly? -

e Ly oS Lyl ol LB OF - eaygS ol ] Wy iyl
oty S ST SRSl ey & A KayS cadiigd o ealagyriy
o ol 0 eSley gl W] S b e b S leotel £ o8
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The Honourable Maulana Abul Ealam Azad: The Government of Indis
requested all the Provincial Governments and the Indian Universities to ufford
sll fa-ilities to students migrating from the Western' Pakistan in connection with
their examinations. Btatements indicating the concessions given by the

Universities of the East Punjab and Bombay, which are the main Universities
concerned, are laid on the table of the House.

Statement I
Indicating the concessions given by the East Punjab University to fente migrating from the
. Western Pakistan,

:I'ba fnll_nwirtg concessions were extended to refugee students who had to appear in
warious University examinations to be held in 1847, but who could not take their exami-
mations as a8 whole or in part owing to the communal disturbances .

(1) They were given the option to put in ten weeks' approved social service st the

mplmo;ﬁ:; they would be eligible fo.r the certificates or dagree for which they
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In case student could not or did not put in social service, he could join the next

h(?r class h;nt:k‘ ‘s qualifying test held by pawr; college in the East Punjab including
#he Camp College in New Delhi. -

Note.—While concession 1 above applied to Matriculation, Imtermediate (Arts and
Beience), Degree (Arts and Science) students, concessions 2 applied to Marticulation, Inter-
mediate (Arts and Science) students only, Failing 1 and 2 above, students could take
the East Punjab University Emergency Examination which was held according to the
following schedule: | :

Matriculation Febroary, 1848
Intermediate ' Jaouary, 1948,

Degree w - = February, 1948,

MA, .. (Commen-ingon 5th April.
M.L. - - . 18th March, 1948,

“BT. .. 20th March, 1948

0.T. ... lIst April, 1948,
(These examinations in normal course would have been held during the period August
to September, 1947 by the Old Punjab University). The East I:"uu]ah: University camé™
into existence on the 1st October, 1847 by an Ordimance and this University announce
that the above -examinations would be held in December, 1947, but later on changed its
decision in view of the difficulties of students. )
(4) Concessions to students appearing in examination scheduled to be held in Beptem-

ber-October, 1948 ; . .

Marticulation, F.A. and B.A. students were given the option to put in ten weals
approved mocial service and thus secure exemption in any onme subject only. Besides, on
production of evidence that a candidate had passed in nne or more papers in any exami-
nation held by the Punjab University in Lshore in 1947, he ;ms exempted from appearing

in those papers and was allowed to plete the e y appearing in the g
pspers.

- Statement 11

Indicating the ions given by the Bombay University to students migrating from the

Western Pakistan,
Copy of University of Bombay Circular No. MI of 1948,

With a view -to clarif-ing the position arising ont of the decision of the University
(vide Circular No. M-13315/1947) to grant tacilities to students who have migrated from
Bind (the Punjab and other provinees) on account of disturbances, panic or fear and
who are elizible 1o appear at the Matricnlation Examination in the ordinary course, it is
hereby broufht to the notice of the Heads of recognised schools and the gemeral publis
that the procedure for admission to the ination will be as onder:

(i) Btudents or ex-students who have migrated from Sind to the Province of Bombay,
and have joined a recognised school will be treated as regular students of the
achool concerned, and will be admitted as such to the examination.

(ii) Btudents or ex-students who have migrated from Sind to the Province of Bom-
bav, but have not joined any school, will be required to forward their appli-,
cations, with the accompaniments mentioned in (iii) below, for admission
to the examination throuch the Head of a recommised school. The Head of
the recognised achool whom the student apnroaches with a request to forward
the application shall be entitled to charge the fee of Re. 1,

(lii) Btadents or ex-students who have micrated from Sind to other places outside
he territorial jurisdiction of the University, will be admitted to the evami-
nation direct, if fonnd elicible, on production of the Teavine Certificate of
tha Tast recoenised school attended by them or in ita absence an affidavit mads
‘b the student, if major, ie.. over 18 vears, the muardian of the student (it
below 18) or hefore a macistrate or a J.P. givimg particulars re-arding the
name of the school last attended, the number of davs of attendance in the
Matriculation class and the date of hirth. The Teavine Certificate or the
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affidavit shall be attached to the application. It will not be returmed under
any circumstances. The form of application for admission to the inati
snd also the fee receipt should preferably be signed in the presence of the
person befors- whom the affidavit is mads.

{iv) Ex-students who have joined a achool in Sind subsequent to their failure ad
the last Matriculation Examination and have migrated subsequently
will also be admitted to tbe examination as ex-students falling wunder
eategories (ii) or (iii) above, despite the fact that they have lost all the rights
of an ex-student since joning a recognised school after their failure under
0-156H. Bimilarly, students who were not sent up last ear, but were other-

wise eligible, will be ad:nitted to the as specified above whether
they have joined or nct joined s school in Bind during the demi
year.

{v) Btudents migrating from places other than Sind on t of disturk , panic

or fear will be admitted to the examination as regular students only; such
students will not be admitted direct to the examination, though in their cases

' al=o the condition regarding minimum attendance for“a period of 100 days as
laid down in 5-202 will be waived, and they will be admitted if they keep am
sttendance of 50 days in a school recognised by this University.

(vl) Stadents studying in schools recognised by the University of Sind will not be
generally considered eligible for adinission to the Matriculation examination of
this Umiversity, except that those who had left the schools in Sind and have nos
bl;;l: able to migrate will be admitted to the examination as laid down in (iii}
above.

8. All students who are not eligible for admission to the examination as regular students
or ex-students, will be classified as Private candidates. Farther, the cases of those regular
students who have not been able to keep ihe attendance prescribed by 8-202 will be governed
by the foot-note to £-202 in the matter of the condonation of deficiency in attend and
Headmasters are requested to forward cases, if any, to the University for consideration
without delay. Headmast of recognised schools are further requested to insist on =
student producing the Leaving Certificate of the recognised school last attended by him
or in its absence an affidavit as indicated in clause (iii) above and satisfy themselves that
the student is eligible for admission to the examination as laid down and that he haa
{j) attended a recognised school in Sind for at least 50 days prior to migration; and
il) has migrated owing to disturbances, panic or fear. :

3. Students ‘who apply direct are advised to send the application forms duly filled in
with accompaniments as in (iii) above by Registered Post (with acknowledgement due if
a ipt is desired). The t of the fee of Rs. 15 should be sent by Money Order
and the necessary particulars rezardine the name, the address and the name of the exami-
nation, the langnages offered under 0-158 and the centre must be supplied in the Money Order
coupon. Otherwise the Money Order is likely to be refused. The Moner Orders and
the letters must be addressed to the Registrar, University Bombay, Marticulation Depart-
ment, Bombay 1, to avoid delay. Applications in_ person will not be accepted, nor will
any correspond in the ter of ipt of applications be attended to.

4 In every case where the admission is granted on the stren@th of evidence other than
the Leaving Certificate of the recognised school last attended, the admission will'be deem-
ed provisional and is liable ‘to be canceiled unless confirmed later on by the production
of the requisite Leaving Certificate of the recogmised school last attended. In all such cases
no claim for refund of fees will be admissible, and the candidate concerned will not be
entitled to receive the pass certificate if he passes the examination or to any richt to
appear after failure at any subsequent examination of the University on the more strength
o¥ his name being included in the list of candidates appearing at the examination till.
the confirmation of his admission to the examination

5. The last date of receipt of applications is Monday, the 19th January, 1948 and the
examination is due to commence on Monday, the 15th March, 1948 according to the pro-
gramme that will be notified in the Bombay Government Gazette in due course. The Seat
Numbers of candidates appearing at the examination will be exhibited at the centres con
cerned one week before the com t of the examination and didates are advised
to make their own gr ts for ascertaini their seat numbers and the detailed

programme of the examination. Queries on thess subjects from candidates will not be
sttended to.

6. Those candidates who offer Sindhi as one of the lanzuares under 0-158 as also those
who require the passage in Sindhi for translation inte Enclish in the paper in General
English will be required to appeer at Bombay or Dadar centres only, as it is not possible
to offer them these facilities at other centres. Candidates at any centre will be at liberty
to answer questions in Sindhi in papers where the option to a in the didates”
mother-language is allowed.
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7. The examination will be held at the centres shown in Circular No. M-29, dated 16th
Dece: 1847. Students offering & particular langusge will be allowed to appear only
at tl':ab“eentru tioned o, inst. th.np’ in Appeadix F (Blue Booklet) and at np
other centre.

(84) 8. B. DONGERKERY,
University Registrar.

ks

Bombay, Tth January, 1048,

et
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Shri Kishori Mohan Tripathi: Js it that the gcope of these concessions is

limited, to people cuming from Western Pakistan only or those ccming from
Eastera Pakistan can also avail themselves of these concessions?

Ol g e Sl oyt 51005 e 4 3 S 205 Uy Jaarl
PIRONVENJE FOURN TN W S N PR - T T R Y Y SR S Y
el el
The Honourable Maulana Abul Kalam Azad: This question arose mainly in

connection with students coming from Western Pakistan. The Governinents
of the East Punjab and Bombay have made arrangements in this conncction.
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Seth Govinddas: It it within the knowledge of the Honourable Minister thad

students hav. not only come from Western Pakistan but from Eastern Pakistan
also? What iz being done about their examinations?
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The Honourable Maulana Abul Kalam Azad: So far as I know West Bengal P
Governmunt have made necessary arrangements in this connection, and they
are still doing so.

SEOBETARIES, JOINT SECRETARIES, ASSISTANT SECRRTARIES ETC., AND OTHER
OFFICERS IN VARIOUS MINISTRIES.

1071. *Shri Kishori Mohan Tripathi: (s) Will the Honourable Minister of
‘Home Affairs be pleased to gtate:

(i) the numbsr of Becretaries, Assistant Secretarivs, Joint Secretaries,
- Deputy and Under Becretaries who are now serving in the various
Ministries of the Government of India; and

(ii) t.he_numbf.:r‘oi_oﬁﬁcers and officials (other than Secrstaries) in the
various Ministries who are drawing a monthly salary of Rs. 200 or
above, exclusive of allowances?

(b) Do Government propose to consider the desirability of adopting a policy
of giving representation jn the above services to the different provinces either
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in proportion to their population or in proportion to their contribution to Cen-
tral revenucs, whichever be more just?

The Honourable Pandit Jawaharlal Nehru: (a) (i) Becretaries, I1.

Additional Becretaries, 7.

Joint Becretaries, 6.

Depiity Secretaries, 88.

Under Becretaries and Assistant Becretaries, 248. _ .

(ii) The information is not readily available and its collestion would involve
time and labour incommensurate with the results obtained.

(b) Government consider that merit should be the primary consideration im
recruiting candidates to Government service; except where they have already
agreed to reservations in favour of particular communities. They regret they
do not consider it desirable to introduce any other factors such as have been
mentioned by the Honourable Member as that would lower the standagd of
eandidates and efficiency of the services.

Prof, N. G. Ranga: Is it not a fact that till now it has been the policy of
the Government not to make the Central Secretariat too predominantly
representative of any one or two Provinces?

The Honourable Pandit Jawaharlal Nehru: Yes, Sir.

Shri M. Ananthasayanam Ayyangar: May I ask -the Honourable the Prime
Minister whether there is & proposal to reconsider the allocation ascording to
communities with a view to bring about harmony smong the communities and
do away with these communal considerations? )

The Honourable Pandit Jawaharlal Nehru: That certainly is a matter for

eonsideration. I informed the House of the practice that has been going on
thus far.

PRIFONERS CONVICTED DURING ‘QUIT INDIA" STRUGGLE STILL TN SIND JArs

$1072. *Shri H. V. Kamath: Will the Honourable Minister of Home
Affairs be pleased to state:

(n) the number of political prisoners who, as the result of conviction fer
offences committad duringe the ''Quit India’ struggle of 1942, are still serving
their sentences in Sind Jails;

(b) whethen Government will take up their cases with the Government of
Pakistan; '

B (c) whether Government sre aware that arrest warrants issued by the Gov-
ernment of Sind in 1942 against some persons who absconded from Sind have
not vet been withdrawn; and

(d) whether Government will consider the question of giving such persons
immunity from arrest or extradition in the event of their distovering themseives
within the territory of the Indian Union?

The Honourable Pandit Jawsharlal Nehrn: Inquiry is being made by the
External Affairs Ministry and the question will be answered on 7th April.
CoMMISSION FOB INVESTIGATION OF INcome-Tax Evasions )

$1073. *Pandit Thakur Das Bhargava: (a) Will the Honourable Minister of

Finance he pleased to state if any commission was appointed bv Governmenf
for investigation of Income-Tax evasions?

{b) Tf so, who were thc members thereof?

.(¢) Has any amount of money been recovered as a result of the labours of
. the (‘cmmisgion?

+Answer to this question laid on the table, the questioner being absent.
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(d) How many cases arc pending for investigation before the Commission
and at what stage are they? ’

(¢) Has the Commission sent any reports so far regarding tax evasion cases?

(f) How much money has so far been spent by Government on the Com-
mission?

(g) How many officers were deputed by the Commission to see documents
and examine books of account ete., and what were the pay and other emolu-
ments of these officers?

(h) Hag the Commission made any reporfs in respect of improving the law
and the methods of detection of evasions of tax; and

(i) If so, do Governmen! propose to lay a copy of the report ou the table of
the House and state wha{ action has been tsken by Government on these
reports ?

The Honourable Shri R. K, Shanmukham Chetty: (a) Yes.

(b) 8ir 8. Varadachariar, Chairman, Mr. Justice G. 5. Rajadhayaksha and
Rai Bahadur V. D. Mazumdar, members.

(c) No. The labours of the Commission have not yet proceeded far. The Bill
more fully to define the powers of the Commission has only been passed recently
in the Legislature. '

(d) It is not in public interest either to disclose the number of cases or
the stages at which they are.

(e) No.

(N Rs. 53,964.

(g) None.

(h) A preliminary report recommending changes in two or three sections of
the Income-tax Act which seemed to the Commission to be urgently called for
has been made.

(i) A copy of the reportt is placed on the table, The necessary legislation to
effect the changes suggested by the commission was introduced in the House
on the 20th March 1948. -

~ PERSONS CRIMINALLY PROCEEDED AGAINST UNDER INcoMm-Tax Acr.

11074, *Pandit Thakur Das Bhargava: Will the Homoural'e Minister of
Finance be pleased to state:

(a) how many persons were criminally proceeded againet during the last
three years under Secticn 51 of the Income Tax Act and in how many cases
conviction took .place; )

(b) in how many cases assessees were penalised for infraction of provisions.
of the Income Tax Act, during the last three years; and

(¢) how many of these cases were compounded?

The Honourable Shri R. K. Shanmukham Chetty: I lay on the table a state-
ment showing the required information. "

¥

Statement
1944-- 456 1845 -
Part (a)—
Number of prosecutions instituted
Un "er section 51 of the Income
Tax Act. . . . 6 2 7
Numberdi s 1 o 8
1

sposed of. . . .
Number in which conviction tock place, — 1

e 1‘1‘;01me in the day's Debate. A copy has been placed in the Library of the House.—-
. of D. -

+Apswer to this question laid on the hblé, the guestioner being absent.
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Part  (b)— 104445 194546 1940-47
Number penalised for infraction of
vaisiup;a of the Income.tax Act. 6,389 6,761 8,338
FPart  (o)—
Number of cases compounded . . . 127 107 8

*Figures for Assam and Coorg are not available.

PERSONS BELONGING TO RASHTRIVA SWAYAM SEWAE SANGH AND HINDU MAHABABHA
- UNDER DETENTION IN DELHI

11075, *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Home
Affairs be pleassd to ctate the number of persons belonging to Rashtriys
Bwayam Sewak Sangh and Hindu Mahasabha arrested and detainad in Delhi
since the Sangh was declared an unlawful association?

(b) How many of themu have expressed regret and given nn pssurance in
‘writing that they will have nothing to do with the Rashtriya Bwayamn Sewak
Bangh or any other simular organisation in future?

(¢) How many of ihese have been released on giving such undertakings?

(d) How many of the remaining ones are given special Class treatment and how
many are placed in “'C'' class?

The Honourable Pandit Jawaharlal Nehru: (a) 512.
(b) About 200.
(c) 150.

(d) 20 persous have been treated as class I prisonera and The remainder as
«class IT. The previous category of A, B and C does not exist in Delni—Cises II
corresponds to C but without labour,

GrowiNGg PRACTICE BY JOINT STOCK (OMPANIES OF 1SSUING BoNUS SHARES

1076.* Shri T. T. Krishnamachari: Will the Honourable Minister of
’ Shri K, Santhanam: Finance be pleased to state:

(a) whether the altention of Government has been drawn

a to the growing
practice of Joint Stock Companies issuing Bonus Shares;

(b) whether Government have examined this new tendency from ‘the pomt
of view of its being a method of overcoming the provisions of the Income Tax
‘Act which tend to limit the rate of dividends paid to shareholders; ang

(¢) whether Government propose to treat the issue of Bonus Shares as
deferred payments of dividends and tax the persons to whom such bonus shares
ve been issued by including the value of such ghares in their total income?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Government are
aware that certain Joint Stock Companies hawe issued bonus shares,

(b) and (c). When a company issues bonus shares from its undistributed profits
such profits continue to remain in'the hands of the company, as capital, and whut
the shareholder gets is only a paper certificate as evidence of his interest in the
additional capital of the Company. The transaction takes nothing out of the
-company's coffers and puts nothing in the pockets of the shareﬁo‘ldm, The
-question of the avoidance of tax on any income does not therefore arise in such
a case. It may be added that just as the value of bonus shares is not treated
a8, income for purposes of Super tax it is not treated as income for purposes of’
refund either. Government do not propose to legislate for the value of bonuw
shares being treated as income for either purpose.

tAnswer to this question laid on the table, the questioner being absent,
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Shri T. T. Erishnamachari: In view of the fact that the capital structure
gets widened, the rate of dividend will automatically get less. Muy [ krcw
whether this does not defeat the purpose of the provisions of the Income Tax
Act which tend to limit the rate of dividends? .

The Honourable Shri R. K, Shanmukham Chetty: The Honourable Member
may remember that we have done away with the provision regarding limitation
of dividends. If it is found necessary to reintroduce a provision of that kind in
tuture we will take care tc relate the dividend to the capital employed and not
merely to the nominal paid up capital. .

Prof. N. G. Ranga: Is the bonus share issued only to a section of the share-
holders or to all shareholders? .

The Honourable Shri R. E. Shanmukham Chetty: It is issued pro rata
among all the shareholders.

Shri M. Ananthasayanam Ayyangar: The Honourable the Finance Minister
in his Finance Biil wanted to give & rebate; will he take care to see that the
ploughed-beck profits, instsad of building up reserves, are not given away in the
form of bonuses resulting in loss of income to the Government by these people
walking away with all the money.

The Honourable Shri R. K. Shanmukham Chetty: It won't in any instance
result in loss of incomb, whether the company treats it as_a separate reserve
fund or transferg it to the paid up capital. If my Honourable friend would look
at the left-hand"ide of a balance sheet he will find that the amount shown as
reserve fund is shifted to the column above shown as paid out of the paid up
capital. Tt does not make any difference so far as our taxation is concerned.

ENQUIRIES AGAINST OFFICIALS UNDER ANTI CORRUPTION IN CENTRAL
SERVICES.

1077. *Prof. N. G, Ranga: Will the Honourable Minister of Home Affairs be
pleasqgfiato state:

(a) in how many cases, since the Act against corruption in the central
services was paseed, were enquiriea ordered against officials againet whom com-
plaints and reports were received, and

(b) against how many officers were proceedings taken and with what results?

The Honourable Pandit Jawaharlal Nehru: (a) and (b). Bince the passing
of the Prevention of Corruption Act on the 11th March 1947 and upto the 10th
March 1948, 198 cases involving officials of the Central Bervices were registered
by the Delhi Special Police Establishmert. Of these, 13 cnses involving 19
Government Servants fell to the jurisdiction of the Pakistan Government and
their results are not known. In the remaining cases, 63 officials have baun
prosecuted in courts and the prosecution of another twenty is under considera-
tion. Tn the cases so far put in courts, 2 Government Servants have been con-
victed and two acquitted and the remaining cases are pending trial. Cases of
200 officials are still under investigation. '

Prof. N. G. Ranga: This applies to the Central Government servants.
What happens to the Provinces? Does not this Act extend its operations to all
the government servants all over India?

The Honourable Pandit Jawaharlal Nehru: I suppose so. But presumably
the Provincial Governments will take getion. So far as the special organisa-
tion is concerned, it extends throughout India. It has staff in various Provincial
centres also. ) )

Shri M. Ananthasayanam Ayyangar: Besides prosecuting certain individual
officers for corruption wherever facts come to light, have Government taken
steps to collect information from these officers regarding the property thev had
before 1939 and what they have today? Every government servant is bound
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to give that information. I wamt to know whether any attempts have since
been mafie to find dut what accumulations have been made by them since 1939
which will give enormous clue in the matter of detection of these things.

The Honourable Pandit Jawaharlal Nehru: This seems to be a very relevant
course of enquiry, but I cannot say what questions have been put to them.

Mr. Frank R. Anthony: Ts the fact that there has been comparatively few
enquiries concerning senior officials due to their greater immunity because of
their seniority?

The Honourable Pandit Jawaharlal Nehru: I do not think I have mention-
oidﬁ any senior officials. Where did the Honourable Member get hold of senior
officials ?

' Mr. Frank R. Anthony: Is there not a general feeling that these genior
officials do not enjoy any greater degree of honesty and there are comparatively
very few prosecut.ons against them?

The Honourable Pandit Jawaharlal Nehru: T do not know how many senior
officials are concerned in this matter.

Shri V. O, Kesava Rao: May I kmow whether there is any non-official com-
mittee appointed to detect cases of corruption?

The Honourable Pandit Jawaharlal Nehru: ot that T am aware of. Non-
officials can always draw the attention cf officials to such cases.

Shri Ramnarayan Singh: What are the special and active measures that
‘Government are taking to root out corruption from the public services in the
country ? :

Mr, Speaker: The question is too wide.

The Honourable Pandit Jawaharlal Nehru: The first measure is te have a
vigilent House here which can draw attenton to these cases.

Shri Ramnarayan Singh: I could not follow the answer.
Mr. Speaker: A vigilant House is the first measure.

Prof. N. G. Ranga: Have Government, Sir, any Complaints Section either
in the Home Department or under the Prime Minister himself, or if they have
not got it, will they consider the adv'sability of establishing a thing like thai
in order to enable the public to send their complaints with the proper assurance
‘of immunity from all consequences of makirg such complaints?

The Honourable Pandit Jawaharlal Nehru: I do not know if theve is a
regular Complaints Sect on, but even if there is no such thing, the eomplaints
that come in are in large numbers. No Government, I take it, can give immu-
nity to every person who brings in a complaint. That would simply mean that
all ‘manner of irresponsible cornplaints can be made under the protection of that
immunity and thet would be very unfair to the people concerned.

Dr. B. V. Keskar: Will Government consider the desirability of establish-
ing a tribunal for dealing with cases of corruption which will enable cases to be
disposed of expeditiously? Bometimes cases are such that in courts it would
be very difticult to get convictions?

The Honourable Pandit Jawaharlal Nehrn: I suppose each province would
have to concider the matter for ite own area; the Central Government for ite
own particular areas as well as Central Government employees. It is a matter
“which can be considered, but I am not quite sure whether that would make it
more feasble or more easy to get things done than the present course.
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Shri Ramnarayan Singh: Is the Honourable the Prime Minister aware that
corruptions have increased in the public services after the Britishers have left
the land since the 15th of August last?

The Honourable Pandit Jawaharlal Nehrn: I am not aware of the fact that
it has increased, But there is no doubt about it that during the last war more
especially, corrupion increased at a tremendous pace and we are suffering from
the effects of that even now.

Shri Khurshed Lal: Have Government any proposal under eonsideration
for the appointment of an administrative tribunal as has been done in the United
Provinees? . ) R

The Honourable Pandit Jawaharlal Nehrn: You mean to say s tribunal for
the. adm’nistrative services?

Shri Khurshed Lal: For enquiry into the cases of officials. The United
Provinces (Government have appointed one.

The Honourable Pandit Jawaharlal Wehru: That is exactly the question
that Dr. Keskar put to me and I have just answered it.

PROPOSALS FOR OHANGE OF CAPITAL OF INDIA FROM DELHI TO BETUL OB AMLA

1078. *Prof, N. @. Ranga: Will the Honourable Minister of Homie Affairs
be pleased to state:

éa) whether Government have given any consideration to the suggestion
made by Sri T. A. Ramalingam Chettiar in his speeches in the lust and present
sessions of the Assembly that the capital of India should be changed from Delhi
to a more central place like Betul or Amla; and

(b) whether Government propose to stop creating any more central insti-
tutes, research stations, museums or laboratories in Delhi?

The Honourable Pandit Jawaharlal Nehru: (a) The position still is as stated
in Sardar Patel’s reply to Shri T. A. Ramalingam Chettiar's question on the
2nd February 1948.

(b) Each proposal to locate a new office in Delhi or to transfer an -existing
office from any outlying place to Delhi is carefully considered by the Accommo-
dation Advisory Committee and ultimately by Government, bearing in mind
the paucity of accommodation in Delhi and other relevant considerations.

Prof, N. G. Ranga: Is it not & fact that Government is deciding to locate -
more and more offices in Delhi even now more and more scientific institiics,
even educational institutions and various mushrooms—in spite of the obvions
housing shortage in Delhi?

The Honourable Pandit Jawaharlal Nehru: Personally I entirely agree with
the Honourable Member that we should avoid locating any more institutes in
Delhi. In fact I have been trying my best, not with too great a success, to
prevent this. Of course this is done by each individual department. Tt is
not a matter for Government as a whole to consider. Till the scheme is finaliz-
ed. T think it is very undesirable to locate these in Delhi. There is obvious
advantage of course m having these Central institutions in places where there
are other Central institutions. Ygu get certain co-operation with other institu-
tions, delav is avoided, and a certain scientific or research atmosphere is creat-
ed. Nevertheless T do agree that this tendency to bring these institutes here
should be resisted in future.

Dr. B. Pattabhi Sitaramayya? I did not hear the earlier portion of the
answer, nor have several members around me.
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The Honourable Pandit Jawaharlal Nehru: About the change of capital?
The answer simply was that I referred to Sardsr Patel’s reply previously. If
the House wants me to add to it, Government is not paying the slightest atten-
tion to this matter.

Mr, Tajamul Hosain: In view of the fact that many empires have had their
downfall in Delhi and in view of the fact that Delhi is very near another foreign
country and there is the danger of invasion at any time. and in view also of the
fact that the climate of this place is very extreme both in the summer and in
the winter, do Government propose to change the Capital of Delhi to a central
place such ag in Bihar or U. P.? I am talking of a central place without

suggesting any particular place. ) :

The Honourable Pandit Jawaharlal Nehru: That was, Sir, the main ques-
tion which I have answered, that is at the present moment Government do not
think it necessary or desirable to devote any fime or energy to thinking over
this question. -

Shri M. Ananthasayanam Ayyangdr: Apart from the question of shortage
of sccommbodation which msay necessitate certain of these Central institutions
being ghifted to another place, may I know whether, in view of Delhi being
wo near the, porder, Government has considered the possibility of establishing a
central place so that in case of emergency these central institutions can be
shifted ?

The Honourable Pandit Jawaharlal Nehru: If the Honourable Member is
referring to scientific and techhical institutes, as I have said we should like
them spread out all over the country and not to be located in one place at all,
or if you like, to have numerous central places.

PropvucrioN ofF EpvcaTion Fiums 1N INDIa.

1079. *Prof. N, G. Ranga: Will the Honourable Minister of Information and
Broadcusting be plessed to state:

(a) how many education films were produced during the last year;

(b) how many are proposed to be produced during this year;

(c) whether these are produced in consultation with the Ministry of
Eduecation;

(d) whether any efforts will be made to present some of the historical events
in contemporary and ancien{ Indian history; and

(e) whether th- lives of our great religious, social, and politicai leaders are
proposed to be presented in a dramatised manner?

The Honourable Pandit Jawaharlal Nehru: (a) to (e). So far no educa-
tional film in the strict sense of the term has been produced and the existing
units of production are not adequate for the purpose but the subject is deserv-
ing of further investigation which will be made.

The object of the revived Film organisation of the Government of India,
which will begin to function within the next 2-8 months, is to produce films of
general and cultural interest.

The activities of the new organisation will be two-fold, viz., the production
of News reels of topical events of general and national interest and the production
of documentary films. The purpose of the documentaries will be to film the
various cultural activities of the country including great historical events in
contemporary as well as sncient History. ’

Purely biographical films fall generally within the purview of commersis}
organisations.
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Seth Govinddas: Have the Government received any applications from
ivate parties who are willing to produce these educational films with the
E::}p of the Government?
The Honourable Pandit Jawaharlal Nehru: I am afraid without enquiry I
eannot answer that question.

Shri M. Ananthasayanam Ayyangar: Have the Government considered the .
desirability of asking film ‘producers who get licences from the Central Govern-
ment for the production of three or four films that every one of the three or four
films must be an educational film?

The Honourable Pandit Jawaharlal Nehru: That might be done, but the
type of educstiorial film that these film producers might produce may give =
wrong type of education.

Shri M. Ananthasayanam Ayyangar: But could not the theme or the thes:s
bo set by the Central Government and the manuiacturers asked to produce tne
films in accordance with that?

The Honourable Pandit Jawaharlal Nehru: It is not a question of sefting
put u pariicular theme or thesis; s great deal in this matter depends on the
mentality of the producers. Of course, what the Honourable Member suggesta
mas he done. The producers may be asked to make filme in accordance with
a particular theme, but it is just possible that thesé films muy or may not he of
the kind we require

Begum Aizaz Rasul: Have Government considered the desirability of mak-
ing arrangements for more educational films to be shown in rural areas?

The Honourable Pandit Jawaharlal Nehru: For the moment we are con-
sidering the feasibility of producing fiims; once they are produced we will
send them out to rural areas, .

Begum Aizaz Rasul: But there are quite a number of existing educational
films which would serve a useful purpose if they are shown in rural areas.

The Honourable Pandit Jawaharlal Nehru: I have no doubt that it is 2
very good policy to adopt.

8hri 8. V. Krishnamutthy Rao: Will arrangements he made to make
sufficient number of copies and distribute them in different linguistic areas?

The Honourable Pandit Jawaharlal Nehru: I do not know how many ecopies
are at present made, but an endeavour will be made to have enough copies for
distribution.

Shri S. V. Krishnamurthy Bao: My question is are sufficient number of
rcopies made to cover all the principal linguistic areas so that they may reach
everv nook and corner of the country?

The Honourable Pandit Jawaharlal Nehru: As I said an attempt is hemg
made to cover the principal linguistic areas. It is always & question of balane-
ing—whether it is worthwhile spending & lot of money over a particular area at
a particular fime.

Shri 8. V. Krishnamurthy Rao: What I mean to say is, Sir, that even

wsaopies in Hindi and English can be distributed-fo different linguistic areas and
they may be exhibited in those areas

DEucIsIoN re TRANSFER OF CONTROL OF EXTERNAL PUBLICITY TO EXTERNAL
) A¥FalRS MINISTRY. -

1080. *Prof, N, G. Ranga: Will the Honourable Ministar of Tnformation
and Broadcasting be pleased to state: B

(8) whether any degicion has been reached upon the recent discussions bLe-
_tween }_1'5 Ministrv and the Ministry of External Affairs, regarding the question
of placing external publicity under ‘the latter’s eontrol and direction: and
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(b) how many of their officers of this section are Indians and how many ore
non-Indians ?

.The Honourable Pandit Jawaharlal Nehru: (a) No; not yet.

(b) Non-Indians, Nil, Indians, sixteen.

Micrrary TRamwiNg FoR UNIVERsITY STUDENTS AND Usrversrry Cogps.

1081. *Prof. N. @. Ranga: Will the Honourable Minister of Defence be
plgased to state:

(s) what steps sre being taken to provide military training for University
students and in how many Universities such steps are being taken.

(b) whether any new University Corps has been opened since the advent of
National Government; and

(¢) what are the Universities in which such Corps are not yet organised®

The Honourable Sardar Baldev Singh: (a) and (¢). I would invite the
Honourable Member's attention to the Report of the National Cadet Corps Com-
mittee and to my statement on this subject made in Shis House on the 13th
March 1948. The senior division of the National Cadet Corps which it is pro-
posed to form will cater for all universities and colleges, including Intermediate
colleges and Technical Institutions of collegiate status.

(b) No. .

Prof. N. G. Rangs: Will the colleges be free to organise or not to orgsmise
the Cadet Corps?

The Honourable Sardar Baldev Singh: All the Colleges will be expected to
organige Corps.

Prof. N. G. Ranga: Will any financial grants be made to them, Bir?

The Honourable Sardar Baldev Singh: That is clear from the statement I
made on the 13th—everything is contained in that statement.

Beth Qovinddas: Are Government awsre of the fact that there are many
universities which want a greater number than has been provided for those
universities by the Honourable Minister?

The Honourable Sardar Baldev Singh: As I pointed out in my statement,
this is only a beginning. As soon as this quota is completed by the universities
this matter will be given further consideration.

Pandit Lakshmi Eanta Maltra: Iz the Honourable Minister aware that in
most of the university training corps there is a shortage of armaments and
the armaments that are available are outmoded snd out of date?

The Honourable Sardar Baldev Singh: It will be the duty of the Govern-
ment of Indie to provide armaments and we have taken the responsibility. If
the Honourable Member will refer to my statement, he will see that I have made
the position clear thare, "

Pandit Lakshmi Kanta Maitra: I have, of ocourse, read his statement.
What I want to know is whether the Honourable the Defence Minister, is aware
of the fact that the srmaments at present in the possession of U. T. C.'s are
entirely out of date and outmoded? }

The Honourable Sardar Baldev Singh: The only equipment of the U.T.C."s
is the rifle, _

Pandit Lakshmi Kanta Maltra: But they are mostly broken.

The Honourable Bardar Baldev Bingh: The broken ones are replaced
periodically,
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Shri M. Ananthagayanam Ayyangar: May I ask fhe Honourable Minister
whether with a view to increase the number of trained men, he will int: e
an element of compulsion among the college studente to undergo military -
ing?

The Honourable Sardar Baldev Binghg It is not fhe intention of Govern-
ment to introduce compulsion at this stage, bub if the response is not satisfao-
tory, this matter will be reconsidered later.

Begum Aizaz Rasul: May I know what will happem o the women students
of the universities?

The Honourable Sardar Baldev Singh: They are also provided for.

AporrrioNn oF CauBRIDGE CERTIFIOATE OF EXAMINATION FOR STUDENTS IN
Inxpaw Somoous

1083, *Seth Govinddas: (a) Will the Honourable Minister of Mdueation be
pleased to state whether it is & fact that the examination of certain schools in
this countrv iz held under foreign Universities, such as Cambridgs University?._

(b) If so. do Governinent propose to sbolish such examinatiors and how
much time will ib take to do go?
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The Honourable Maulana Abul Ealam Azad: (a) Yea.

(b) The ,C;mbridge Certificate Examinations referred to by the Eo_nourablo
Member are mostly taken advantage of by Anglo-Indian Schools. Their future
is at present under consideration.
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- O T A e e et he. Anglo Tnfian students do

ot know Imdian languages. What are the steps the Government propose
%0 take to impart education to the Anglo-Indians in the Indian languages?
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Gripmwe Cruss ror PREMIER EpvcaTioNaL INSTITUTIONS IN INDIA

1083, *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Defence
be gileasei to state what steps are being taken to make the younger generation
of students Air-rainded?

(b) Have Government considered the possibilities of instituting Gliding Clubs
in the premier educational institutions: of the country?

The Honourable Sardar Baldev Singh: The question should have been
addressed to the Honourable Minister of Communications. I# has accordingly
“been transferred to the list of questions for 6th April, 1948, when the Honour-
sble Minister of Communications will answer ib.

Persons NomiNATED T0 I. C. 8. OR INDIAN ADMINISTRATIVE SERVICE FROM
CERTAIN SERVICES AND PROFESSIONS 2]
1084. *Shri V. C. Kesava Rao: Will the Honourable Minister of Homa
_ Affairs be pleased io state the number of persons who have been nominsted to
the Indian Civil Service or to the Indian Administrative Service after the war
from the following categories: (i) War service, (ii) Provincial service, (iii) Mer-
eantile community, and (iv) Bar?
The Honourable Pandit Jawaharlal Nehru: (i) 60.
(ii) Information has been called for from the Provincial Governments and
will be placed on the table when available.
(iif) and (iv). Nil. '

EricmmIry o¥ TEMPORARY GOVERNMENT SERVANTS FOR PROVIDENT Funp, PosTiL
INSURANCE ETC.

1085. *Shri V. 0. Kesava Rao: (a) Will the Honourable Minister of Finance
be pleased to.state whether tempo! Government servants are eligible for
leave under the rules which are applicable to permanent-Government servants?

() Is it a fact that the Central Pay Commission had recommended the
same privileges that are giver to permanent servants to temporary servants aiso?

(c) Are the temporary Government servants éligible to contribute to General
Provident Fund and Fostal Insurance? '

The Honourable Shri R. K, Shanmukham Ohetty: (a) The leave rules
applicable to temporary Government servapds are not identical with those
applicable to permanent employees under the Government.

(b) The Commission have recommended that temporary Government
servants employed for indefinite periods should be sllowed after one year's «
service earned leave as admissible to permanent Government servants.

(¢) Temporary Government servants are eligible to join the General Provi-
dent Fund if the Head of the Office concerned can certify that they are likely
to be made permanent. They can also cover their lives by Postal Insurance i
they have been entertained to supplement regular establishments and the dura-
tion of their appointment is likely to be continuous.

Shri M. Ananthasayanam Ayyangar: May I know, Sir, if Government has
accepled the recommendation of the Central Pay Commission that after one

year's service earned leave as admissible to permanent Government servants
should be allowed to femporary servants? -

The Honourable Shri B. K. Shanmukham Chetty: That is what I have
stated—that the Commission have recommended ib.

Shri M. Apanthasayanam Ayyangar: The Honourable Minister, I under
gtood, said that the Pay Commission has recommended that. What is the attj-
fude of Government mg what is their decision? Has the Government accepted’
the recommendation that temporary servante after a period of one year should”
also be entitled to the same privileges s are given to psrmanent servants?
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The Honourable Shri R. K. Shanmukham Chetty: No decision has yet been
taken by Government. The matter is under examination and I am not in &
position to say exactly what will be the ultimate decision of Government,

Tatvinvazr a3t A2aNGriATioN ofF Lapy Haroinae Maorcau CoLLesr BY
GOVERNMENT

11086. *Shri B. N. Munavalli: (a) Will the Honourable Minister of Health
‘be pleasad to state whether it ig a fact that Government propose to take over
the administration of the Lady Hardinge Medical College? If so, when?

{b) Among the staff of the Lady Hardinge College, how many are British?

(c) Do Government propose to Indianise the whole staff and if so, when?

The Honourable Rajkumari Amrit Eaur: (s) The question is under con-
sideration.,

(b) and (¢). There are two British officers, on the staff of the College, both
of whom have tendered their resignation which will take effect from the 14th
April, 1948.

Inp1aN ARMY LABORATOBY UNDER DIRECTOR OF TECHNICAL DEVELOPMENT

1087. *Shri Biswanath Das: Will the Honourable Minister of Defence bs
pleased to state: .

(a) whether the Indian Army has its own lasboratory with ite necessary
scientific personnel under the Director of Technical PDevelopments;

{(b) the number of scientists employed under him;

(c) the sort of co-ordination that is being maintained between these scientiste

those working under scientific, technical or technological institutions under

the various universities and instituitions in India;

(d) whether Government have considered the question of seeking the advice
and co-operation of eminent Indian Scientists in the field of Research of Scienti-
fio and Chemical Warfare and co-ordinating their activities with those of the
Bcientists attached to the Deféhce departments;

(e) whether it is a fact that o few Scientists were recruited between now and
‘August 1947; and

(f) the number and academic qualifications of each of these gentlemem
referred to in part (e) above without giving names?

The Honourable Sardar Baldev Singh: (a) Yes, Sir.

(b) 29 (Gazetted rank), .

(¢) and (d). Close contact is maintained with outside institutions engaged
-on similar work by means of lisison visits by senior officers of the Establishment,
in addition to direet correspondence on various scientific, technical and techno-
logical problems. To secure more effective and efficient co-ordination, it fs
Jproposed to appoint a distinguished Indian Scientist as Secientific Adviser-to the
Ministry of Defence and to associate with him a body of Advisers composed of
eminent scientists.

(e) No person was recruited to any gazetted scientist’s post after Augusl
U947

(f) Does not arise in view of the answer to (e) above,
Shri Biswanath Das: May I know, Sir, whether any research work is under-
faken in these laboratories, and if so with what result?

The Homourable Sardar Baldev Singh: I could not say off-hand, but if the
jlzonoumble Member is interested to know the details, I will be able to get thems
for him, .

+Answer to this question laid on the table, the questioner being absent.
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Shri Biswanath Das: Sir, I am exceedingly interested; not only I but the
whole House will be anxious to kmow whether it is a fact that these Laboratories
and the Scientists there were only carrying out the directions and instructions
that emanated from England and from the British War Office or doing research
work themselves ?

The Honourable Sardar Baldev Singh: Obviously, Sir, researches are carried
on in the Laboratories but I could not give the details; and it is not possible
for me to give also details as to the results of the different researches that have
been carried on in these Laboratories.

8hri Biswanath Das: May I know, Sir, whether it is & fact that the Mission

, that had been to England has studied the research organisations in England
and whether they propose to follow anything in that direction in reforming our

organisation? h

The Honourable Sardar Baldey Singh: Which Mission is the Honourable
Member referring t6? The recent one ?

Shri Biswanath Das: Repeat, Sir.

The Honourable Sardar Baldev Singh: The recent one had nothing to do
with these Research Laboratories.

Shri Biswanath Dag: May I know whether they have studied the organiss-
tion of such institutions in different States like England, America snd France?

The Honourable Sardar Baldev Singh: Not the Mission which recently
visited the U. K.

Shri Biswanath Das: May I know whether Government have taken any
steps to ascertain from such Foreign State organisations that are in existence
the work that is being carried on in such organisations in those States to have
our Laboratories of the Defence Department modernized and re-shaped in the
said same manner?

The Honourable Sardar Baldev Singh: Yes, Sir. As far as our Mission was
eoncerned it was not entrusted with this job, but we have taken advantage of
the visit of & prominent Scientist to this country and he has suggested methods
of improvement.

Bhri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister tf
it is a fact that in some of the Laboratories and research institutions, Indians
who are M.Sc.’s and D.Se’s are placed under European non-matriculates merely
because they are Captains and Majors? : '

The Honourable Sardar Baldev Singh: As I have stated, we have decided
to appoint eminent Scientists to be in charge of this scientific organisation.

Shri M. Ananthasayanam Ayyangar: Will the Honourable Minister com-
sider the desirability of removing these superimposed Army personnel who are
not scientific men, who are now in charge of administration?

The Honourable Sardar Baldev Singh: Our intention is to employ e
best possible men. )

Shri M. Ananthasayanam Ayyangar: What about the existing men?

The Honourable Sardar Baldev Singh: That is what I have stafed; we do
not desire to keep any useless persons in these Laboratories,

Shri M. AnanthaSayanam Ayyangar: May I know, Sir, whether the Honour-
able Minister has considered the desirability of shifting the Laboratories like
the Optical Research Laboratory at Dehra Dun, to so locate them that there
may be collaboration between scientific research on one side and research carried
on for war? ) .

The Honourable Sardar Baldev Singh: I could not say, but that will depend
on the Scientist who is going to be appointed shortly.
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-

Pandit Lakshmi Kanta Maitra: May I know, Sir, if he is aware that towards
the close of the War, a very vast body of up-to-date scientific machinery was
imported into the Ordnance Factories and that they have not yet been un-
packed and for want of technical personnel they have not been handled and
opened ?

The Honourable Sardar Baldev Singh: It is not possible for me to say what
bappened with those unpacked boxes.

Pandit Lakshmi Eanta Maitra: Is the Honourable Minister aware that
even now mn Calcutta—in Cossipore and Ishapore—huge boxes full of up-to-date
machinery are lying idle and nobody knows how to use them or open them?

The Honourable Sardar Baldev Singh: I will take advantage of the informa-
tion supplied by the Homourable Member and pass it on to the Bcientifia
Adviser. )

Pandit Lakshmi Kanta Majtra: I am prepared to give him full information.

Mr, Speaker: Let him give the information.

Pandit Lakshmi EKanta Maitra: I am not talking in a lighter vein; it is am
important matter and I am prepared to furnish him with full information.

Mr, Speaker: He may do so, but it is not permissible in Question Hour.

Shri Biswanath Das: In view of the facts revealed in the course of this
interpellation, will the Honourable Minister be pleased to state whether he
would think of re-organising and re-modelling the Defence Department Labo-
ratory and its work and the Research Section?

The Honourable Sardar Baldev Singh: That is the intention; I have already
stated so.

Prof. N. G. Ranga: In view of the fact that in England as well as in
Canada, Scientists have begun to take sides because of their political ideologies.
will Government take care to see that those Bcientists who will be put on this
Advisory Committee and also who will be placed in charge of this import-
ant and strategic work, will be completely loyal to the national and democratio
and secular ideals of the State?

Mr. Speaker: I think this is a suggestion for consideration.

Shri S. V. Erishnamurthy Rao: May I ask, Bir, if any research iz being
carried on to utilise atomic energy for military or industrial purposes?

The Honourable Sardar Baldew Singh: The Honoyrsble Member knows that
it is quite a separate subject.

“

UrmisaTion oF INDIa MY DURING PEACE Trzs’

1088. *Shrl Biswanath Das: Will the Honoursble Minister of Defence bs
pleased to state:

(a) the programme of utilising the Army during peace times; and

(b) whether Government propose to consider the need of training them us
skilled technicians, agriculturiste or horticulturists or in dairy work and also in
laying down roads and similar other village reconstruction work?

The Honourable Sardar Baldev Singh: (a) The role of the Army during
peace-time is, firstly to train for war and, secondly, to render such aid as may,
be necessary to the civil power in maintaining law and order.

(b) No, 8ir. If the Army were to be trained mosily in the vocations suggesf-
ed by the Honourable Member, then it will not he in a position to fulfil its pri-
mary role which is to be ready at sll times to defend the country sgainst any
possible foreign aggression. :
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~ Shri Biswanath Das: May I know, Sir, whether the Honourable Minister
is aware of the fact that during the war in Germany the Army personnel were
also attending to repairs of vehicles and other necessaries and armaments of a
lighter type, in the field, because they were given technical training before as
soldiers ?

The Honourable Sardar Baldev Singh: That technical training is a part of
this Army’s training, but what the Honourable Member refers to is training in
agriculture and horticulture. )

Shri Biswanath Das: Does the Honourable Minister know also that armies
in other countries produce their own foodstuffs, say vegetables? So, could he
take a lesson from such a course of action and think of utilising the Army for
producing vegetables and the like?

Mr, Speaker: I am afraid this cannob be allowed. )
PrysicAL TBAINING FOR OFFICERS OF INDIAN Ammy ORDNANCE CoRPS 0B ROYAL

Inpan Ammy SeRvIcE ComPs

1089. *Shri Biswanath Das: Will the Honourable Minister' of Defence be
pleased to state:

‘(a) the number of officers employed in staff service, administration work and
in such services as the Indian Army Ordnance Corps, or the Royal Indian Army
Bervice Corps: i

(b) whether compulsory physical training for all such officers is being inzisted
upon;

(c) whether there is any rule regarding such insistence and to what extent
it is enforced: and

(d) whether Government propose {o consider the desirability of giving a
month's refresher course each year to all officers referred to in part (a) above
in the interest of an efficient army?

The Honourable Sardar Baldev Singh: (s) I lay a statement on the table
of the House.

(b), (¢) and (d). Tt is not considered necessary to insist on _compulsory
physical training for all officers employed on the staff or in administrative
eppointments.  Officers are responsible far keeping themselves physically fib
but, where therr is 2ny doubt regarding officers doing 8o, it is within the powers
of Commanders at all levels to order the offiagrs under their command to attend
and take part in physical training parades. Such action is, in fact, taken from
time to time. Officers are medically examined each year and, in some cases,
more”often. The general standard of health is high and Government do nob
consider it necessary to institute yearly refresher courses in physical training for
them. b —

Statemen?
The suthorised numbers for the services in question, as on the lst Janupary, 1848 are
as follows : . _ .
(i) Btaffe at Army Headquaters C: d, Division, Brigade, Area and
Bub-Area, etc., Headquariers .o 1,504
(ii) Indian Army Ordoance Corps ... 865
(iii) Royal Indian Army Bervice Corps—
] Supply Branch .. 34
A.T. Branch ... . 61
M.T. Branch = ... .. 3B
(iv) LEM.E. ’ :
(v) LAM.C.
{vi) LBV. & F.

s58%
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Shri Biswanath Das: May I know, B8ir, how long officers are kept in
Ordnance work or how long in administrative work? Are they kept for short
terms or for long terms like two years, three years, five years and the like?

The Honourable Sardar Baldev Singh: I am afraid, Bir, T have not got this
information; but the officers work according to the duties assigned to them and
the number of hours they have to work every day.

Mr. Speaker: The point is whether work is allotted to them by rotation.

Shri Biswanath Das: Rotation in the sense of a period of time—saly, one or
two years. .

The Honourable Sardar Baldev Singh: I have not got that information.

Pandit Lakshmj Eanta Maitra: May I enquire of the Honourable Minister
what, has happened to the Committee which he proposed to appoint to go inte
the whole question of the working of the Ordnance Factories?

Mr. Speaker: This question does not refer to Ordnance Factories.

Shri M. Ananthasayanam Ayyangar: It refers to Ordnance Corps. But I
think it includes both.

The Honourable Sardar Baldev Singh: Which Committee is the Honourable
Member referring to?

Pandit Lakshmi Kanta Maitra: The Honourasble Minister in a previous
speech of his said that he had already appointed a Committee to go into the
question of Ordnance Factories and that that Committee was examining the
question of these personnal.

The Honourable Sardar Baldev Singh: As far as I remember, I referred o
the Committee which was appointed to go into the working of these Ordnance
Factories. i

Pandit Lakshmi Kanta Maitra: And also dealing with the technical person-
uel.

The Honourable Sarder Baldev Singh: No. Not dealing with this particular
question.

HYDERABAD (GOVERNMENT'S PROTEST TO INDIA AGAINST NEW MADRAS-NAGPUR
- AIR SRRVICE. —_

—

1090. *Shri Brajeshwar Prasad: Will the Honourable the Minister of States
be pleased to state: -

(8) whether it is a fact that the Nizam's Government has protested to the
Indian Union authorities againet the operstion of a new air service from Madras
to Nagpur vie Bangalore and Hyvderabad without previous consultation with and
the consent of the Hyderabad Government: and

(b) if 8o, what steps the Government of Indis propose to take in this matter?

The Honourable Pandit Jawaharlal Nehrw: (a) and (b). A communieation
up this matter has been received from His Exalted Highness the Nizam's (iov-
ernment and is now under examination.

OLp GOVERNMENT oF INDIA OFFICIALS’ ANXIETY TO RETURN T0 INDIA FROM
PAKISTAN.

1091. *Shri Biswanath Das: Will the Honourable Minister of Home Affairs
be pleased to state: .

(a) whether it is a fact that eight thousand officials of different Ministries

the Government of India have expressed their anxiety to return to Indis
from Pakistan;

(b) if so, which are the different Ministries to which such officials belong
and what is the status of such officials;
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(c) the reasons for their leaving Pakistan service, for which they had origi-
nally gpted: ’

(d) the manner in which this anxiety to return to India was conveyed to
QGovernment as also the procedure followed: and

(e) what is the decision of the Government of India on this issue?

The Honourable Pandit Jawaharlal Nehru: (a) to (d). Information regard-
ing the exact numbers and other particulars required have been called for from
the Ministries concerned and will be placed on the table of the House when:

comuoleta.

{¢) Government will consider the matter after the necessary information has
been collected. Honourable Members will doubtless appreciate that it would
be unfair to decide this issue without full knowledge @ tha pnature and dimensions
of the problem. )

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister if
he wouid associste a Committee of this House to consider the desirability of
takine hack such of those persons who are anxious to return, to enquire into the
grounds for their coming back here; whether they are really hona-fide peop.c and
whether they are not likely to commit sabotage in the safety of India®

The Honourable Pandit Jawaharlal Nehru: Government is always glad to-
bave the co-operation of members and Committees of the House. But it is not
quite clear to me how a Committee of the House will go into this guestion.
The present position, su faf as the Government is concerned, is this, that all
Central Government employees who opted for service in India finally in the
first instance are given preference over other employees who opted for India later.
Emplovees of the Central Government nominated by the Transfer Bureau of
the Ministry of HBome Affairs will have to be absorbed before any employes who
first provisionally opted for Pakistan and later changed his option is taken in
service. The employee’'s character and antecedents have to he verified before
re-employment so thut we may eusure that he is a safe person from the security
point of view. Thus far, as a matter of fact, most of the cases dealt with have
been cases of non-Muslim employees who had provisionally opted for Pakistan
and subsequently chbanged their option.

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister
if. for the elucidation of the House, he would pidce one or two of the standard
Agreements on the table to enable the House to find out if these people who
are trying to come back, if they are suitable to come back under all conditions
or only under particular conditiona?

The Honourable Pandit Jawaharlal Nehru: I do not lmow whether there is
any '‘Standard Agreement’’. As the Honourable Member must be awsre, the
Partition Committee and Couneil used to meet and pass numerous Resolutions.
One of the Resolutions was to the effect that Government employees could pro-
visionally opt for six months and éhen change their option. There is nothing
much more to be said about it.

Pandit Lakshmi Kanta Maitra: Is there any mschinery established by thiz
Government which scrutinises every single case of the optees to the Indian
Union or are the Government taking them en mass simply because they bave
opted to the Indian Union?

The Honourable Pandit Jawaharlal Nehru: No. Sir. Each case is judged on
the merits, normally by the respective Department, after various enquiries have
beer made. Thus far, the cases that have come up mostly are the cases of non-
Muslims who opted provisionally to Pakistan and owing to various develop-
ments could not continue to remain or did not like to remain there. In fact,
¢ases have also occurred where some non-Muslims had finally opted for Pakistan
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who left Pakistan and came here. They do not, of course, come under any
Agreement at all. But in view of the fact that conditions arose in Pskistan
which they found difficult for them, they. came here and we do not rule them
out entirely, although, naturally, they have to take their turn at the bottom of
the list, subject to sécurity measures and enquiry.

Pandit Lakshmi Eanta Majtra: But do Government propose to establish.
an ad hoc machinery to go into all these questions?

The Honourable Pandit Jawaharlal Nehru: In respect of which questions?

Pandjt Lakshmi EKanta Maitra: I want to know from the Government whe-
ther they have got a settled policy in this respect; whether they are going to
establish an ad hoc Committee or machinery which will go into all these cases,.
instead of their being left to the individual caprices of & partioular heads of
Departments in the different Ministries?

The Honourable Pandit Jawsharlal Nehrn: I have jut read out to the
House the settled policy of Government in regard to this matter. The question
has not. arisen in the way, possibly, Honourable Members seem to imagine by
reading newspaper reports. Newspaper reports, may I add, are useful in their
own way, but sometimes extraordinarily misinformed and they lead one to all
manner of conclusions. The question has not arisen in this way. The cases
that have arisen are yet largely of non-Muslims who have come here and also
of a few individual Muslims, whom we have enquired into. I do not know how
many have been taken back. The most that happens iz that after enquiry the
names are put at the tag end of a lony list and nobody knows when that tag end
will be resched in the list. But in view of the great interest that the House
has taken in the matter. special care will be taken. As far as I know, it is not
merely a question of each Department desling with it; to some extent it is so;
but the Home Ministry exercises a general supervision.

Shri Biswanath Das: May I Imow whether in coming to a decision on this.
question the Government have considered the question of promotions of the
inecumbents who are working in the places vacated by the people who opted for
Pakistan in those difficult times, either Hindus, Muslims, Christians, or who-
ever they may be. That is number one. Secondly, this House has appointed
s Retrenchment Committee. Whether the officers and the subordinates who
will be retrenched. whether these people would have prior claims or those who
opted from.Pakistan to India. These are two questions which I want to know
whether the Government have considered.

~The Honourable Pandit Jawaharlal Nehru: I do not -quite follow the Honour-
sble Member when he refers to ‘‘promotion’’. I do not quite see where promo-
tion comes in. )

Shri Biswanath Das: Tt dpes. _

The Honourable Pandit Jawaharlal Nehru: The whole point is that if a
person opts for India, it does not necessarily follow that he must inevitably get
some kind of employment here. If found suitable, he is put on the list from
which employment will be given and if retrenchment takes place. naturally, if
there is no room, the question of giving him employment does not arise.

Shri Biswanath Das: Sir, the question of promotion comes in in this way,
namely, . ... ..

Mr. Speaker: That will be going into an argument. snd explanation.

Shri Biswanath Das: I have to explain my question, so that I will be able-
to obtain a satisfactory answer. -

Mr. Speaker: There is hardly any time.

Shri M. Ananthasayanam Ayyangar: May I agk the Honourable Minister if

it is not & rule that within six months people who want to come back should
eXercise their option and if so, is the Honoursble Minjster not in s position fo:
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say how many of them are Muslims and how many are non-Muslims and
whether they come for Transport service or ‘any other key Bervice?

The Honourable Pandit Jawaharlal Nehru: I cannot give that exact infor-
mation now, because the option may have been exercised within that period and
the information would have been with our High Commissioners and the
figures might not have been collected.

Pandit Lakshmi Eanta Maitra: Do Government propose to take a decision
at the Cabinet level in regard to this problem?

The Honourable Pandit Jawaharlal Nehru: We have taken a decision.
That 1 have already read out.

Pandit Lakshmi Kanta Majtra: I am asking the Honourable Minister for &
different thing. We have been hearing from the Honourable Minister for Rail-
ways with respect to employees returning back to India that some decision has
‘been taken by the Home Ministry. I want to know whether the Governmens
would take up this matter at the Cabinet level and come to a decision on it one
way or the“other.

Prol. N. G. Ranga: Decision as to whether they may be allowed to come
here or not.

. The Honourable Pandit Jawaharlal Nehrn: When the Cabinet is in agree-
ment with the Home Ministry’s circular, that question does not arise.

Pandit Lakshmi Eanta Maitra: Not tacit agreement. I want to Jnow
whether Government is going to discuss this matter at the Cabinet level and
come to a decision. :

The Honourable Pandit Jawaharlal Nehru: Government have no-‘m'tenﬁon
-at present of doing so: when occasion arises, they will do it.

(b) WRITTEN ANSWERS,
CoMPLAINTS AGAINST BoarRp oF FrLm CENsoEs.

1092. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of information
and Broadeasting be pleased to state whether there are any complaints sgainsh
the present Film Censorship ?

(b) Are Government aware that there is a demand for change in the personnel
of the Board of Film Censors?

(c) Is 80, have Government considered the question? If so; what is the result?

(d) Do _Government propose to appoint a non-official as President of the
"Board of Film Consors ?

(e) If so, when is the decision likely to be taken?

The Honourable Pandit Jawaharial Nehru: (a) to (e). The Honourable
“Member is probably aware that there is no Central Censorship of films and thad
under Section 7 of the Cinematograph Act, 1918, the authority for certification
of films rests with the Boards of Censors constituted by the Provincial Govern-
ments. There are at present three such Boards, one dach at Bombey, Madras
and Calcutta, with an official Chairman. A certificate given by a Board of
“Film Censors in any of the Provinces is valid throughout India.

There have been several representations about the need for uniformity and
improved standard of censorship and fhe Government of India have now under
consideration a proposal for Central Censorship of films, imported or indigenous,
4brough s Central Board of Censors, which has been approved by the Btanding
_Advisory Committes.
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Scmoor oF MmTarYy ENGINEERIRG AT ROORKRE.

1093. *@iani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Defence be pleased to state whether it is o fact that Government started -
school of Military Engincering at Roorkee in the vear 1943 to train Overseers
sto? )

(b) If so, what was the expenditure incurred to-train the first batch in the
said institution?

(c) How many students were admiited in that batch?

(d) How many students of that batch completed their course sucocessfully ?

(e) Have Government recognised or do thev propose to recognise the diploma
ef this institution as equivalent to the Diploma in Civil Engineering?

The Eonourable Sardar Baldev Singh: (a) Yes, Sir. The School was
started for training Engineer Officers and other ranks of the Army, and person-
nel of ihe Military Fngiocering Serviees, including overseers, in military
metihods wnd procedure.

(b It is difficult to separate the expenditure incurred on any particular
batch from the total cost of running the school. On a rough estimate, however,
the expendivure on the firet butch was approximately Rs. 10,000, °

(e) 25.

(d) &tudents were at the end of the course graded into different eategores;.
19 securcd gradc Iniv and above, while 6 were graded poor.

(e) No, Sir, for the reason that the course at the school is not considered
equivalent to a Diploma course in Civil Engineering.

ACCOMMODATION FOE LABORATORIES AND SravF or Inplax Ixstrrure oF Froir
TeECHNOLOGY TRANSFERRED FROM LYALLYUR.

1094, *Glani Gurmukh Singk Musafar: (aj Will the Honourable Minister of
Edueation be please to state whether the Indian Institute of Fruit Technology
was shifted ftom Lyallpur (West Punjab) during August, 19477

(b) Have any arrangements for accommodating the laboratories and the staff
of the institute been made so far? If not why not ?

(c) Do Government propose to close down the institute now?

(d) 1f the answer to part (c) above be in the affirmative. how do Government
intend to make good this deficiency to the fruit growing and preservation indus-
wy? =

The Honourable Maulana Abul Ealam Azad: (a) to (d). The question
should have been addressed to the Honourable Minister of Agriculture. It has

accordingly been transferred to the list of questions for 6th April 1948, when
the Honourable the Minister of Agriculture will answer it. -

SALE OF ADULTERATED GHEE s Purk GEEE v DELET MARKETS.

1095. *Dr. V. Subramaniam: (a) Will the Honourable Minister of Health be
pleased to state whether Governgent are aware of the fact that ghee in Delhi
markets is adulterated and sold as pure ghee?

(b) Are the health authorities taking note of this fact?

(c) Will any Testrictions be made that no commodity other than pure ghee
must be called by the producers and merchants as ghee so that vegetable pro-
ducts will not be called as vegetable ghee? .

The Honourable Rajkumari Amrit Ksur: (a) Yes. A proportion of samples:
of ghee has been found to be adulterated on examination.

(b) Yes, '
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(¢) Presumably what the Honourable Member has in mind is the question of
preventing Vanaspati being sold as ghee. The Government of India have
already brought it to the notice of Provineial Governments and Local Adminis-
trations that the use of word 'Vegetable Ghee’ should be discouraged and the
article should be called ‘Vegetable Product’ or ‘Vegetable Oil Product’ or
simply, ‘Vanaspati’. In order to minimise adulteration and to make Vanaspati
clearly distinguishable from ghee the Government of India have for the  last
three years taken wide powers to control Vanaspati. It is necessary, under the
Vegetable' Oil Products Control Order, 1947, to manufacture Vanaspati only to
certain approved specifications. It is also incumbent on the producer to mafk
Vanaspati containers clearly to indicate the nature of the conténts. It is an
offence for the stockists of Vanaspati to stock or sell pure ghee on the same
premises. It has been made obligatory on all Vanaspati manufacturers to
incorporate & prescribed percentage of 8esame Oil in Vanaspati to render practi-
cable the detection of ghee adulterated with Vanaspati by a simple chemical
test.

STATISTIOAL ORGANISATION OR BRANCH ATTACHED TO MINISTRY OF DErENGE.

1096, *Dr. V. Subramaniam: (a) Will the Honourable Minister of Defence
‘be pleased to state whether there is any statistical organisation or branch attach-
-ed to the Ministry of Defence?

(b) If so, when was this constituted and what are its functions?

(¢) What is the strength of the officers of the organisation?

(d) Are all officers specially qualified in statistics?

(e) If not, what is the number of officers so qualified and what is the number

«of Ministerial personnel who hold posts in the branch requiring knowledge of
statistics, but not possessing such knowledge?

() Do Government propose to consider the desirability of manning the
‘branch’ wholly by persons who have aequired statistical qualifications?

The Honourable Sardar Baldev Bingh: (&) There is a Btatistical Bection in
each of the three Service Headquarters. i

(b) and (¢). I lay a statement on the table of the House. .

(d) No, not all.

(e) Six officers are specially qualified in statistics. It is not normally neces.
-sary for the Ministerial staff employed in these Bections fo be so qualified.

(f) No, Bir. Both professional statisticians and mili officers are
employed on these dutiesAn order to provide a combination of atatistical and
military knowledge. These statistica have to be studied and considered against
the particular background applicable to the Service eoncerned and it is neces
-sary therefore that in addition to officers with purely statistical qualifications
‘there should be others with military experiense.

Statement
Bection When Offieer
- stituted Strength
“NAVAL Btatistical Section . . 1942 2
INDIAN ARMY Statistical Section .. . 1944 1
ROYAL INDIAN AIR FORCE Statintical Beotion . N . 1048 2
The functions of these Sections are similar. Broadly epeaking thev are:
ilation and p tion of Btatistical information

{s) Collection, co-ordination, p
of interest to the Bervice concernsd.
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(b) Analyse, deduce and interpret statistical data in order to work out rates and
trends for future guidance.

(¢) Supervise all statistical returns received by various Bections of the Bervice Head-

quarters to ensure that they contain no duplication and that they are mutually
consistent and interlocking.

' {d) Authorise the introduction, c llation or modification of the returns.

(e) Provide guidance and adwice to all Sections of the Service H.Q. on statistical
technique and methods.

(f) Supply of such information in response to special enquiries as is readily avail-
able, or can reasonably be abstracted from the records kept.

(g) Act as a channel to the issue of statistical information to Government Depart
menta.

(h) Maintain a library of statistical information,

DISCORTINUATION OF BROADCASTING OF CERTAIN Rustio Songs ¥roM A. I. R.,Deray

1097. *Ch. Ranbir Singh: (a) Will the Honourable Minister of Information
and Broadcasting be pleased to state whether Government are aware that the
Dehati Political Conference was held on the 14th March, 1948 in Liva Garhi
village of Delhi Province ?

(b) Are Government aware that the Conference passed a resolution, reques-
ting the Honourable Minister to issue an order to discontinue the broadeasting
of certain rustic songs, from Delhi Radio Station during Dehati programme?

(¢) If so, do Government propose to consider the matter?

The Horourable Pandit Jawaharlal Nehru: (a) Yes.

(b) No.

(¢) Does not arise.

INcrusioN oy BHOPAL BARE A8 ScHEDULED BANE BY PARISTAN RESERVE BANK
1098, *Shri 8. V. Erishnamurthy Rao: (a) Will the Honourable Minister of
‘States be pleased to state whether the attention of Government has been drawn
to news appearing in the Hindustan Times dated the l4th March, 1948, that

the Pakistan Reserve Bank has included the Bhopal Bank as one of ite Scheduled
‘Banks?

(b) Have the Bhopal Government joined the Pakistan Reserve Bank with
the consent of the Government of India?

(c) If not, is it not & breach of the terms of the Instrument of Accession?

(d) Tf so, what action do Government propose to take in this connection?

The Honourable Pandit Jawaharlal Nehru: (as) The Bhopal Bank has been
declared a Palr'slan Scheduled Bank by the Pakistan Government (not by the
Reserve Bank of India) under Section 12(7) of the Pakistan (Monetary System
and Reserve Bank) Order, 1947. There i8 no such institution as the Palistan
Reserve Bank; the Reserve Bank of India functions as Banker for the Fakistan
‘dovernment.

(b) The Bank of Bhopal is not a State Bank but a shareholders’ Bauk.

(s) No, Sir.

(d) Does not arise.

PAxISTAN SOCIALIST PARTY SUPPORTING 80-CALLED Azap KasHMIE GOVERNMENT
AGAINST INDIA

1099. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of

Home Affairs be pleased to state whether the attention of Government has been

drawn to an editorial note in the Daily Hindi Milap, New Delhi, da.t.ed the 5th

March, 1948, inviting the attention of Government to a  res fuhcm , recently

passed by the Pakistan Socialist Party supporting the so-called Asad Kashmir
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Government and opposing the Government of India's action in sending troops-
to Kashmir calling it an act of agression, with a view to suppress the liberstion
movement of Kashmir?

(b) 1f so, what action did Government tale, or propose to take now, against
the persons iv India supporting the so-called Azad Kushmir Government?

The Honourable Pandit Jawaharlal Nehru: (a) and (b). Government have
seen the editorial comment in the flindi Milap of the 5th March and also a
summary of the resolution which is said to have been passed by the Pak:st:
Bocialist Party at Karachi. ’

Ii any person indulges in activities which are illegal in India he will be dealt
with according to the law, .

ATTACE ON WAZIR-1-WAZARAT AND OTHER STATE OFFICIALS OF LADAKH AT
SEARDU

1100, *Dr, Bakshi Tek Chand: Wil the Houourable Alivister of States bi
pleased to state: _ )

(a) whether 1t is a fact that in February, 1948 the Wazir-i-Wazarat (District
Magistrate) of Ladabh (in Kashmir State) and a number of othsr high State
officials were attacked at Bkardu, the headquarters of the Wazarat, and were
killed;

(b) if 8o, what were the circumstances under which the attack was made and.
by whom;

(c) whether it is & fact that the Btate Treasury was also attacked and looted;
and
(d) whether the culprits have been traced und arrested?

The Honourable Pandit Jawaharlal Nehru: (1) to (d). An enquiry has been
made and the information obtained will be laid on the table of the House when
received. .-

LaTest Posrriox 18 HYDERABAD NEGOTIATIONS

1101. *Seth @Govinddas: Will the Honourable Minister of States be pleased
to make a statement with respect to the latest position in the Hyderabad nego-
tiations?

The Honourable Pandit Jawaharlal Nehru: For the present I have nothing
to add to the statement made in the House by the Honourable Mr. Gadgil on
the 15th March 1948 in reply to a cut motion to discuss the relationship with
Hyderabad. Discussiohs between the Hyderabad Government and ourselves are
.still proceeding.

Loss OF PAY TO ¥RE-1€21 Enakanas 1N Fixance Mixis1rY UNDER 1947 PaY SoALE

1102, *Shri Damodar Swarup Seth: Will the Honourable Minister of Fin-
ance be pleased to state whether it is proposed to issue orders to save the pre-
1981 entrants to Government service of the departments under his Ministry from
loss of pay under the 1947 scales of pay. as has bheen done by the Ministries of
Railways and Communications?

The Honourable Shri R. K. Shanmukham Chetty: I would refer the
Honourable Member to the Ministry of Finance Press Communique dated the
4th February, 1948. Formal orders on the subject have issued.

GOVERNMENT SERVANTS AND COMMUNAL ORGANISATIONS AND USE OF ‘SHRI' BEFORE
h NaMES IN GOVERNMENT RECORDS

1103. *Shri Damodar Swarup Seth: Will the Honourable Minister of Home
Affairs be pleased to state:
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{s) whether it is a fact that, under the orders now in force, Governmept
gervants arg permitted to join communal organisations ?

(b) if so, whether Government propose to amend these orders suitably;

(e) whether it is forbidden to use ‘‘Bhri’’ or other Indian equivalent before
names in Government records; and

(d) whether the Grade IV Government servants are debarred from ‘‘Mr.”,
“‘Bhri"’ or other Indian equivalents being used before their names in Govern-
‘ments records?

The Honourable Pandit Jawaharlal Nehru: (a) Under the orders now in
force Government servants are prohibited from joining any communal or for
that matter any other organisation which has any political objective or pro-
gramme or which indulges in any political activity whatsoever, or which tends
direetly or indirectly to promote feelings of hatred and enmity between different
classes or to disturb public peace.

(b) Government consider that the Rules are quite adequate for the purpose.
(c) and (d). No, 8ir.
CANTONMENT AREAS UNDER ARMY AUTHORITIES AND ABOLITION OF CANTONMENTS

1104, *Shri V. C. Kesava Rao: (a) Will the Honoursble Minister of Defence
be pleased to state the Cantonment areas under the administration of the srmy
suthorities (Ministry of Defence)?

(b) What is the nature of the administration in these aress and what steps
are being taken to associate the people with the administration?

(e) Is there any propossal before Government to abolish these Cantonments ?

The Honourable Sardar Baldev Singh: (a) A list of Cantonments is placed
on the table of the House. _

(b) The administretion of Cantonments is governed by the provisions of the
‘Cantonments Act, 1924. Under this Act the Boards consist of an equal number
of elected fmembers and official members. The President of the Board is the
Officer Commanding the Station and the Vice-President is elected by the
elected members only from among their number. Except in the smallest
Cantonments the civilian area is notified undet Section 43A of the Cantonments
Act and a committee consisting of elected members of the Board, the Health
Officer and the Executive Engineer is set up for its administration and exercises
powers delegated by the Board. -

(e) There is no proposal before the Government to abolish Cantonments but
it is possible that when the post-war numbers and locations of the Army have
been settled some Cantonments may no longer be required.

' -

List of Cantonments in India

1. Ambals. 6. Ahmedabad. .
2. Amritear ’ . Ahmednagar. ’
3. Agra. 8. Aurangsbad.

4. Alighabad. 9. Bareill, o

5. Almora. 10. Bénares,
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1. Barrackpore. 33. Kamptee.

12. Baroda. 34.. Kirkee.

13, Bolgaum, 35. Landour,

14. Cawnpore. 36, Lanadowne. €

16. Clement Town. 37. Leboxg,

16. Chakrata. 38‘. Lucknow.

17. Cannancre, 39. Meerut.

18. Dagshai. 40. Muttra.

19. Dehra Dun. 41, Mhow.

20. Delhi, 42, Nasirabad.

21. Dinapore. » 43. Nainital.

22, Deolali. 44. Pachmahi,

28. Ferozepore. . 45. Poona.

24, Fatehgarh, 46. Ramgarh.

26. Fyzabad. 47. Ranikhet.

26. Jullundur, 48. Roorkee,

27. Jutogh. 4 49. Subathu,

28, Jhansi. ~ 50, SBhahjahanpur,

29. Jalapahar. 51. Shillong,

30. Jubbu‘pore. 22, Saugor.

31. Kasauli. 53. 8t. Thomas Mount cum Palavaram.

32. Khas Yol. . 54. Wellington. -
—p

Faomirries AND AMENITIES FOR INDIAN STUDENTS TN U. K. axvp U. 8. A.

1105. *shri V. O, Kesava Rao: (a) Will the Honourable Minister of Educa-
tion be pleased to state the welfare facilities and amenities provided for Indiap
students in the United Kingdom and the United States of America?

(b) Is it & fact that it has not been possible to provide suitable accommodatién
for a large number of students? '

() Are Indians admitted in the hostels attached to the major universities ?

The Honourable Maulana Abul Kalam Azad: (a) The Educational Lisison
Officer in the Embassy at Washington looks after the general welfare of Indiah
students in the United States of America and Canada.

There are two special officers attached to the Indian High Commissioner’s
office, London to look after the welfare of the students. The Education Depart-

ment of that office is being reorganised and it is proposed to set up a separate
Welfare Branch of the Department. . ,

(b) As far as Government are awgre, Indian students in the United Stafes
of America have not experienced any serious difficulty in regard to accommoda-
tion. Conditions in the United Kingdom have, however, been extremely diffi-
cult since the end of the war and are likely to remain o for a considerable time.
In view of these abnormal circumstances, Government set up in 1046 two
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hostels for Indian students, one in London and the other at~Eﬁinburgh and an-
other hostel has now been started in London to serve as a Reception and Transit
Camp. The High Commissioner's office also maintains a list of suitable private
houses where Indian students can secure accommodation and every possible
assistance is given by that office to Indian students to find suitable accommo-
dation_ : )

(c) Indian students are admitted to University hostels on the same basis as
other students, and Government have received no reports to the contrary.

PERIODICALS PUBLISHED BY PuBLIcATIONS DIvisiow .

1106, *Shri B, Shiva Rao: Will the Honourable Minister of Information
and Broadecasting be pleased to lay on the table of the House & statement giving;

(i) a list of periodicals published by the Publications Division;

(ii) the total ‘cost of such publications; and

(iti) the circulation of each periodical?
- The Honourable Pandit Jawaharlal Nehru: (i), (i) and (iii). A statement is
laid on the table of the House.

Statement
a8, Name of . Cost of printing & paper
No. Publication Penodicis Circulation Per issue Annual
Rs. Re.
- .
L Ajkal (Urdu) Fortnightly 6,400 2,300 55,200
2 Ajksl (Hindi)  Monthly 10,000 5,700 05,400
3, Al Nafir Two-!ﬂ;nthly 12,600 15,405 92,070
(Arabic)
'S Foreign Review P i
(English) Monthly 2,600 1,854 10,248
5. Nau Nihal "
(Urdu) *  Monthly 4,820 856 10,260
6. New India
(English and
Chinese) Quarterly 4,600 3,680 14,720
7. March of <
India (Epg-
Hish) Quarterly 3,000 7477 29,008
8. Boviet Central
Asian  Re-
Yllbﬂos Bul-
etin (English) Two-Monthly 300 275 1,650

Total Cost: Rs, . 2,890,356

Noras.—1. It s proposed fo bring oat Hindi and Urdu editions of “Foreign Reéview" and
Hindi edition of *“Nau Nihal” from June, 1048,
& It has been decided to publish “New India' and ‘March of India' (Noe. €
and 7 above) once every two months instead of once s quarter from
April 1948,
3. No. 3 is for official use only,
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NoumeBe anp CosT oF AR -Mamw Epition oF London Times SUBSCRIBED ¥OR

VARIOUS MINISTRIES .
1107. *Shri B. Shiva Rao: Will the Honourable Minister of Informstion
and Broadcasting be pleased to state:

(a) the number of copies of the air mail edition of the London Times sub-
seribed for by the different Ministries of the Government of India; and

(b) the cost per issue of the paper, and the total cost incurred during the
year? * ;

i

The Homourable Pandit Jawaharlal Nehru: (a) 29.
(b) 49 pence per copy; total cost during 1947-48, £1,275 equivalent to
Rs, 17,000. . . )

1

i PusLicaTioN oF REPorT oF HEALTH MINisTRY

1108, #Bhri B. Shiva Rao: Will the Honourable Minister of Health be
pleased to state:

(8) when the last annual report of the Ministry of Health of the Government
of India was pub].ishegl; and

(b) whether it is proposed to bring it out as an annual publication?

The Honourable Rajlumari Amrit Kanr: (a) No annual report of the
Ministry of Heulth is published. The Honoudble Member is jpresumably refer-
ring to the annual report of the Public Health Commissioner with the Govern-
ment of India. This report for 1845 was published in 1947. The report for 1946

. is being printed.
(b) Yes. Consequent on the abolition of the post of Public Health Commis-

gioner with the Government of India, the report trom 1947 onwards will be
called tke annual report of the Director General of Health Bervices.

AcENciEs 1N BIiEAR MAEING RECRUITMENT To INDIAN Ammy

110%. *Shri Ramnarayan Singh: Will the Honourable Minister of Defence
be pleased to state: v

(a) what are the a:c.,r?neies in each province, chiefly in Bihar, for making
tecruitment to the Indian Army; and

(b) how the decisions of the Military nuthoriﬁes are conveyed to the masses
of the country lor their information and guidance?

The Honourable Saidar Baldev Singh: (a) The whole of the Indian Domi-
niou is divided into five recruiting areas. The province of Bihar comes 1n .the
recru:ting area of the Recruiting Officer, Caleutta. There is an Assistant
Recruiting Officer for Bihar stationed at Patna who has under him & number of
Extra Assistant Recruiting Officers and paid Recruiters.

(b) The decisions are conveyed to the masses through the agency of the
recruiting organisation, and the Préss and over the All-India de_m.
Bams FroM East PAKISTAN ON VILLAGE Risavamuks 1N Tripura StaTe

1110. *ghrl 8, M. Ghosh: Will the  Honourable Minister of States be
pleased fo state:

. (8) whether there have been any raids on the village Rishyamukh within th
State of Tripura by armed gangs from East Pakistan;
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_(b) if so, the: nature of the damage done md the action the Government of
India intend to take in the matter; and

(¢) whether Government are aware of any other raids within the territory of
the Tripura State? )

The Honourable Pandit Jawaharlal Nehru: (a) Yes.

(b) The exact details of damage done are nob available but are baﬁg ascer-
tained. O;i receipt of a detailed report the question of action to be taken will
be examined.

(¢) No Bir.
INTRODUOTION OF ‘VisuaL Epucation’ v EpucaTioNaL System or Inprs

1111, *Prof. Yashwant Rai: Will the Honourable Minister 6! Education be
pleased to state: ' :
(a) whether (Government are aware about ‘‘Visual education’;

(b} if so, whether Government propose to consider the desirability of intro-
ducing ‘'Visual education’ into our educational system;

{c) whether it is a fact that some of the students sent abroad have come back
to India after specializing themselves in ‘‘Visual education’’;

(d) if so. whether Government propose to consider the desirability cf taking
advantage of their lmowledge; and '

{e) whether Government propose to open a centre at New Delhi for ‘ Visual
education’'?

The Honourable Maulana Abul Kalam Azad: {(a), (b) and (e). The atten-
tion of the Honourable Member is invited to the reply given to Shri R. R.
Diwakar's starred question No. 797 on the 16th March, 194B.

() No. -

(d) Does not arise. )
Mercer oF Nimeana CHEF-SHIP, Rasporana wire East Punsas Provios

1112, *Ch. Ranbir Singh: (a) Will the Fonourable Minister of Btates
be pleased to state whether it is a fact that the Chief of Nimrsna Chief-ship
(Rajputana) has declared his willingness to merge the ~hief-ship with Easl
Punjab?

{b) Is it also & fact that the Praja Panchayat, the slected body of tbe ohief-
ghip, has also declared its willingness to merge into East Punjab?

(¢) Ts it also & fact that the whole of the population of the chief-ship desire
its mierger with the East Punjab? )

(d) Is it also a fact that the ares of the chief-ship is contiguous to Gurgaon
distriet? .

(e) If the replies to parts (a), (b), (¢} and (d) above are’ in ti:e_ affirmative.
are Goyernment prepared to allow the chief-ship to be merged With the Eaat
Punjab? If not, why not?

The Honourable Pandit Jawaharial Wehru: (a) to (o). The Government of
India hn;ve no intm-fnsﬁm.
(d) Yes. ‘

() No Sir. The Chiefship of Nimrana forms an integral part of Alwar Btete
which has joined the Matsys Union.
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RENAMING OF ANDAMAW AND NicoBsr IsLawpd

118, *ghri H. V. Kamath: Will the Honourable Mini
Aftairs b pleased to state: onourable Minister ot Home

(2) how long the islands called Andaman and Nicobar have borne thes;e
names; and : ’

(b) whether any change in their names ig under consideration?

The Honourable Pandit Jawaharlal Nehru: (a) So far as can be ascertained
from available records the Andaman and Nicobar Islands have borne these
names since the 15th century, ’ .

(b) No Bir.

' ARTIOLES TO BE LEVIED UPON Customs DuTies

. ;&t..;sf:ﬂ ! Busanta Rumgr Des: Wil the Honourable Minister of Finance

(8) on what articles customs duties will be levied for movement o and from
Pakistan;

(b) whether articles of-food such as milk, fish, vegetables, fruits and ghes
will be exempted from the customs duty;

(c) in what cases permits only will i:ie'necemry but no customs duty will
bave to be paid; : .

(d) whether any agreement has been reached between the two Dominion
Go;emmepts in the matter of levying customs duty and if o, on what terms;
an

(e) what arrangements have been made in the borders for the realisation of
customs duty?

The Honourable Shri R. K. Shanmukham Ohetfy: (a) All the customs
duties leviable under the Indian Customs Tariff (import as well as export) are
applicable to goods imported from or exported to Pakistan, except where special-
ly exempted. i -

(b) Certain perishable articles of food such as fish, eggs, milk and fresh milk
products, fresh vegetables and fruits have already been exempted from customs
duty when imported from Pakistan across the Land Customs Lines. The quss-
tion of exempting from Customs duty other articles likely to be imported from
Pakistan is under consideration.

(c) So far as the payment of Customs duty is concerned, the position is
explained in the reply to parts (a) and (b) above. As regards permils, the
Honourable Member is presumably referring to licences under the Import &nd
Export Control regulations. No such licences are required in respect of imports
from Pakistan, but they are required in respect of exports.

(d) No such agreement has so far been reached.

. (e) Land Customs Stations, staffed by officers working under the respective
Qollectors of Central Excise who have been appointed as Collectors of Land
Customs in the areas adjoining the frontiers of Pakistan, have been established.
and routes have been prescribed through which slone goods cdn pass between
India and Pgkistan. ,
AgeEEMENT WrTH RULERS OF ORISSA Snil*;l;) re CEDING OF RIGHTS T0 GOVERNMENT

oF A .

1115, *Shri Yudhisthir. Misra: Will the Honourable = Miffister of Sh.ltel'
be pleased to lay on the table of the House s copy of the agreement entered into
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by the Rulers of the Orissa States on the 14th and 15th of December, 1947 ceding
their rights and jurisdiction over those States to the Government of India?

The Honourable Pandit Jawaharlal Nehru: I invite the attention of the
Honourable Member to the documents placed on the table of the House in reply
to Diwan Chaman Lall’s starred question No. 18, dated January 29, 1948.

PavuexTs To Ex-RULERS OF ORISSA STATES.
1116. *Yudhisthir Misra: Will the Honourable Minister of States
be pleased to state:

(a) the amount to be paid to each of the Rulers of various Orissa States’ per
year as allowances;

(b) the total amount to be paid to all the Rulers per year as allowances;

(c) whether the money on account of these allowances will be paid to #he
Rulers by the Government of Orissa or by the Government of India; an

id) the rights and privileges which the Rulers have been allowed tc enjoy
after 1st January, 19487 :

The Honourable Pandit Jawaharlal Nehrn: (a) A statement contsining the
information is placed on the table of the House. ’

(b) Rupees sixteen Iskhs, twenty nine thoussnd and three Hundred
(Rs. 16,29,800). &

{e) By the Government of Orisss.

(d) All the personal rights and privileges which they enjoyed immediately
before the fifteenth day of August 1947.

Statement “
- . Amoumt of privy purse fized .
State Ba.

1. Athgarh, 38,100/~
3. Athmallik, 48,500/
3. Bamva. 96,800/~
4 Baramba. 22,700/-
8 paundh. 69,300/~
€. Bounai. 53,800/
Y. Daspalla. 33,600/
8. Dhenkanal. 80,790/
9. Gangpur. 1,86,100/-
10, Hindo 1. . 32,000
11. Ealahandi, - 1,14,000/-
18. Keonjhar, 1,41,500/-
13. Ehandpara. 33,600/~
14. Eharsawan 3 2,000/-
156, Narsinghpur. . 28,100/
18. Nayagarh. 62,800/
17, Nilgiri. . 40,/000-

18, Pal-Lahara. . 25,000/-
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State Amount of W" fized
19. Pafns, . 2,40,800/—
20. Rairakhol. 20,700/~
21. Ranpur. . 25,000/
23, hrsi._hﬂu. 88,000/
28. Bonepur, 76,700/
24, Talcher. .7 88,500/
26. Tigiris. . . 11,200/
- TOTAL W )
iy —— -

AMouNT OF AsspsTs 0B LIABILITIES HANDED OVESR BY OBISSA BTATES TO GOvERN-
. umNT oF ORISSA

1117, *Shri Yudhisthir Misra: (a) Will the Honourasble Minister of
Btates be pleased to state the amount of sssets or liabilities handed over by the
Governments of Orissa States to the Government of Orissa when the charge of
the administration of these States was handed over on the 1st of January, 19487

- (b} Do Government propose to sgk the Provincial Government to epend the

wnount of cash balances and reserves, handed over by Orissa States to the
Province for the welfare of the people of the respective States?

The Honourable Pandit Jawaharlal Nehru: (a) Information has been cafled
for from the Government of Orissa and will be laid on the table of the House.

(b) As far as possible the accumulated reserves taken over from the States
will be spent on the welfare of the people of the.Btates concerned.
BRITISHERS RETUBNING TO INDIA DUE To HarpsEre oF LiFg mv ENGLAND

1118. *Dr.. P. S. Deshmukh: (s) Will the Honourable Minister
of Home Affairs be pleased to state the number of non-Indians who have come
nto India sinece 15th August, 1947 according to natipnality?

(b) Are Government aware that a large number of Britishers are returning to
India cwing to hardships of life in the British Isles?

(¢} Do Government maintain any register showing the names of all entrants
into India? .

(d) How many of the Britishers who have come to India since 15th August,
1047 were former residents of India? :

(¢) What are the purposes for which they have returned ?

(f) How are these non-Indians employed?

() Are Government aware of the period for which each is going to stay?

(h) Have Government any agency to supervise their agtivities and know their
whereabouts on any particular date? :

(i) Are.they required to make any reports to Government regarding exten-
sion of their stay, change of employment eto.? _

(j) Do Government insist that they should secure employment only through
the Government Employment Exchange? o

The Honoursble Pandit Jawaharlal Nehru: Under the Registration of
Foreigners Rules all persons including British gubjects entering India are
required to give their names and nationalities to the Registration Officers.
Foreigners are required to give inter alia the following additional particulars:

(s) Date and place of birthi, .
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(b) Occupation or profession and purpose of visit to India,

(¢) Proposed duration of stay in India, and

(d) Address or intended address in India.

Foreigners ure also required to report their movements when they ure absent
from the District in which"they are registered mdalsonnvﬁhangem the parli-
culars contained in their registration certificates. This Lufon_:n&tlon is maintain-
ed in the local registration offices. There are no regulations restricting the
employment of non-Indians in India except that in certain essential services
(e.g. undertakings engaged on the supply to Government or to the pubiic of
light, petroleum, power or ater) under the Foreigner's Order they have to
take permission before they can be employed.

Foreigners are also required to take the previous permission of Government
in case they wish to extend their stay heyon(.F the period once authorised. Under
the Visa Policy laid down by Government, though there is no control on the
nuwmber of persons entering India, from any country, generally spgaking ade-
quate precaution is taken to satisfy ourselves about the bona fides of a Foreigner
visiting India and as far as possible, care is taken that no foreigner comes to
India to the replacement or exclusion of any Indian employee. 1 hope the
Honourable Member will, in the light of llis informuabion, appreciate that Gov-
ernment are- doing what they can, within the limits of international proprietv
and friendly relations with foreign countries, to safeguard India’s interesis.

Government regret they have no information readily available as regarns
clauses (a), (b), (d), (e], (f] and (g), either in respect of British subjects or of
foreigners. The time and labour involved in collecting this infermation would
not be commensurate with their utility. T might add that in regard to British
subjects it would be impossible to collect the relevant information except oy
individusl inquiries from all European Britih Subjects as no particulars are
obtained from them except in regard to their names and nationalities -when
thev enter India and there is no provision for their registration or report of their
movements.

AUTHENTICATED SCHEDULE OF AUTHORISED EXPENDITURE
(OTHER THAN RATLWAYS) FOR 1948-49—LAID ON THE TABLE
The Honourable Shri B, K. Shanmukham Chetty (Minister for Finance):
Bir I lay on the table in pursuance of section 35 of the Government of India Ach,
‘1985, as adapted, .an autheniicated fhedule of authorised expenditure for
the yoar 1948-49 in respect of-expenditure other than Railways.

nwmmmofthepmmmd" b-section (1) of Bection 35 of the Govt. nf India Aet,
1936, as adanted by the India (Provisjonal Canstitution) Order, 1947, I, Loms Francie Albers
V’ich‘:,b;;“ A arl M oy t“ljbon of Burma. efmmor—Gmem! of India. do her:}»y w%lenﬁp“,
sate gnature the followi hed pendit frog the re the Domd-
mion for the year 1948.-40 +— "8 i
SCHEDULE

Am t (in th ds of rup ")

Service, Administration or Area to uhich
Demand relates. ] Voted Charged Total
A, Expenditure met from Revenue
1. Customs. . . 12897 .. 1,98,97
2.  Central Exoise Duties . 29717 .. 2,07,17
3. ‘Taxes on Income including Corporation Tax. .  1,72,86 L7286

4. Opium. o 1,0081 - 1,00,81
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Bervice, Administration or Area to which Amount {m thousands of "'P"”.'
Demand relates, Foted. Charged.
&, Provincial Exciee. . 4,32 . 4,2
¢, Btamps, 1,08,36 ¢ 1,19 110,16
7. TForest, . 26,04 26,04

8.  Irrigation (including working expenses), Navigs-
tion, Embankment and drsmage Works met from

Revinue, . . . . . 13,4 L 1] 14,1
9. Indian Posts and Telegraphs Departmnt {m]u. #

ding Working Expenses) w. 24,84,73 97,31 582,04
10.  Cabinet . . : . . 308 972 13,80
11., Oonstituent A mbly, . . . . ° 18,00 12,00
2. Qonstituent Assembly of India. (Legislativ . 8,65 18,66
13. Ministry of Home Affairs, . . 34,76 84,75
14.  Ministry of Information and Broadeasting, 1,02,88 1,02,89
16. Mn siry of Law. . 9,41 4
16. Ministry of Eduoation. . 29,33 20,33

Ministry of Agriculbure, 29,42 29,42
18. Ministry of Health, . . 1,28 1,88

19. Ministry of External Aﬂaiu and Uammon-

wealth Relations, . . 36,04 90,04
20, Ministry of Finance. 80,76 80,78
21, Ministry of Commerce, 45,88 45,82
22, Ministry of Labour- 18,19 219
28. Ministry of Works, Mines and Power. 17,96 11,96
4. Ministry of Communications. - 5,20 5,30
25. Ministry of Transport. . &l.08° 21,06
-%6. Ministry of Food. 32,81 82,81
‘27,  Ministry of States. 7,23 7,48
98, Ministry of Defence, © 32,65 32,65
49. Ministry of Industry.and Supply. 21,96 21,96
30, Ministry of Reliefand Rehabilitation. 13,00 13,00
31, Ministfy without Portfolio, 2,35" 2,85

32, Paymeata to other Gove nments, Departments,
etc. on aceount of the administration of Agonoy

Bubjects and mana tof T 10,78 10,73
33, Audit. 1,8892 66 1,89,58
;4. Administration of Justipe, 4,31 4,39 8,70
85. Jails and Convict Settlements. 2 2

36. Police. 25,06 23,98
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Amount (in thousands of rupees)
Voted Charged

Service, Administration or Area to which
Demoand relates.
Ports and Pilotage
Lighthouges and Lightships
Ecclesiastical
Tribal Areas
External Affaire

42. Burvey of India

74.

Ts.
70.
8o,
8L

82,
83,

Botanical Burvey

Zoological Burvey

Geological SBurvey

Mines

Archaeology

Meteorology

Other Scientific Departments
Education .
Medical Berviges

Publio Health
Agrioulture

Civil Veterinary Services
Industries and Supplies

Salt

Overeeas Communications Bervice
Aviation

Broadoasting

C cial Inuelligenoe and Statistios
Census

Joint Stook Companies

Indian Dairy Department.
Miscellaneous Departments
Currency

Mint

Civil Worka

Central Road Fund

Territorial and Political Pensjons
Buperannuation Allowances and Pensions
Btatichery and Px_-iptm_g .
Miscellaneous * .
Expenditure on Refugees

Defence Bervices Effective-—Army

Defence Bervices Effective—Royal Indian Navy
Defence Bervices Effective—Royal Indian Air .

Forces,

Defenoe Servioes Effeotive—s: i
p ‘ upplies and

Defonce S8ervices Non-effective Charges
Grants-in-aid to Provineial Governments

Migcellaneous Adjustments betwee:
Central and Provinecial Governments n the

Resettlement and Development
Civil Defence
Delhi

35,94
8,49
2,63
62,57

. 3,08,81
. 60,87
1,66
3,38
36,67

. 18,65
. 30,83
81,43
1,08,88
* 86,31
40,15
53,01
173,08
26,47
3,03,71
1,40,96
66,06
2,13,98
1,32,67
42,10
3,60
4,30
6,56
1,43,73
1,03,50
1,14,32
4,88,07
2,15,00
23,40

24
1,65,46
21,07,7%
10,03,50
66,42,30
5,80,93

13,34,44

32,75,M
11.24,67
2,25,00

82
4,72,35
“ 1,20

1,40

2,00
18,24

5,56

70,00

Telal
35,04
8,40
2,53
02,57
,08,81
60,07
1,68
3,33

36,67 .
18,66
20,83
81,48
1,08,83
86,31
40,15
~83,01
1,73,08
25,47
3,03,
1,48,06

68,36 |

2,13,98
1,383,587
42,10
3,60
4,30
6,66
1,43,73
1,05,50
1,14,32
5,08,31
2,15,00
23,40
2,46,80
1,65,46
21,07,72
10,03,50
66,42,50
5,80,93

13,34,44

32,76,17
11,24,67
2,95,00

82
4,72,38
1,20
141,12
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Amount (in thousands of rupees)

Bervics, Administration or Area o which Voted  Charged  Toial
Demand relates.
8¢.” Ajmer-Merwara . . . . . 62,71 34 . 63,059
86. Panth Piploda . . . . . . - 24 .. 24
#8. Andaman and Nicobar Islands . . . . . 95,13 40 95,53
81, Relation with Indinn States . . . . . 71,48 1,48
Chargod.—Interest on Debt and other obligations ' )

“and Reduction or Avoidance of Debt

Staff; Household and Allowances of the Governor- v
General . . . .

41,16,28 41,1628

]

. 18,00 16,00
Poderal Public Servioo Commiasion . . - 9,04 9,04
B.—Expenditure met from capitsl. -
88, Capital Outlay on Forests . - . . . . 29,26 .. 29,26
89. Capital Outlay on India Security Press . . - 4200 .. 42,00
$0. Capital Outlay on Indian Poats and Telegraphs (Not '
met from Revenue) . . . . 3,60,86 3,680,068
91. Indian Pos A E
fmmuﬂwmm Eﬁiwﬁpwf'om .S“!pm,ma {LTM m 1 1
#2. (Capital OQutlay on Industrial Development . . . 7,87,60 1,87,60
93. Capital Qublay on Civil Aviation . .. 40884 4,08,84
94. Capital Qutlay on Broadeasting . . R 69,71 60,71
%5, Capital Outlay on Currency . . . 750 .. 1,50
846, Capital OQutlay on Mints . . . 65,45 i 65,45
91. Delhi Capital Outlay . 3,28,12 L16  3,24,.28
98. Capital Qutlay on Civil Works 2,75,12 - 2,75,12
#. Commuted value of Pensions . . 1 1
100. Payments to Retrenched Persommel . 1 1
101. Defence Capital Qutlay . . . . 14,98,76 14,98,76
102. Qapital Outlay on Schemes of State Trading 25,97,88° 25,97,88
103, Capital Outlay on Development % . . 39,33,07 - 39,33,07
(.—Disburssments of Laans and advances
104. Intorest-free and Interest bearing advances 21,82,04 38,0000 59,8204
New Dsvuor;

Pha 21st March 1948, o
Sd. MOUNTBATTEN OF BURMA,
Governor General of India.

ELECTION TO COMMITTEE ON PUBLIC ACCOUNTS

The Honourable Shri R. K. Shanmukham Ohetty (Minister for Finanec):
8ir, 1T move: .

_ ““That the members of the Assembly do proceed to elect in the manner required bh
_aubrule (2) of rule 51 of the Constitnent Assembly (Legislative) Rules, cleven membem
from among their number to be members of the Commitiee on Public” Accounts.”

In making this motion, I have to give an explanation to the House aboub
the actual position relating to the functions of this Committee if the House
decides to accept my motion and proceed to elect a Committee, Ordinarily &
PuRlic Accounts Committee elected now will examine the Audit and Appropria-
sior. Accounts of the year 1946-47. On a previous oceasion when T was speaking
shout this matter, I said that the Committee will desl with the accounts of
1045-46. That was an error; really ié ought to be 1946-47.
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.
Now with regard to the Audit .nd Appropriation accounts of che year
1046-47, it was decided...... .
" An Homourable Member: Were the accounts for 1945-46 subjected to the
:serutiny of the Public Accounts Committee? _

The Homourable Shri R. K. Shanmuxham Chetty: Sir, 1 take it that the
accounts for 1945-46 must have been-subjected to the scrutiny of the Fublic
Accounts Committee; that has probably cessed to exist now. But so far as
the accounts for 1946-47 are concerned, a decision was taken in view of the
partition of the country that only the ascounts relating to the Defence Services
expenditure for this year should be the subject matter of these Audit and
appropristion reports. a8 the accounts have to be transmitted tg the United
Kingdom also for the purpose or shanng the Military expenditure, and it wae
-decided that the Audit and Appropritinn reports for the Civil Departments
need not be compiled. Therefore if a Committee is elected, they will not tave
tre report of the year 1946-47 dealing with the Civil Departments.

I have further been told by the Law Department, 8ir, that consiitutionally
‘this House or any Committee elected hy this House will pot be competent to
examine the accounts of 1946-47.

Prof. N. @. Banga (Madras: General): Then who will be in charge?
The Honourable Shri R. K. Shanmukham Oheity: I am explaining the

position. I am bound to move the motion under the statutory rules.” That is
why I am explaining to the House the implications of my motion.

From s practical point of view & number of officers connected with the
accounts of 1946-47 would not be available today in the Indian Dominion and
any examination by an Accounts Committee of the accounts of that year
cunnot, therefore, be »ary useful. -

Prof. N. G. Ranga: Were they audited af ali?’

The Honourable Shri B. K, Bhanmukham Ohetty: The Auditor General
takes the responmsibility for suditing them, but the whole question is wrether
there is an sudit and appropriation report on which the Public Accounts Com-
mittee constituted by this House can scrutinise the acoounts and the position
18 a5 I have stated and probably my honourable friend. the Minister fur Law
will explain the legal position further. In view of this statement, it is >nbirely
for the House to decide whether they will proceed with the election of that

Committes,

Pandit Lakshmi Kants Maitra (West Bengal: General): Are $here gomg to

be attached a key statement as used to be done in the case of tle approp:iation
accounts?

The Honourable Shri BR. K. Shanmukham Chetty: It was decided that in
rispelzlct of the Defence Bervices expeaditure there would not be an audit report
ab all. ’

Prof. N. @G. Ranga: This is & most extraordinary position|

Mr. Speaker: Motion moved: )

“That the members of the Assembly do proceed to elect in the manner required :by sub-

role (2) of rule 51 of the Constituent Assembly (Legislative) Rules, eleven members from
among their her to be bers of the C on Public Accounts.’

Prof. N. G. Ranga: May I hear the Law Minister, Sir, firat?

The Honourable Dr, B. B, Ambedkar (Mivister for Law): T am afrai
oot had time to apply my mind to this subject. I goti nol.ics of this 3?1:!; l;:wf
came here, but it would seem really ihat apart from dealing with the question
whether this House 18 legally entitled to examine the sccoumts of the year
194647 when the House came into existence on the 15th of August 1947, 1
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shink it is s question which has w be dealt with purely from the point of view
of expediency. The Honourable the Finance Minister has said that under
some decision taken by the Government of the day the repors on the Civil
Aocounts has not been prepared. As Honourable Members will see that under
rule 45 of the Assembly Rules, it 1s the report of the Auditor General which
forms the basis of the consideration when the Committee devotes itself to the
examination of the accounts. If the reports are not there, I fwil to see what
function the Committee can usefully perform when the basic material is not
there, I therefore submit that as the Finance Minister has said, apart frome
being a question of law, it is merely a question of expediency whether any useful
purpose would be served by forming this Cormamittee.
‘ Prof. N. G. Ranga: Mr, Speaker, St whether any useful purpose will be
served or noi, one useful purpose has been served and that is to bring to light
this particular fact that for that one year anyhow there was no Government.
8o far as these accounts were concerned, so far as this Auditor General was
concerned, so far as the report was concerned, this is an extraordinary pusifion.
There were the accounts I suppose; there was an Accountant General, the
whole of his office was mamntained and was paid for from the Indian revenues.
There was also the Auditor General. What he was doing, we do not know;
We are told that his report would not be available. Even if his report is not
available, are we to understand, Bir, that the Auditor General was not called
in for assistance at all in order to audit the Government accounts? We would
like to have some information sbout it if his assistance had been called in and
if he had already submitted any report. It is wrong to say that all the
officers have left for England and there was the responsibility of England in
regard to the expenditure incurred in this country and salso in respect of those
employees and in respect of the administration which the Tukistan
side has taken charge of. In any case we should have heen presented with some
accounts, at least some igformation. No information and no accounts have
been submitted at all and in addition to that, I speak subject to correction—
I remember having seen one of the Members of the Public Accounts Commiittee
that sat in 1946 and we were then looking into the accounts of 1944-45, I think.
As far as I can remember the accounts for 1945-46 had not been presented
before the Public Accounts Committee. The Public Accounts Committee had
never met last year.

The Honourable Shri R. K. Shanmukham Ohetty: Was not a Public Accounss
Committee elected last year corresponding to ‘this?

Prof. N. G. Ranga: Tt .was appointed, but it never met.
" The Honourable Shri R. K. Shanmukham Ohetty: I am not responsible for
it

Prof. N. @. Ranga: My point is only this. My Honourable friend. has come in
only now, but he is now the successor of the past members of this Finanes
Department. He is the Finance Minister here. It is his duty to render an
sccount to this House and the whole of his Department cannot very well be
absolved from its responsibility. Burely it cannot be maintained that these
people have not been peid by the Btate, that they are not responsible to this
House; they have been there and yet they have not discharged their respon-
gibilities towards this House. What were the other two dignitaries doing, the
Actountant General snd the Auditor-Jeneral? They had also gone to aleep
snd they had been drawing their salaries from the Government of India and
my Honourable friend comes here with all his sense of responsibility and says
U was not then present and, therefore, do not eall 1ae into question.”’ The
least I can poesibly say is that this is a very unsatisfactory stato of things
for which certainly the Finance Minister cannot be very proud.
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I'hen, Bir, we are told that according to the rules we are expected to appoin
s committee but we are warned that the committee is not going to have any
work’ at all; and so we are asked to decide whether we should have a vom-
mittee or not. Sir, let me tell the Honourable the Yinance Minister that at least
this House should be scrupulous shout its own rules aud about its responsibi-
lities as well as its duties. Even if the committee is not able to have this
repori from the Auditor-General it is tie duty of this House to appoint this
committee. Then there is one other thing, There is what is known as a run-
ning account to be rendered to the Public Accounts Committee, as and when
any of the recommendations made previously ecome to be implemented by these
various departments including the Finance Department which is expected -to
be the watch-dog. And even those aceounts have not been submitted to She
Public Accounts Cominittee thrpughout the last one year. It may be that
there were constitutional upsets. Of course these upsets have taken place, but.
pevertheless the departments were there; they simply thought *hat they
would become a law unto themselves, und they were going their own way. If all
ether departments had been misBehaving in thic manner it would be excusable;
but if the Finunce Department behaves in that way it would be absolutely-
inexcusable. And the first duty of any Finance Minister who comes to be in
charge of this department is to look into this and see whether his department
i really performing its duty as the watch-dog of the finances of this Govern-.
ment e ’

Then we are told that so far as the Defence Services are @ncerned there
will be a report.

The Honourable Shri B. K. Shanmukham OChetty: Yes, the report is to be

sent to the United Kingdom Governinent on account of their share in the
Defence expenditure

Prof. N. @G. Ranga: Very well. The report would have to be sent to.
England and so it comes to this. The Lrown in England is much more powerful
and more fortunate than this sovereign body. The Crown in England which
has no longer any sort of sway over this House at all .is entitled to have a report
from the~Auditor-General.

Shri T, T. Krishnamachari (Madras: General): That is in regard to past
transactions.

Prof. N. G. Ranga: Yes, sbout past transactions there will be a report
befors the Public Accounts Committee which is the body to hold a post-
mortem examination of these accounts. Anyhow I insist that so far as the

Defence services are concerned a report must be rendered to this House and
also to this Committee.

Secondly, even in regard to the .ivil accounts I suggest to the Finance
Minister in all seriousness that whatever possible accounts he.may get at, what-
ever possible reports he can have from the Accountant-General, he should
strain all his nerves and energies in order to see that these weports and these
accounts are gob, so that we may be ahle to get some sort of idea as to how
our Rublic finances have been spent during that one year. Let it not be another
seandal like that scorched earth policy and its complements in Bengal, There
also crores and crores of rupees were spent and that was all wasted. Wken
we asked for a report that report was not available. When we asked that the
Bengal Government’s representatives should come over here before the Public
Accounts Cmml'tt.ee and explain their conduct they were not prepared to
come, At that time the House took a very strong view of the mishehavicur of
the Bengal Governrhent. Now the Finance Minister wishes to be -absolved
because he was not there; but snyhow the Central Government had a
Minister and T find that the Céntral Government seems to be a much ereater
wrongdoer than the Bengal Government. '
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Mr. B. K. Sidhva (C.P. and Berar: Genersl): Bir, it is rather a startling
gtatement that has been made by the two Honourable Miniaters that no useful

purpose will be served............ ’

Mr, Speaker: I think it is no use irtroducing any heat into the argument
I do not know whether I would be strictly in order if I say anything or make a
suggestion,. What I felt was that the position as explained by the Finance
12 Noon Minister is Feally a very serious one, and it s the right of every mem-
ber of this House to look into all accounts. I was wondering whether
the question really is, whether a coninittee should or should not be appoint=d
because accounts are nob available; but the question is, as to how the aceounts
are to be made available to members after the appointment of the committee.
I think the Honourable the Finance Minister’s point of view was to explain
{0 the House, how the accounts tood, and it will be for the Committee ard for
thic House to decide how to get those accounts. If from that point of view,
any further strengthening of the powers of the Committee is necessary, the
House may do it. That seems to be the only point of view of the Honourable
th - Finance Minister. ‘I do not think he intended to say that the accounts
will not be coming to the committee; perhaps there is a misunderstanding
on that point. The Committee may understand the position, arm itself with the
necessary powers for having the accounts made up or reports drawn np. If
certain officers are absent the thing van be done by the employment of other
officers. That seems to be the only point. ®50, let us not sidetrack this die-
cussion about e real or supposed failure of the present Finance Ministry or
the previous Ministry, but see how best the accounts can be put before the Com-
mittee. I s making these remarks with a view to curtail the discuasion, and
1 am supported in my view by the remarks of the Law Minister who s1id that
it is not so much & question of law as of expediency. A sovereign House can
make its own laws, as it likes for the purpose of transacting business in the
best interests of the country, Let us not, therefore, go into a further discuseicu
as o whether the accounts are or are not available and who it was that was at
fiult, ete. That discussion, I feel, will be of no avail. Therefore I have inter-
vened at this stage o that members mey see what steps they want to take
for the purpose of having the accounts. - .
The Honourable Shri R. K. Shanmukham OChetty: Sir, if you will permit
me to say & few words in continuation of what you have just said 1t may rave s
discussion in the House. I share the indignation of my Honourable friend
Prof. Ranga regarding this state of affairs. Surely T am not proud of 1t; I sw
equally indignant about it: T only wanted to explain the position as I found if,
so that the House may know what exactly is before it. Now T suggest that the
House may proceed with the election of this Committee; and if it is found thaé
the Appropriation Report for 1946-47 has not been prepared, let the Committes
g~ into this question as to why it was not prepared and who was responsible for
it. I would certainly support the Committee in an inquiry of that kind.
Probably there may be this unfortunate complication that so far as the aceourfte
for 1946.47 are concerned it«is the Auditor-General of the old undivided Irdin
whc is responsible for it, and that person does not exist today; and today we
_have got only the Auditor-General of the Indian Dominion. These are all hard
facts which the Committee would teke into consideration. According o my
information, until_very recently we have not received any Appropriation Report
for the year 1946-47, and I was told that in consultation with the Ministry
of Law and the then Auditor-General a decision was taken by my pred or
or by the previous Government that no Appropristion Report need be prepared
for 1946.47. 1 would therefore suggest, Sir, that without our discussing this
matter in any grester detail, the House may proceed to the election of the
Committee and the Committee may go into the whole question inctuding ¢he
validity or the wisdom of this decision of Governmient.
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Diwan Chaman Lall (East Punjab: General): The Apiaropriation Report may
not be there, but may 1 krow whethet there is a report-of the Auditor-Generai®

The Honourable Shri R. K. Shanmakham Chetty: I think there shouid be.

Diwan Chaman Lall: If that is so, that forms part and parcel of the dis-
cussion that the Public Accounts Committee can. have in regard to the material
before it. There are other matters also which can come before the Publiec
Accounts Committee. Apsart from the fact that .it is statutory for this House
to have this Committee, we shall according to rule 51 proceed to appoint the

Public Accounts Committee.

Shri M. Ananthasayanam Ayyangar (Madras: General): Sir, I.find that the’
Auditor-General’s report is not the only thing that is to be taken into considera- *
tion; that is only & minor matter. He puts us on our guard in respect of certain
items, but this Committee which we appoint is entitled to call for sll the
Appropriation Accounts. We can even dispense with the Auditor-General’s.
report.
I only draw your attention to this. I ami afraid it bas failed to attract the:
eagle’s eye even of the Law Minister. Rule 51 (1) says: :

““As soon as may be after the commencement of the first sess'>n of the Assembls, a
Committee on Public Accounts shall, subject to the provisions of ihis rule, be constituted,
for, the purpose of dealing with the appropriation accounts of “tho Government of Indis*
snd the report of the Aunditor-General . . .. . . " :

It is not us if it is the appropriation account and the ~ Auditor-General's”
roport alone. We have to start with Lis reporf and without this basie function
we cahnot do anything. Tt is from the Appropriation Accounts that he draws,;
his conclusions. 8o can we. Bome other person might be asked to help us on |
these accounts. Without or with the report, we are entitled to go forwurd, for
the latter part of Rule 51(1) says: .

Y. and such other matters as the Ministry of Finance may refer to the Com-
My friend, S8hri T. T. Krishnamachari has said-this is old. While these
things are going on, there is a Standing Finance Commiftee that brings to bear:
ita decisions on such questions as arise from time to:time. That is for the
future. As regurds the past year, this is the only way we can check the sbuses.
Supplementary demands will soon be brought up, ~As a matter of fact, they
are tabled for consideration today. Without the Auditor-General's report we
may not know how many loop-holes there had been and under what considers-
tons the appropriations have been made. This is practically the eye of the
Aésembly and without it we will be absolutely groping in the darkness. I might
say that you have given a particular gloss to the motion that has been
miade. But the Honourable the Finance Minister did not want this Committee
to be appointed. , e a

The Honourable Shri R. K. Shanmukham Chetty: I refute the allegation
tzi my Honourable friend. This is not the first time that he has imputed motives

me.

‘Shri M. ;Ananthasayanam Ayysangar: I wish my friend does not talk in that-
strain. I bave always supporbed him. : ~

_‘Mr. Speaker:’Let us not challenge the motives of #ie Honoursbie th:
Finance Midister and I do not feel guilty of having given -any gloss over this
motion. -Thz position is now very elear. T do not think we need argue about
it 'any fur&"her_. ) )

. I was just going to suggest that the resuls of all this i at
most, be.‘%s‘t ﬂiﬂ guilty for the state of affairs will mmqbt:q a:::l']l}isle }l::,','
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The Honourabls Dr. B, B, Ambedkar: It is not & question of punishment of
the persons guilty for not preparing the accounts because the persons conce
are protected by the Constitutional legality of the orders then passed. I should
like to explain to the House how the position steod. -

The accounts for 1946-47 could be prepared by an Auditor-General who was
the Auditor-Genersl on the 1st April 1947, Obviously on the 15th August 147
we had two Dominions, snd neither person, who was acting as Auditor General
either in Pakistan or for India could undertake legally the responsibility of
preparing an audit report for the accounts of a united Indis. No such person
existed at all. A further point is this, which I think the House has somewbhat
forgotten,

Under the old Governmens of India Act, 1935, the Auditor-General did not
function under the Government of India as such. He functioned under the
Governor-General and some of the duties which he performed were directed
and issuod to him under the discretionary powers given to the Governor-General
in his individusl judgment. The orders which were passed, whereby the
sceounts were not compiled, they sre orders passed by the Governor-Gemeral
in his individual judgment. They were not passed on the authority of the
¥inence Department or any other Department of the Government of India.
Therefore, the responsibility for the non-compliance or non-make-up of the
sccounts of the Government really lay on the Governor-General who acted in
his individual judgment, which merely means that he was obliged to consulé
the Government but was not obliged to accept the decisions of the Government.
That is really the position and the reason why the Governor-General exercised
his powers in his individual judgment and passed his orders, because he found
that on the uppropriate date there was no such order by which the acccunts
for the year 1047 could be compiled <ince it was an order meant for the whole
of Indis and not for the two Dominions.

There is no question of punishing any particular officer for dereliction of duty

* Shri T. T. Erishnamachari: I am afraid that even the Law Minister has
misunderstood the precise injunction........ s

The Honourable Dr. B. B. Ambedkar: I saythe House is directly entitled
%o consider the question as a matter of expediency. I wanted to show that
there was no particular individual who had been guilty of dereliction of duty
in the matter of non-preparation of these accounts. )

8hri T. Y. Krishnamacharl: At the moment i will not serve any usetul

if we indulge in mutual recrimination or in an examination of the legality

of the situation, which perhaps I cannot understand becsuse I do not possess
the legal equipment. 'y Honourable friend has maintained that a successor
Government loses ita righte for going into the accounts of the Government
that existed in a previous period, but the position sssumes s different crm.-
plexion when it happens that the bulk of the accounts relate to the successor
Governmernt also. In whatever msanner this House, and the Committes
appointed by it, will be enabled to go into the accounts for 1946-47 there shounld
also be 8 provision by which they could examine the accounts for 1945-46,
which were not examined st all. The real position is not to bring those pcople,
who were the cffenders, if such offences are revealed to book but of finding vut
the lacuna in the financial administration in the Centre. In the past these
Public Accounts Committee's reports und the Auditor-General's report have
been very revealing, and the particular instance referred to by Mr. Ranga in
regard to Bengal has been one of the most notable of these incidents. It is
a matter for future guidance and the rectification of errors, might be continued
otherwice. We will have to go not ruerely into the accounte of 1946-47 but
atso of 1045-46 particularly because 1948 happens to be part-of & war year and
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she expenditure has been akin to the scale of the previous war years and the
money spent on account of the Government of India and on behali of H.M.Q.
a8 it then was exceeds over Rs. 500 crores. All these matters will have to be
gone into and without our knowing the exact position I think we shell be in
she dark in the future. My feeling is thet the Honourable the Finance Minister
should undertake that he would authorise, or ask the Committee not merely
40 go into the accounts for 1946-47 but also for 1945-48. I understand we have
not now available the administrative machinery that functioned in those years.
All the European officers and the Muslim officers have gone. These persous will
not be able to come and give evidence. Nevertheless, some kind of scrutiny
wili be of use and will not be absolutely of no benefit to future accounting
In this country.

So far as the legal position is concerned, the ssme provision still find
& place in the adapted Act. This is a successor Government and the natural
law seems to me to be that we are quite competent to go into the past and
therz is no legul bar to proceed in that manner.

Dr. B. Pattabhi Sitaramayyas (Madras: General): Many provisions have
been made for filling in the gap that emisted between the old and the new
India by means of the Adaptation Act. Could not this be provided for also by
& provision in the Government of India Adaptation Act, for which there s#ill
seems to be scope, since off and on we have been getting additional provisions
under that Act?

Mr. Naziruddin Ahmad (West Bengal: Muslim): There is this difficulty.
Today is the Jagt date on which this power will be exercised. From fomorrow
no such power will be available,

Dr. B. Pattabhi Sitaramayya: That is why I mentioned it.

Mr. Speaker: Whatever happens, it is a sort of post mortem affair now.
1 beliez_ve that so far as the merits of the case are concerned, there is an agrec-
ment in the House. So I shall put the motion to the House now.

The question is:

“That the members of the Assembly do proceed to elect in the manner ired
sub-rule (2) of rule 51 of the Oomt.il.gent Assembly (Legislative) Rules, du:q" mmbz
from their ber to be b of the G i on Public Accounts.'

s

The motion was adopted.

“

ELECTION TO STANDING FINANCE COMMITTEE

. The Honourable Shri B, K. Shanmukham Chetty (Minister for Finunce):
8ir, I move:

“That this Assembly do proceed to elect, in such manner as hw the
Spnpmbh the Eru.qu. fourteen members' io serve under the c.bni:.'md the !Em
inister on the Standing Finance Committes for the financial year "

Mr. Speaker: Motion moved:

“That this Assembly do proceed to elect, in such manner as be approved the
Honoursble the § u,tommmt;mmmmmw olt.hoF!'?nm

_year 1 A
I - Ayysngar (Madras: General): Bir, last year wh

the Finance Minister brought forward n(msoluﬁon of thi: kind for ﬁh’é alectioe:
olf! members to the Standing Finance Commitfee I raised the contention thed
31' he scope of the powers of the Standing Finsnce Commitéee should be enlarged.

ab is why, unlike in the case of the other Standing Committces that wers
mr&shtnﬁodiornpmodo(mﬁﬂnaemon&hbutﬁnlhﬂlpﬁodof&m morths
Pnd ome year 80 8s %0 expire by the Sl Masrch 1949,
' this case, that is the Btending Finance Commithes, and
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alsc in the case of the Standing Finance Committee, for the Railways, the
period was fixed at only three months. The Finance Minister also promised to
place s memorandum before the Btanding Finance Committee to suggest the
possibility of giving power to it to soraiinize the various budges items hefore
they come up for discussion in this House. A similar practice was adopted by
the Standing Finance Committee for-Railways. There is not a single item
there which does not come for the sérutiny of that Committee. Budget pro-
posals are different from taxation measures. I am not contending that the
taxation proposals should be placed before any Committee. They will come
up for scrutiny after they have been laid before the House. But with respect
#c budget proposals—estimates for expenditure efc.—there cannot oe any
objection. With respect to new items the Standing Finance Committes is
exercising ite judgment over them and passing or rejecting them. Similarly,
with respect to other items, those items might have been placed before the
Btanding Finance Committee before they come up here; or other means of
serutiny -by the Committee from time to time may be adopted. I am sorry
neither the one nor the other has been done. Neither was any memorandum
placed before the Committee nor has the Honourable Minister come forward
with any such memorandum before this House. This question has been agitating
the minds of members for & long time., In the previous Government, in 1933
the then Finance Minister, Bir James Grigg circulated a memorandum for
enlarging the scope and functions of the Standing Finance Committee so as
to give it powers to scrutinize the various items of the budget with a view to
leading to economy. (Interruption). . He started in a good mood soon after
he joined his office and he wanted to introduce some new provisions. Later om
when he became a bureacrat and an iron hand he withdrew it. And it was no
wonder. He has gone once and for all. “ He has gone for good. I expect a’
different treatment from our Finance Minister. On behalf of the House I
should like to have an eXplanation from him as to why he has not chosen fs~
do this, and when he proposes to do this. If he does not do this, it will be
another Public Accounts Committee and no material will be placed before the-
Committee, Material is not available in the one case, and in the other thers
iz no inclination to place materisl. I want a categorical assurance from him:
that he would take immediate steps in this direction and would not allow the:
Committee to become useless but enable if to discharge its functions of seruti--
nizing the items from time to*time. This will also avoid the need for appoint--
ing, once in ten or fifteen years, an Leonomy Committee, Let it be possible-
for this Committee to suggest to the Government that such and such items of
expenditure ought not to be budgefed for. That is the kind of serutiny that
is expected of the Committee.

l_'he Honourahle Shri R. K, Shanmukham Chetty: Sir, my Honoursble friend
is himself a member of the Sfanding Finance Committee and I feel confident
that I can appeal to other members of the Standing Finance Committee wha-
are present in this House to bear testimony to the readinésy with “which 1 was
prepared to invife the co-operation of the.:Standing Fmahne Commitbee not
merely in the limited sphere in which they were expected to operate but in
all the spheres relating to the Ministry of Finance, just as if they were n
Btanding Advisory Committee for the Ministry of Finance, 1 certainly en-
visaged that I would be in a position when making this motion today to propose
something concrete regarding the scope and functions of the Standing Finance
Committee. Bub unfortunately we have heen working under such high pressure.
W+ have had so many meetings of the 8tanding Finance Committee. In set .
we ha.ve one this afférncon at 5-15 p.n. We have not had the time in the
Btanding Finance Commitfee iteelf to examine the gquestion about the scope -
and functions of this Committee. In fact I made it perfeotly clear to the-
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Honourable Members of this Committee that notwithstanding any restrictions
in its scope the Committee is at perfect liberty to ask for any information and
%0 suggest any field in which the Commitiee will interest itself. When we bad
the official discussions with the British Delegation regarding the settlement
of the Sterling Balance for this current half year, on my own initiative I invited
the Standing Finance Committee to nominate three of its members to be
associated with the Finance Ministry in framing the proposals and conducting
the negotiations. The Committee was good enough to ask me to nominate the
three members. I did so. Two of the members are left in this House—oric baa
gone as Governor—and I am sure the two Honourable Members will testify to
the fact that right from the very beginning of the negotiations I placed every
material before these two Honourable géntlemen, and it was on their advioe
that finally the negotiation was concludad,

Again, the Standing Finance Committee conetituted various sub-commirtees
$o examine various other matters, It wds decided at one of the meetings of
the Standing Finance Committee that a sub-committee will be sppointed %@
undertake a ciose and detailed scrutiny of the entire defence estimates. Bo,
in & practical measure, <o far as it ley in my power, I have been ‘tryiug o
enlarge the scope of work of the Btand'ng Finance Committee by convention.
If the House wants that the scope of the Standing Finance Committee must be
embedded in a cast iron resolution of this House I have no objection, alter
consultation with the Standing Finsnce Committee, to bring forward such =
motion.

Prof. N. @, Ranga (Madras: General): Sir, I wish to add only one word.
I am extremely glad that my Honourable friend the Finance Minister has
done all this that he has said today to extend the scope of the work of the
Finance Committee. Although T am not a member of the Committee T do
know that the Finance -Committee this time has come to be extremely useful
and also powerful, thanks to the accommodating spirit and also the initiative
taken by the Honourable the Finance Minister. At the same time 1 would
like him not to think that the suggestion made by my Honourable friend would
lead to any sort of cast iron conception cf the Committee at all. And I would
very much like my Honourable friend the Finance Minister himself to come
forward at a later occusion before this House with a suitable resolution m order
%0 embody the spirit of the conventions that he has been establishing, so thab
even when his successors come it will not be left entirely to their porsonal
initiative or predelictions but will be there as a matter of right.

Mr. Speaker: Mr. Sakeena seems to be absent. There is. therefore. no
question of amendment.

The question is:

“That this Assembly do proceed io elect, in such manuer, as may be approved bv the
Honourable the Speaker, fourteen members to serve under the chairmanship of the Finance
Minister on the Standing Finance Committes for the financial year 1048-40."

The motion was adopted.

ELECTION TO STANDING FINANCE COMMITTEE FOR RAILW&S
The Honourable Dr. John Matthai (Minister for Railways and Pranspért):
Bir, I move: '

““That this Assembtly do proceed to elect, in such manner, as may be approved by the
Hononrable the Speaker, eleven members to serve on the Standing Finance Committée for
Railways for the year commencing 1st April, 1948."

Mr, Speaker: Motion moved:

“That this Assembly do proceed to elect, iu sach manper, as may be approwed the
Honourable the Bpesker, eleven members to serve on the st‘nd.ing mneep%fmmulz for'
Railways for the year commencing lst April, 1948.”
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Mr. R, K. Sidhva (C. P. and Berar: General): S8ir, during the Railway
Budget discussion some Honourable Members stated that sufficient materiab
was not placed before the Finance Committee, and the Honourable Minister
was good enough to state st that time that the time at the disposal uf the
Gommittes was so short thabt ib was not possible to place all the materials
before them. He also stated that the larger number of members of the Com-
mittee did no# take interest in attending the meetings. The copy of the Fre-
eeedings of the Committes supplied to the members confirms that view. 1
was surprised to find that in many of the meetings hardly four or five out et
she eleven members attended the meeting. The budges expenditure was =so
smportaut that I found within one or two days crores of rupees were sanctioaed.
The Honourable Minister who complained was perfectly right and he theretors
said that he does appreciate the feeling of the members of the House in this
réspect but he suggested that if you want to follow the parliamentary proce-
dure of the House of Commons as far an Btanding Committees are concerned,
you must have longer sittings and the Committee and members should take
interest. I quite appreciate that. I min certainly dissatisfied not with one
eommittee or two committees but with all Standing Committees where we sid
for two or three hours and pass a whole budget. I am a member of the Food
Committee. 1 was invited to one of the meetings of the committee. T do
not went to narrate all the drawbacks hut my eEperience is this from wnal
X see from the proceedings of the committees. I feel the present procedure
mequires drastic change. If Honourable Members want to take really keen in-
#erest in this matter, then there should be a certain procedure as the Honourable
Minister for Railways stated the other day. We must have policy laid down.
Members should be prepared to attend these meetings, which should be con-
stantly held, regularly much more before the budget period, and there should
be no question of expenditure or things like that. The question &5 whether
members are prepared to spare sufficient time to attend meetings, and I quite
appreciate the Honourable Minister's statement the other day on that issue.
8o I would like to know from the Honourable Minister on this occasion whether
#hey have considered this proposal of adopting for these committees the parlia-
mentary procedure of the House of Commons, If so, has this governiuent
#aken any steps in that direction or will this method still conlinue becauss f#
ﬁ_no use our speaking in the Budge$ session or in other sessions making our
grievances when facilities are not available. Some members are quite prepared
fo sit down with members for as many daye as they want them to do. I wan§
ample opportunity and lay all the material before them? WNo question of time
should prevail with members of the House. Officers also should be prepared
¥ sit down with members for as many days as they want them to do. I wan
$herefore a little clarification from the Honourable Minister for Railways and
& very categorical reply on this subject. I would like to know whether for this
mew committee he would be prepared to take this matter into consideration.

Dr. B. Pattabhi Sitaramayya (Madras: General): Per contre I wish to say
#hat the policy of the Ministers will bave to depend upon the inspiration thaf
#hey will have to ge¥ from the attendance at the committees. I have just coms
eut from the Standing Committee for the States Ministry, where we wer2 three
out of ten, and we wanted to know whather we should wait or carry on. We
thought we chould waif, but the longer we waited, the more useless it appeared
o ba to wait, and so we decided to carry on. It is no use our blaming Ministers
for the blame is on ourselves. Therefore T say a vicious circle is apt to be
sreated. - Ministers do not care far the Standing Committee because the
Btanding Committee members do not cure to attend when it meets. We arc in
great rush to get our names inserted in the list by the Chie! Whip at the sime,
but none of us cares to attend. This is my eternal complaint and I am sorry
I am making myself somewhat odious by constantly drawing sBtention to #his
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very sorry and sordid fact in shis House. The other day I was with the Com-
merce Minister in she Stending Committee. We were 3 oub of 10 again.
Three appesrs to be the normal attendance. I therefore agree, while appesling
to Ministers to make information available, Honourable Members should also
“take pains to attend these meetings.

Dr. B, V. Koskar (U. P.: General): Sir, I support heartily the sentiments
expressed by my Honourable friend Dr. Pattabhi and I would suggest that in
she formation of committees, more astention should be paid %o the fact whether
members are able to give ime to the poiticular department. I am aware that
many of the Honourable Members are very eager to get into committees, bub
afber some time their enthusiasm wanes and they do not find time as they
have other occupations also. Bo I shink it would be better when the commitbees
are being formed that members who allow their names to be included for shose
committees should also st the same time expecé that they will have to give
sufficiend time to those committees. Otherwise they should not give fheir
names.

Seth ‘Govinddas (C. P. and Berar: General): My experience of shese com-
mittees has been somewhat differenf. 1 happen to be a member of only one
committee, and that is External Affairs and Commonweslth Relations, and I
found that in that committee there has been an attendance of 90 per cent of
the members, Whenever that committee met, all-members, with the exception
of one or. bwo, attended, and we could pud in some good work slso. So when a
blame is being laid at she door of members #hat they do not take intereat, T ut
least, want to point oub that there is at least one exception and that is as tar
as the External Affairs and Commonweslth Relstions Committee is concernc.dl.
8o Sir, I think this blame of the membars should not be universal and therefore
I wanted to say s few words to point out that there are exceptions to it also.

Shri Satyanarayan Sinha (Bihar: General): 1 move:

“That the question be now put.”

Mr, Speaker: The queskion i:

“That the question be now put.”

The motion was adopied.

The Honourable Dr. John Matthai: There are two opposing points of view
expressed in the course of this brief discussion, with both of which I happen to
be in agreement. On the one hand I agree with my Honourable friend Mr.
Sidhva that it would be to the advantage of not merely the Ministry but of the
whole House if every matter of importance in connection with the Ministry
of Railways was placed before the Btanding Finance Committee and if the
meetings of the Stending Finance Committee for Railways were sufficicudly
long for the members of the Committes to go in detail into those questions.
As far as I am concerned I am prepared to have as many meetings as the
eommittee may require and I am prepared also to make time to attend meetings
of any duration. On the other hand T have an uncomfortable feeling that when
you have a number of meetings of these committees during a busy legislative
_session, it is a little difficult to get Honourable Members to attend in sufficient
strength, and as far as the meetings of the Standing Finance Committec for
Railways are concerned, I do wish to say that I feel disappointed at the small
attendm_:ree that we have had at various meetings where matters of extremsly
urgent importance were under consideration. So I would like to endorss the
appeal that Dr. Pattabhi Sitarsmayys has made. *

Mr. Speaker: The question is:

“Thet this Assembly do proceed to elect, in such manner as may be approved by the
Honourable the Speaker, sleven members to serve on the Standing Finuoep%ommiu&a for
Bailways for the year commencing lst April, 1048.”

The motion was adoped. -



ELECTION TO CENTRAL ADVISORY COUNCIL FOR RAILWAYS

The Homourable Dr. John Matthai (Minirter for Railways and Transport):

8ir, 1 move: .
“That this Assembly do proceed to elect, in such manner as may be approved by the
Honourable the Bpeaker, eight non-official members to serve on the Central Advisory
~Bouncil [or Railways for the year commencing 1st April, 1048.”
Mr, Speaker: The question is: A S
“That this Assembly dp proceed to elect, in such manner as may be approved by -the
Honourable the Speaker, eight non-official members to serve on the Central Advisoey

.Council for Railways for ths year commencing 1lst April, 1848,
The mokion was adopfed. ) )

ELECTION TO INDIAN NURBING COUNCIL.

The Honourable Rijkumari Amrit Rsur (Minister for Health): Bir, I move:

“That in pursuance of clanse (d) of sub-section (1) of section 3 of the Indian Nursing

Council Act, 1847, the members of this Assembly do proceed to elect in such manner as

may be approved by the Honourable the Speaker, iwo persone to serve on the Indisn
. L

Nursing Co

Shri M, Ananthasayanam Ayyangar (Madras: General): I would only say that
at least one of the two must be a lady member.
Mr, Speaker: The question is:

“That in pursuance of clause (d) of sub-section (1) of section 3 of the Indian Nursing
Council Act, 1947, the members of this Assembly do proceed to elect in swch manner as
may be approved by the Honourable the Speaker, two persons to serve on the Indian
Nursing Council.”

The motion was adopted.

ELECTION TO STANDING COMMITTEE FOR MINISTRY OF HEALTH

The Honourable Rajkumari Amrit Kaur (Minister for Health): Sir, I move:

“That this Assembly de proceed to elect, in such manner as the Honourable the Speaker
may direct, ons member to serve until the end of the financial year 1948-40 on the Standing
Committee to advise on subjects concerning the Ministry of Health, vice Dr. N. B. Khare
who has resignad from the Assembly.”

Mr, Speaker: The question ia:

“That this Assembly do proceed to elect, in such as the H ble the Speaker
may direct, one member to serve until the end of the finsncial year 1948-43 on the Standing
Committes to advise on subjects concerning the Ministry of Health, vice Dr. N. B. Khase
who has resigned from the Assembly." .

The motion was adopted.

ELECTION TO STANDING COMMITTEE FOR MINISTRY OF DEFENCE

The Honourable Sardar Baldev Singh (Minister for Defence): Bir, T move:

. *'That this Assembly do proceed to.elect, in such manner as the Honourable the

msy direst, one member to serve until the end of the next financial year on the Standiny

Committee to advise on subjects concerning the Ministry of Defence, vice Major-Gene

Bhri Maharaj Himmat Singhji, resigned.” '
Mr. Speaker: The question is:

““That this Assembly do preeeed to elect, in such manner as the Honourable the Speakc
gg)];md_ltl;ect,b:nedm?mher to;erve until the end of the next financial year on the Standi

nmittes advise on subjects concerning the Minis f Defence, i Gﬂg
8hyi Maharaj Himmat Singhji, resigned.” & e e Major

The motion was adopted.
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Mr. Speaker: I have to inform Honourable Members that the following dates
have been fixed for receiving nominations and holding elections, if necessarg,
in connection with the following Committees and Councils, nnmelly:

Date f._n'.' Date for
nomination slection
o D
Committes on Publie Accounts J
‘Btanding Finance Committee f 2-4-1948 5-4-1048
Standing. Finance Committes for Railways )
J
Central Advisory Council for Railways 1
yl 8-4-1948 6-4-1948
Indisn Nursing Council J
Bianding Committes for the Ministry of Health
5-4-1948 7-4-1048
8tanding Committee for the Ministry oi Defence J

" The nominations for thess Committees and Councils will be received in the
Notice Office unto 12 noon on the Jutes mentioned for the purpose. The
elections, which will be conducted by means of the single transferable v:te,
will be held in the Assistant Secretary’s room (No. 21) in the Council House
between the hours 10-30 a.m. and 1 p.m. '

DEMANDS FOR SUPPLEMENTARY GRANTS.
(15th August 1947 to 31at March, 1948)

Mr. Speaker: The House will now proceed with the discussion on demands
for supplementary grants. I find, from the nature of the eut motions and the
subjects mentioneg, that, there is probably a misapprehension on the purt of
Honourable Members as regards the exact scope of discussion when the supple-
mentary grants come in for the vote of the House. Before the House proceeds
with the discussion of the supplementary grants, I should therefore, like to
make the position clear by referring o what has been the practice of this
House as stated by my predecessors.

An Honourable Member: You are the first Speaker.
" Mr. Speaker: Yes, but with a past #hd a continuity.

This is the practice, which the House of Commons also follows and foliows
for very good reasons. '

“The Chair said that it is perfectly clear that as regards the demands that refer te
schemes which have already been sanctioned br this House, there can be no question at all
of discussing any question of princi or policy, but as regards demands which come up
with respect to a new service and for which previously no sanction has been obtained of
this House, no doubt that rule has to be relaxed to a great extent but the guestion of
policy must be confined within the item on which the vote of the House is sought.”

That is what the Chair expressed at that time and therefore I find that
there is hardly any seope for discussion on many of the cut motions. 1 shall be
able to decide individually wher a particular cut motion is taken up, as revards
the scope of the discussion. ‘
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Beth Govinddas (C. P. and Berar: General): Besides cut motions, if »
demand is put to vote will ib mot be open to members %o make their remarks
generally on those demands?

Mr. Bpeaker: There is no difference, so far as the seope is concerned, ms
between the supplementary demsand iteelf and a particular cut motion, except
this: that the cu$ motion will have s etill further reatricted scope. Bus fhe
real point is that these are supplementsry demands; and in the casa of the
eriginal demands, for whatever objecte they were made, the principle s well
a8 the policy of those demands had been discussed thoroughly by this House
at the time of the Budget, when the Budget was sanctioned in respect of thosa
demands as also again at the time of the Finance Bill. Any further discussion
ever the whole demand, either in respect of the policy pursued or of the princi-
ples, will be nothing but a repetition of tha same debate over and over again.

1t is, therefore, as I said for very good reasons, that the scope of the dis-
eussion will be only restricted to such rew things or new items ss had no#
eome for discussion before the House when the Budget was voted upon, That
in the principle on which the scope of discussion is restricted. I find Honourable
Members carrying the same motion about the scope of discussion as the
Honourable Member Seth Govinddas has raised. I will just take an example—I
am doing this just to clarity the position, to illustrate; each cut motion will
have to be looked into on its own merits, but take for example demand No, 37.
Now, the cut motion reads:

“That the d d for = muppl tary grant of a sum not exceeding Rs. 34,000 im
respect of Ports and Pllotage be reduced by Rs. 100."

Now, I find that this expenditure is in regard to excess which is mainly due
%o larger cost of repairs snd to more British officers having proceeded on
leave preparatory to retirement than anticipated.  Therefors, the policy of
baving Ports and Pilotage cannot come under discussion in this. The only
question will be the cost of repairs; all thut could be discussed is very probably—
it at all there is any scope for discussion—that the repairs were unnecessary or
over-costly. 1t will be a very difficult subject to discuss; it is of minor im-
portance. That illustrates the scope of discussion. Honourable Members will

kindly remember the scope and then address themselves.

Seth Govinddas: I wanted to know one thing further. Suppose certain
things have happened since certain demands were put to the House st the
time of the Budget, for instance the demand for Ministry of Btates? Suppose
certain things have happened in Hyderabad since that demand was voted
upon. Will remarks on this question be allowed to be made when the demand
8 put to vote? -

Mr_ Speaker: The Honourable Member has given an instance but at presen®
the question is s hypothetical one. 1If-it comes before me, T will certainly
dispose it of in the light of what I have stated. Taking the instance of
Hyderabad, which the Honourable Member has cited, it will come under Demand
No. 27. There, the Honourable Member will see that, the excess is due to
payment of arrears of pay and dearness allowance and tour charges of officers.
Therefore, it is not open to him to aiscuss Hyderabad, whatever may have
Bappened there. T can see his anxiety to discuss the question and can appreciste
it also, but it will be again discussing the whole policy of the Btates Miniatry
with reference to what it did in respect of this or that Btate or States gencrslly.
I the Honourable Member’s argument is allowed every day the same subject can
be opened again, as something or other is bound to happen somewhere. There-
fore, the scope of the discussion will be very much limited here. The Honourable
Member can, of course, say that the arrears of pay should not have been given
or the dearness sllowances were much in excess of what they should have been
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but bhe will not be able to discuss the policy of the Btates Ministry, which haa
already been discussed during the course of the Genersl Budget, on the cut
motions and also on the Finance Bill. ]

My, Naziruddin Ahmad (West Bengal: Muslim): and discussed thraad-bure
boo Mr, Speaker: I cannot say threadbare, as some members may perhaps urges
#hat they did not bave sufficient dime or tney could not catch my eye. DBenring
these limitations in mind Honourable Members will now discuss the demand.

TION

Mr. Speaker: Motion is:

"“That a supplementary sum not exceeding Rs. 56,33,000 be granted to the Governor-
General to defray the chohrlgea which will come in course of payment during the period.
15th August, 1947 to 3lst March, 1848, in respect of ‘Capital Outlay on Civil Aviation”."

Creatior. of a Statutory Corporation to take over Business of Air India

International, Limited.

shri T. T. Krishnamachari (Madras: General): Sir, I beg to move:

“That the demand for a supplementary grant of a sum not exceeding Rs. 56,33,000
in respect of ‘Capital Outlay on Civil Aviation' be reduced by Rs, 100."

Haji Abdus Sattar Haji Ishaq Seth (Madras: Muslim): Sir, on a point of
order, in the light of the ruling given hy vou is this motion in order?

Shri M. Ananthasayanam Ayyangar (Madras: Qeneral): This is a new one.

Mr. Speaker: If the Honourable Member will refer to page 28 of the book of’
Supplementary Demands, he will find that the supplementary deman: is
required to cover a part of Government of India's share amounting to 98 lukhs
in paid up capital of the Air India Intarnational Limited set up recently for
the purposes of operating an air transport service.

Shri T. T. Krishnamachari: As my Honourable friend Mr. Ishaq Seth knows-
the Standing Finance Committee sanctioned the initial expenditure. This is
an expenditure, as you have been good enough to point out that had not been
budgeted for and the demsnd contains the entire payment of the subscription
of the Government of India, in fact its own share of the capital of the Air India
International Limited. The House might know that this new company, which
has now been incorporated, has been jormed with an authorised capital of 7
crores. I have not gob a copy of the piespectus and the articles of associttion
but this information would perhaps have helped me in making out a hetter
case. The authorised capital is 7 ecrores. The paid up capital is to be 2
crores, out of which this amount has row been called up. The Government of
India will subscribe 49 per cent. of the capital as at present and there is an ides-
that the Ceylon Government might be asked to participate in it. I would like
% mention to the House at once that T am not going into the question of the
merits of the proposition at all. T am aquite willing to leave it ns it i=. The
Government of India is probably quite right in embarking on this venture along
with Air Indis. In fact the matter has been discussed by the Standing Finance
Committes which voted the necessary smount but what T am at present eon-
cerned to raise is a very narrow point. As T said before the Governmens of”
India capital payment will as at preseat envisaged exceed, apart from this
perticular amounf of 56 lakhs, a crore and there might be further ealis for
additional capital, because it is a company started with a very big capital
structure, so much so that it is quite conceivable that we might have 4 crores
of money invested in it before long. My position really is this. T do aot Liow
if it in worthwhile for us to invest the taxpayer’s money in a company and he
in the same position as any other sharsholder of the company. Some penple
might say that there is nothing wrong in it. The Companijes’ Act which protects .
the ‘ordinary shareholders protects the Government but is that protection ade-
quate? My feeling is that it is no? a question of the Government inveating
B, 10 or 20 lakhs but it is a matter of several crores as I quite see the possibility
of the expansion of the company. 8o I think when embarking on a venture
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like this it is pest for Government to vut it on a statutory basis. T do nct s~y
that Air India should not be in it. They can be there on the same terms. ior
instance we passed in the House recently whe Industrial Financial Corporation
Bill into an Act and there the position is that the Gavernment is particip:iiing
witk private interests. There will be nothing wrong in the Government pariici-
pativg with At Indin but my contention is that the Government should uoy be
placed in the same position as any erdinary shareholder. For instance tlere
are the legal proceedings to which this company might become subject uuder
Bec. 162 of the Companies” Act, item 5. Anybody to whom the compuny owes
money might bring up an action. Supposing for various reasons legal pro-
cecdings are started can we in all conscience say that the Governmeni's
interests have been protected adequately when the Government is invesiing
such a large amount of money in a company where they are placed in the posi-
tion: of a sharasholder. This has been apitating my mind for a long fime and I
had mentioned this fact on more than cne nccasion previously. I also raised
this question when there was a cut motion in regard to the Communieations
Minister's demand and I have taken this opportunity of raising the gquestion
«over again. No matter what has alrealy been dobe, it is quite possible for
Government to reconsider the position and see if they cannot in fact make it
o statutory Corporation with the present participants in it on the same ‘crms
and, providing them with all the rights now conceded. Only in a statutory
ecorporation the ultimate interests of the taxpayer will be safeguarded cven if it
does not find the Government any extra richts. 1 think it ought {0 be =asy snd
T venture tn commend this idea to my Honourable friend the Communieations
Minister. A longer speech in a matter like this'is not necessary, becanse many
of the Honourable Members here know full well that the Indian Companies’ Act
gives only a limited protection. That is not adequate when we are dealing
with trust monny, which is what the money of the taxpayer is. 8ir, I move.
Mr. Speaker: Cut motion moved: '

“That the demand for a supnlementary grant of a sum not exceeding Hs. 56,33,000
in vesnect of Tanital Outlav on Civil Aviation’ bhe reduced by Ra. 100." :

Shri M. Ananf Ayyangar: Bir, I beg o support the cut motion
moved hv myv friend Shri T, T. Wrishnamachari. Tinder the nresent prrange-
thent, Air India Limited become the 11unaging agents of this Company. For
the time being, the Government of India take 49 per cent of the shares and
the balance 51 per cent being distributed between the Government of Ceylon,
pome Provinces and the Air India Limited. It is open to the Government
-of India to take over 2 more per cent. zo that they may convert this 49 per cent.
into 51 per cent. and heve a dominant voice. The .reasons that were set oub
br the Government for not taking straightawav 51 .per cent ordl havine g
dominant voice are that there may not be that incentive to work as in the
case of private companies and there may be.troubles over higher scales of
wages being iusisted upon in case it is a Ggvernmrent concern instead of a
private concern. Bnt my own plea is that jt is an inescapable position.
Whether earlv or Iate, we must face the situation. -~ Therefore. instead of not
faking the full 51 per cent quota, I would urge upom the Government ¥o tske
61 per cent and even more and to statt it off as & completely Government con-
cern. The Government alone must manage it as a Corporation.

In this connection, Sir, I would say that the policy of the Government has
not been set onl regarding the airwavs in India. On a former oceasion when
‘fhe matter came up, I said that under communications every highway musi
be taken up. Delhi to Madras, Madras to Bombay, Bombay to Caleutta and
#0 on, Yhese highways must be taken up and the byways may be left for private
-epterprise. If these Airways—foreign service—is taken up by the Governmeni
straightaway as a Corporation—and it is our policy to establish Corporations;
ﬂhwuﬁbﬁnhedthgbamoﬂar?dloyﬂomﬂim—&a&wemmihmﬁ
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going to run it departmentally. The experiment is being tried of. ecreating
Cerporations in all big concerns of trade and cormnerce even though 1-119. e
ship may be entirely in the hands of the Governmens. The administrators
may not be competent; therefore a special service may be created to manage
Shese concerns. On the same lines, the Electric Supply Corporation Bill hus
also been introduced to create Provincial Boards under the aegis of the Govern-
ment. One such Corporation might have been thought of in this case also from
the outset. [ shali not himue the Govemuent if they did nei pursue ha Gourse
If the Honourable Minister for Communications accepte it, he would sef right
what could have been done even at an earlier stage.

It the overseas service is ‘taken up, graduslly we can extend the service
and then the through communications from Madras to Delhi, Delhi to Bombay
and to various capital centres in this country, may be lefy for private enter-

ise. I therefore request the Honoursble Mmister to make a beginning in this
sgeeﬁon and later on clothe’ this Corporation with the powers to acquire and
run the internal services also. Once we start, the service may be extended
for nernal <ervices so fdr sz highwavs are concerned. Alter sl i the
aerodromes, the engineering service, the buildings ete. are costing the Govern-
ment now about 18 crores. The capital cost of this servite may.not after all b~
more than 20 or 80 crores or at the moat 40 crores. This is not a big sum
and the House need not be afraid of embarking upon a venture w

here we do-
noé know what amount of loss we must incur. We have got one of the biggead

industries, the Railways, over which we have invested 800 crores and odd.
This is another vital communication. Communications must go together,
#hough no doub$ communications have got a particular significance so far a3
§be Government of India is concerned. 1 do not kmow how the Railways do
not come under the term ‘‘communications”. Communications include bokh:
Railways, Telegraph Telephones and Air Services, For the purpose of con-
venience, there are separate Departments creafed. _

8ir, in my opinion all‘communications must belong o and be run by the-
State. They are essential key services. Having regard to the small smount
that we have to spend upon this service and the meagre possihility of incur-
ring any loss—even if there should be a loss, we have guaranteed, under this
Wgreement, to rectify that loss over a period of years—these are onerous con-
ditions: why should we show fheso concessions to other Companies? Why
should we noti'take it up ourselves? : ”

1 support this motion and I expect the Honourable Minister would kindly.

accept it and pursue it and extend it also to the internal serviees,
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Eunch a Half Past Two of the Clock,.
Mr. Bpeaker (The Honourable Mr, G, V. Mavalankar) in the Chair.

The Honourable Mr. Rafi Ahmed Kidwai TNIitiikfer ‘for “Communications):
Bir, I appreciate the points that have Leen raised by Mr. T. T. Krishnamachari,
I have also consulted the Law Minister and he thinks * th&t there will be no
difficulty if We want to convert into a statutory Corporation. but the moints:
will have to be examined. We have acreed to certain terms with Ajr Tndia,
It we can incorporate all the terms that we have agreed to, then there il be
no objection and T will get the matter examined and if it does not in any wav
affect the terms of our agreement, I will see that the intention of the mover
is carried out. Fo .

_Shri T, T. Krishnamachari: T would like to-have the leave of the House &9

withdraw my motion in view of the very satisfactory reply the Honourable t.h&‘;‘
Minister has given.
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] Mr. Speaker: The Honourable Member wishes the leave of the House to
withdraw his cut motion. Has be got the leave?

The cut motion was, by leave of the Amsembly, withdrawn.

Mr, Speaker: The question is:
“That a supplementary sum not exceeding Ra. 56,33,000 be granted to the Governor

General to defray the charges which will come in course of payment during the period
16th August, 1947 to 3lst March, 1848, in respect of ‘Capital Outlay on Civil Aviation'.”

The motion was adopted.

DEmAND No. 53—AGRICULTURE

Shri Upendranath Barman (West Bengal: General): 1 rise on a pouu o
«lucidation. As regards demand No. 53—Agriculture, the Honourable Miuister
for Agriculture places the demand before this House for Rs. 2,08,82,0(0 and
the explanatory Memorandum says that along with other sums got hy way
«of reappropristion from the savings of other portions of the original grant, the
sum total will come to Rs. 2,28,82,000. We are not told as to how this swun is
going to be spent either in this year or in the coming year and on what prin-
ciple or under what heads. I do not know whether by granting this sum «f
money the Ministry will be at liberty io spend it as they like or they will have
$o come before this House sgsin for definite itermns of expenditure, I want
gome elucidation on this point.

The Honourabls Shri R. K. Shanmukham Ohetty (Minister for Finance):
May I answer the question? The House might remember that when we de-
controlled sugar we froze the entire stocks and then we allowed the sugar
factories to release the stocks frozen at Rs, 35 per maund whereas our coudrol
price was about Rs. 25 and odd. There was this profit of Rs. 14 and odd per
maund which the Government took cver. The Honourable the Premuer of
the United Provinces had some negotiations with the Sugar Syndicate on this
subject. As a result of that negotiation it was arranged that out of this Ra 14
and odd, five rupees will be given to the Bugsr Syndicate to be disiributed
among ite members to make good certain losses that the sugar factories wpede
during the period of control. The other Rs. 9 per maund was retained by the
Government as 8 profit resulting out of this decontrol. That amount came to
about Rs. 2,08,82,000 and odd. The question then was: How is this' amount
to be spent? Well, the Government decided that this should be ear-marked
for expenditure for the improvement of the sugar industry and sugar-cane
cultivation. The next question was: ‘'How is this amount o be appnrtioned
amongst the various provinces? We rinally decided that the Provinces will be
getting from this fund an amount pro rata on the basis of the stocks held in the
different provinces at the time of the decontrol The United Provinces and
Bihar happened to be the two Provinces that had practically about Y0 per
cent. of the totel stocks that we had thus frozen. ’1}1]m'efum. very nearly 80
per cent. of this amount will be given o these Provinces concerned and ‘he
other provinces which held sugar stocks will also get their portion pro rala
according to the stocks held by them. It was anticipated that there might
be a slump in the sugsr industry towards the end of this year and the Govern-
ment of India, therefore have advised these provinces not to spend this money
for the present, but to simply hold it in a suspense account till the end of
1948. 1f during the year any slump oceurred in the sugar industry this sum
might be utilisad to meet that contingengy; if not. after December 1949 the
Provinces concerned will be at liberty fo spend this money purely for the
benefit of the mngar cultivation and sugar industry. That is how thizs amount

is proposed to be spent.
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Mr. Speaker: I want to know what particular demands Honourable Members
would like me $o put to the House and what particular cut motions they want
40 move.

Shri M. Ananthasayanam Ayyangar: No question of cut motions arise: so
far as we are concerned, but we would like to speak on certain of the demauds
ar and when they come up.

Mr., Speaker: Do I put No. 53 now?

Mr. R. K. Sidbva (C. P. and Berar: General): May I know what procedure
is being followed? Are you now starting from No. 1 or anyone who has to say
anything should intervene.

Mr. Speaker: ] have not yet decided upon any procedure. I just wauted
#0 know what is the mind of the House.

shri M. Ananthasayanam Ayyangar: As and when an opportunity arises,
if any Honourable Member wante to spesk about any particular demand, he
starts and then another member spesks on snother demand and at § O'clock
you will apply the guillotine.

Mr. Speaker: That will not be a very desirable or proper thing to do. As
the Honourable Member got up, I thought that it was the desire of some
members to have No. 58. That is why I thought 1 might put No. 53 w the
House for discussion and then the other demands may be taken up. TUnless
the House agrees to have an agreed order, I would like to follow the nurcerical
order here.

The motion is:

“That a supplementary sum not exceeding Rs. 2,08,82,000 be granted to the Governor
General to dofrs the which will come in course of payment during the period
16th August, 1947 to 3lst March, 1948, in respect of ‘Agriculture’.”

Prot. N. G. Ranga (Madras: General): Sir, I am glad to know that the
Gevernment of India moved in this matter at the right moment and were abis
to save this amount of money for the country and its sugar-cane growers
ana the sugar-cane industry, as otherwise it would have been possible for the
sugar manufacturers to have pocketed all this money. But at the same tiwe
Sir, I cannot congratulate them upon what actually had happened after thcee
stocks were frozen. I was told—and I hope my information is not wrong—
that many of the sugar mills which Lad actually made good enough profits
during the last three or four years Lave also been given the benefit of this
additional price of Ra. 5 that was allowed by Government., Certainly that was
not contemplated at the time either by the Finance Minister here or by the
Agriculture Minister; and I do not know how it ecame about that even thosa
mills which really did not deserve this profit were given this margin.

The Honourable Mr. Rafl Ahmed Kidwai: We have discussed that here
several times,

Prof. N. G. Ranga: Yes, I suppose we have discussed our failure to prevont
this leakage. Then, Sir, I have not got much quarrel as to which Govern-
ment got this money, the provincial Government or the Central Government
But I am really particular about the money that has gone to the wrong people.

Secondly, I found that although at thai time the sugar mills gave Govern-
ment. to understand that the price was not going to be put up very much,
actually the price has gone up very much higher, and till now neither Govern-
‘ment nor the consumers have been able to eontrol these people.

Thirdly. the growers have not heen treated properly by the Sugar Byndi-
ccate. In U.P. and Bihar I am told that & price of Rs. 85 per ton of sugsr-cane
hae been agreed to. But so far ss the Madras Presidency is , the
Madras Government has not as yet been sable 40 make t¢he sugar mill owners
agree to pay a similarly ressonsble price.
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Shri T. T. Krishnamachari: The bulk of them are foreigners.. L

Prof. N. G+ BRanga: Yes, but even ¢ur Indian mill owners seem to be just
as bad, so far as the cane growers are concerned. They plead that in view of
the lower sucrose-content of the Madras cane it would not be possible to pay
as much as the U.P. and Bihar sugar mills are paying.

An Honourable Member: Who said the sucrose-content is lower? \

Prof. N. G. Ranga: The sugar mill owners are maintaining that. Even
gupposing they are correet in that the other fact remains that the transpors
ebiarges which the Sugar Byndicate has got to bear in order to transport its
pugar to Madras Presidency is there ugainst them. Becondly, all the susar
is being sold by the Sugar Syndicate at one and the same price in all the
provinces. Therefore it must be easier or the sugar mill owners of the Madras
Presidency to pay even a much higher price for the local sugar cane than
what is being paid in the U.P. and Bihar. Tn spite of that they do not even
agree o pay as high a price for sugar-cane as is being paid in U.T. and Bihar.
8¢ 1 suggest that the Government of India should keep a watch over these
things and see that the sugar cane growers of the south are treated at least
as well as the sugar cane growers of the U.P. and Bihar. In this respect 1
wish to remind the Government of India of their duty towards the sugur-cane
growers because there was an Act according to which this protection for sugar
industry was brought in; and in that Act a specific provision was inade to sce
that the sugar-cane growers' interests slso would be protected along with the
interests of the sugar manufacturers.

1 hope, Sir, the Government of India will keep these points in mind and
see that +he sugar-cane growers in the south are also just as well protected
as those in the U.P. and Bihar. I do not know whether it is possible for them
to rectify this mistake that they had inade by giving the benefit of this addi-
tional price of Rs, 5 to those mills which are affiliated with the Bugar Syndi-
cate which had made heavy or high cnough profits in the last three or four
years and which really did not deserve this special windfall.

Dr. P. 8, Deshmukh‘ (C. P. and Berar: General): Bir, I must confess that
the explanation given by the Finance Minister, if it happens to be correct,
deserves to be condemned by this House. We were expecting that the differ-
ence hetween the old controlled price and the price at which th's stock of
frozen sugar was permitted to be sold would be available for the people of
India. And what is the result? If I have understood the Finance Minister
rightly,—which I hope I have because I was listening to him very attentively,
—he is going to give Rs. 5 for the previous losses of the sugar manufacturers
and remaining Rs. 9 are going to be reserved for future losses. Bo we have
at the most in the bargain only about Rs. 5 per maund. TFirst of all we were
told that most of the money would be svailable for some nation-building pur-
pose or for some purpose whick would reach the common man and the people
of India in general. We actually find. that a very large portion—
more than two-thirds—is going to be reserved or is going %o be given
to sugar manufacturers. We are told Rs.§. are going to_be given to
manufacturers for meeting old losses. . T  smell some mischief behind
all this because there could be no loss or deficit to the sugar manufacturers
which needed being provided for. There may have been some lean years
pefore the war, but if we take all the years together we will find that they
made enormous profits. For this no one need rely upon me. We have the
evidence, of what they themselves published in t}:}e papers. For instance, ¥
know that in the Phaltan State Mafatlal Gagalbhai had a sugar factory, a_nd
1 have seen with my own eyes an advertisement in the Times of India stating
that though the factory was established about the year 1939 or 1940, the first
year's profit was 10 lakhs ‘of rupees when the total investment of the.;whtc‘:;l:
factory was only 10 lakhs. Next year.theprofit was 20 lakhs and - in
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third year it was 10 lakhs again. I eannot imagine how
capital outlay of a factory has been made up mag:m year’; v;ll'::tri't ?ﬁir: ]2:\1;
remwain auy losses which are to be paid out of this amount. I

Secondly, this whole policy of #ugar control and giviug protection to the
sugar industry is sbsolutely anti-natonal and deserves to be condemned. I
am probably voicing s somewhat unusual and solitary opinion which may not
be shared by many people; but [ feel that the ordinary average man is being
made to pay for the profit-making of the industrialists because whatever profit
ie made goes to the industrialist and it does not come back to the people in
any shape or form. I have a recent case in wh'ch I can inform the Honour-
sble the Minister-in-charge of Finance and the Government of India as to the
method which these sugar manufacturers employ. This refers to the happen-
ings in the sugar mill at Rawalgaon. A big Bombay capital'st obtained free
of any cost 1,500 acres of land. After getting this land from a Congress
Minigtry in 1937 he obtained the irr gation water at a conceesion rate, all in
the name of encournging sugar industry. As a result he pays only Re. 9 s&
against Rs. 15 to 28 that an agriculturist has to pay.” These sugar factories,
Bir, are really ma'ntained on the blood money of the ordinary people of India.
Although the Java sugar and other sugar from foreign countries csn be sold.
here at any thing between Rs. 8 and Re. 12 pér maund, we were buying i#
throughout the war at Rs. 21 and now we are buying the same at Rs. 85 per:
maund. Bo every man who uses sugar is contributing absolutely directly 200+
to 300 per cent. to the Indian sugar manufacturers and it is in this way that.
they make the enormous profits. In sp'te of the concessions granted to the.
Rawalgaon. factory which I have already mentioned, the Manager of thie
factory coerced the agriculturists to part with their sugarcane at Rs. 30 per
ton. My friend, Prof. Ranga was not quite up-to-date in his knowledge about.
this sugar question. Otherwise he may have made a much more effective
speech than what he could do. But I am aware of the statistics and I am i
a position to say that the sugar industrialiste are deserving of no cons'dera-
tion. While the Rawalgaon sugar factory purchases sugar-cane at Rs. 30
per ton, they manufacture three maunds of sugar out of this and thus make
Rs. 105 i.e. a net profit of at least Rs. 70 per ton. The factory crushes 700
tons of sugarcane per day and the daily profit of the company therefore comes
to nearly Rs. 50,000.

What has the Government done? The Government has curious methods
of acting. Instead of themselves asking the sugar industrialist to buy accord-
ing to certain regulat'ons and give a minimum price to the sugarcane growers,.
they have left-this particular matter to some one else. The Government of
India gives protection to all sugar factories; but so far. as the protection to the:
sugar-cane growers, it is the job of the Provincial Governments. The U.P.
and the Bihar Governments have passed the necessary Acts and have fixed
the price of sugar-cane at Rs. 54-4 per ton. {But the other Provincial Gov-
ernments have left the agriculturists at the mercy of the factories. In the
Bombay Presidency, the Bombay Government has yet to pass an Act similar
to the one obtaining in the U.P. and Bihar with the result that the industria-
lists of Rawalgaon are coerc’ng the agriculturists to sell at Rs. 30 a ton. Any
one who has any knowledge of agricultural cultivation will agree that it is im-
possible to grow one ton of sugar-cane in Rs. 80. The actual cost comes t
at least Rs. 55 a ton. A very serous situation, Sir, is likely to arise at
Rawalgaon and T would not be surprised that if the proprietors of the sugar
industries persist the factory may come in trouble because the agriculturists
are very angry. They have not even been given a hear'ng. The Mgnagers of
the sugar factories are not prepared to meet them. I hope they will change
their sattitude.

In so far as the distributior of the profit the Government made in this
transact'on the House has not been fairly treated. This question had been
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raised before on the floor of the H i i
money would be aeailanle o ewm Zuae_ and we were expecting that this extra

. & | e out of which benefit would
flow to the whole Indian community. But that has not been so. Some of

the profits are reserved for the sugar manufacturers themselves and almost
nothirg is given to the ordinary people and even those Rs. 5 that remain are
%0 be reserved not for the sugar-cane growers in the U.P. and Bihar alone but
the sugar-cane growers and the manufacturers. I do not quarrel with the
former. 1 do not mind the agriculturists of any part of the country being
benefited but that is not a very commendable sort of situation and I would
therefore be glad if the orders could be revoked and this money made avail-

sble for the Agricultural Department for its development. This would be the
proper thing.

[8ler Maneu 1048

There is another point T would like to bring up. Tt ‘s.this. We have got

a Labour Department in the Government of India. Every Province has a
, Labour Department. There is also an Aegriculture Department here and in
the Provinces. But whereas the Labour Department includes the welfare of
the labourers, the Agriculture Department nowhere includes the welfare of
the agriculturists. A mere handful of Jabourers have their own shouters.
Industrial labour, which is organized, has its leaders who shout from house-
tops in season and out of season. Thev are the people who strive” to protect
labour’s intereste. Here also, we have lote of memberse who let go no oppor-
tunity in advancing their interests. But with regard to the nagrieulturist, it
seems to be evervone’s busness and no one’s husiness. While there are
hundredr of Labour Welfare Officers. there is not as vet a sincle Agriculturist’s
Welfare Officer. Has any Provinein]l Government done anvthing in this regard
in sn'te of the fact that Mahatmaiji lived and died for the %izans? Ts there
anything reallv being done for the kisans? To mv knowledze nothine 7f it
is necessary to protect the interests of the labourers it is doubly necessary io
protect the ‘nterests of the agrienlturists because thev are far more hackward
and opnressed. T had eiven notice of a eut motion in the oricinal hndeet on
this subiect. T would like to point out to the Government of Tndia that 't is
time they thoucht of the welfare of the agrienlturiste in a more direct way,
and did someth'ng similar to what iz being done for the labourers.

T might mention that T had a talk with the Honourable Minicter for Aa_'ri«
sulture on this point and he apveared verv svmnatheti& T hope Ihis _symnsth_ree
will not end there and that he will be able with the asistance and co-oneration
of the other members of Government to do something substantial for the wel-
fare of the agriculturists. And that also should not be-all. T hope that he
will be able to persuade the other Provincial Ministries and Governments to
‘Act in a similar way. The profit made bv us in th's sugar transaction should
be a good source of revenue for such an endeavour. A vnortion out of the vro-
fits we have made on sugar could, T think. be nsefully utilised for this
purpose.

T do not think it will be proper on my part to touch anv other point although
I have g0 much to &av and have had no proper opportunitv to sav it.

Dr. B. Pattabhi Sitaramayya (Madras: General): The publie- are well
aware that when a hint was thrown in the press that the conbrol on sugar
would be sabolished, the prices that were advert’sed went up from Rs. 21 to
Rs. 35. Naturally this news created a verturbed feeling in the minds of
some of us and we tried to get into touch with the Minister. . Tt was stahed_
at the time that all the Rs. 14 would not be tsken by the ’n}ﬂl-nwners, but
that Rs. © would go to the Central Grovernment and the rema‘ning Ras. 5-w013]ﬂ
be allowed to those mills to make up past losses. Then-we '.Ens(c'le an enquiry
as to whether all the mills had made losses. We felt that it was quite fafr
hat if the mlls had made losses in the past five vears, thev shmlld be com-
pensated but on enquiry it immedintely turned out that all the mills had not
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made losses, though we did pot know how many mills had made losses and
how many had made profits, Then it was agreed that compensation
should be given from out of this Rs. 5 ouly to those mills which had made
losses in the previous five Years. At that point it was also agreed that the
stocks should be frozen. 1f ths had to be the line to be adopted, it was
necessary to freeze the stocks overnight by means of an ordinance. The
ordinance was passed and we felt comfortable that everything was readjusted.

13ut what was our surprise when later we learnt that the understanding
that had been reached in this affar was not observed, and ag the Finance
Minister has stated toduy, a part of the Rs. 5 or all the Rs. 5 went towsrds
compensating the millowners. 1 wish to know, Sir,-—unfnrtunately the Food
Mnister is not here, but the Finarce Minister may be knowing it, I do not
really expect him to know—whether all the millowners had mude losses or
whether there was any examination of the mills that made losses and whether
compensation was given to those millowners who made Josses accordng to the
published balance-sheets. The balance-sheets were referred to in our con-
versation. Later on, however, T was told that the reason why the under-
standing that had been reached was gone back upon was that the U.P.
3 p.M.  Ministry protested. There was no ground for the U.P. Ministry to
Protest at all, because they were not asked to close this bargain. They
were asked only to negotiate o sett'ement with the sugar syndicate and pub
it up to the Central Government for approval.  The U.P. M, nistry apparently
went beyond -their terms of reference and sa'd that they had committed them-
selves in the matter and that they would cut a sorry figure in the eyes of the
Sugar Syndicate if the agreement was not adhered to 1 letter and spirit,
Apparently the Food Ministry weakened thereupon and vollapsed and agreed
to the dictates of the U.P. Ministry. This was a very, very disappointing
situation. So the Rs. 5 went to the millowner and unless somebody reassures
that only the loss-makers got the compensation we should also th'nk that
another piece of injustice might have been done in apportioning the moneys
both among those who made losses and those who made profits.

One redeem'ng feature which in fairness I owe it to myself to express in
the House, for the reason that it is within my knowledge, is that all the Rs. 5
was not swallowed by the millowners. I was told that Rs. 8} would revert

to the labourers. Thatwwas but fair so that only e/ght annas might have gone
to the millowner, to some wrongly and to othere rightly. Ths is the genesis
of the whole affair and I think we should be fair to the faots of the case. The
reason why the price was raised all of & sudden from Bs. 21 which was the

they would get not Rs. 1-4 per unit but Rs. 2. According to calculations that
would very nearly justify the increment from Rs. 21 to 85, the proportion
being almost the same. "If that were 80, the point for us to ascertain would
be whether the growers have had their share of the increment to which they
are legitimately entitled. The query in this behalf put by my Honourable
friend Dr. P. S. Deshmukh is very appropriate, except that [ am surprised
that he should have said that he never heard anvthing much about kisans. I
hear nothing except the word kisan and for him to Trave =aid so in the pre-
sence of Prof. Ranga was a little bit audacious and unjust to the professor!
However, the kisan is not a silent being. I know care-takers are not appointed
to protect his ‘nterests. Their care-takers should be very numerous 1'fldead,
because nearly 80 per cent. of the population are Eisans, Undel: trese cireum-
stances I would like to make an observation that the Food Ministry weakened
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at the peychological moment. If they had only been strong enough there
wouwid have bv_aau a Jusier apportioument of the moneys but so far us the 9
and 5 proportion was ﬁ;ed, that was the point to which we were parties but
We were not parties to Ks. 5 being appropriated entirely by the millowners.

Shri Upendranath Barman: Sir, ofter the discussions that have occurred
on the floor of “t'he House I would like to make one or two observations on
this demand. First of all, to my mind, this huge’ sum was rather a windfall
and at the time when the last budget for the year was passed this huge sum
was not in contemplation of the House. Subgequently by some fortuitous cir-
cumstance more than 2 crores came into the hands of the Ministry. Certa'nly
the House should have been apprised as to how this sum was going to be
spent. Hearing the discussions on the floor of this House L suppose this was
not done. I think that this expenditure was not so much regular as it should
be. I hope that my friends from U.P. and Bihar will not take it otherwise
when I say that. Accidentally, two of the provinces had 90 per cent. of the
stock in their hands and it was certainly not due to any efforts on the part
of U.P. and Bihar Ministries or the population there that these 2 crores and
28 lakhs came into the hands of the Government of India. The agriculturista
have got their due cost: when the price of cane was not remunerative the
*Ministry thought it best to ra'se the price of cane and certainly the consumers
are ready to pay whatever reasonable price may be fixed. Neither did this
sum come intc the hands of the Ministry, from any efforts, on the part of the
Government of India. Under certain circumstances it was accidental that this
sum got to the coffers of the Government of India. To my mind had the
Ministry thought it fit to allocate this sum to different provinces for the pur-
pose of growing sugar cane,—to such provinces where sugarcane can be
grown,—in that case this essential food commodity also would have been
grown in as wide an area in India as possible. That would have
been better and would have minimised transport cost. If there was any diffi-
culty in installing sugar mills I am certain that the poor villagers would be
satisfied with gur. From all these considerations I think that the Ministry
would have done better had they allot‘ed this sum to such provinces where
sugar cane is not grown but where it can be grown. That would have been
a justifisble expenditure. Anyway even now if the amount goes to the bene-
fit of Bihar and U.P. cane-growers I have no objection.

Shri Ramnarayan Singh (Bihar: General): 8ir, while sanctioning any
expenditure the House ought to 'be very very strict and especially while
sanctioning supplementary grants we ought to be rather over-strict. What
is the use of passing o budget? While passing the blidget amounts are placed
for distribution amongst so many departments. But while making the expen-
diture the spending department does not consider the amount sanctioned to
them for expenditure but they go on spending and spending. If the expendi-
ture, has been made under circumstances over which they have no control of
course the supplementary grant may in that case be sanctioned. {But after
the general budget has been passed any amount of supplementary grant is
brought to the House and it is sanctioned. 8ir, I do not like it. In th's case
we hear that so much money has been received by the Government. If that
js so it is a very good thing. But as regards expenditure we hear that it
ghould have gonme to the agriculturists and so on so forth. The attitude
of the Government towards the sugar industry has always been objected to.
It is really very difficult for us to understand the stt&t.udp of the _chvernment
towards the sugar industry. But we understand one thing. It is very very
easy to be generous at the cost of others. If those people whg are 80 very
generous to the sugar industiry had to spend anybhm_g from their own pocket
then they might have understood what this generosity means. But at the
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cost of the consumers and the.growers they can be very generoys to the sugar
industry. In this case 1 thiuk this method of expenditure must nov be
sanctioned. Every pice of the amount must go to the agricultursts and the
growers of sugurcane must get the benefit of the amount just received. By
way of manure and many other things the Government ought to distribute the
whole amount among the sugarcane cwtivators. 'Lhey are so very kind and
generous to the sugar industry, the millowners, the rich people, and they want
to distribute money in this way. Sir, I th.nk this must not be allowed.

The Honourable Shri B. K. Shanmukham Chetty: Sir, this really concerns
my Honourable friend the Food Minister. But in his absence 1 do not mund

auswering some of the points that have been raised in the course of the dis-
cussion. .

With regard to the puyment of Rs. 5 per maund to the Sugar Syndicate
what really happened was this. Here I think 1 must frankly state what took
Pplace at the tiine of the decontrol of sugar. The Government of India decided
to decontrol sugar. When that decision was taken no steps were contemplated
for controiling the price because we were launching on & policy of decontrol,
The cred't must really go to the Premier of the United Provinces to have
found out that immediately after decontrol there would be a rise in prices and
au unjustifiable profit going into the hands of the sugar mills. It was there-
fore he that stepped into the field first.

Dr. P, S. Deshmukh: On a point of information, Sir, may I point ouf that
this point was raised in this House immediately on the bringing up of the ques-
%ion of decontrol and it was pointed out by some Honourable Members in this
House; and I think steps were taken in this direction after that suggestion.

The Honourable Shri R. K. Shanmukham Chetty: No, Sir. Tt was really
the Premier of U.P. that first took up this question and he had a discussion
with the SBugar Syndicate and came to this arrangement. It was really after
that that we woke up and found that someth'ng like this ought to have been
done. When we decided that the lines along which the U.P. Premier had
finished the negot.ations with the Sugar Syndicate were the right lines we
thought we must honour the understanding that he had arrived at with the
Sugar Syndicate in its entirety. And therefore it ‘s that we agreed to the
arrangement that we made under which Rs. 5 out of this excess was to be
given to the Bugar Syndicate. How exactly this amount was distributed
among the members of the Sugar Syndicate is a point about which I have no
information. But, as my Honourable friend Dr. Pattabhi said, more than
Rs. 2} out of this will come back to the Government of India in the form of
income-tax and corporation tax. And a portion went to the labour for the
increased wages that we have fixed, with the result that what actually the
‘Bugar Syndicate got was only a very modest amount. The price of Rs. 85
was not really an excessive price. hecause, as my Honourable friend Dr.
Pattabhi pointed out, since decontrol the U.P. and the Bihar Governments
made an arrangement under which the price for the cane grower was raisee
from Rs. 1-4-0 per maund to Rs. 2 per maund. At the same time there was
also a very substantial increase in the minimum wages to be paid to the
labourers of the sugar mills. Taking these two factors into consideration we
were catistied that Rs. 85 per maund was a fair price. That was why the
price of Rs. &5 ver mannd was arrived at. Honourable Members, especially
my Honourable friend Mr. Ramnaravan Singh. are not correct in saying that
the Food Department has gone on spending this money without obtaining - the
consent of this House. Well, Sir, this Department has just now come before
this House for spending the money ‘n the manner proposed. Therefore there
is no question of the Food Department having spent the money and their pre.
senting the House with a fait accompli at all.
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Bbri Upendranath Barman: Why is there no indication in the Explana-
tory Memorandum as to how this money is going to be spent?

The Honourable Shri R. X. Shanmukham Chetty: ] have given the expla-
wation in the Memorandum as to how the money was gomg to be spent.

My Honourable friend Prof. Ranga has very rightly drawn the attention
of the House to the fact that the Provincial Uovernments other than U.P.
and l.ilhu_.r—especiully the Government of Madras—have not yet taken any
steps to increase the price to be given to sugarcane growers. 'I'he fixation of
Sugarcare price is a matter which is entirely within the jurisdiction of the Pro-
vincial Governments. We shall certainly draw the attention of the Provin-
cial Governments coucerned, and especially of the Madras Government, to the
feeling expressed in this House that the benefit of this must really be given
to the sugareane growers.

Bir, something has also been said about the ‘undue protection’ given to the
sugar industry. I happened to examine the case of the sugar industry when
I was the President of the Tariff Board. It was no doubt a summary enquiry.
But even in the course of that summary enquiry I was convinced that the so.
called protection to the sugar industry is, in essence aud in substance, pro-
tection to the sugarcane grower and not to the industry at all, because the
price of the Java sugar is less than the price that we pay to the sugarcane.
Honourable Members must understand that ubless a substantial protection is
given to the sugar industry thero can be no sugarcane growing at all; there
will be no sugar industry; and there will be no sugarcane cultivation im thiz
country.  Well, this matter will come up for more detailed examinat'on in due
course by the Turiff Board and this House also will have an opportunity - of
pronouncing its verdict on this matter. Bir, I do not think any further point
was raised in the course of the debute.

Mr. Speaker: The question is:

“That a supplementary sum not exceeding Rs. 2,08,82,000 be granted to the Governor
General to defray the charges which will come in course of nayment during the period
15th August, 1947 to 3lst ¥larch, 1948, in respect of ‘Agricalture’.”

The motion was adopted.
Demaxp No. 21—MiNisTRY oF COMMERCE.

Mr. Speaker: Instead of taking up the time of the House im putting each
item separately 1 should like to know what particular demands Hongurable
Members would like to discuss so that I shall put together all the remaining
demands in respect of which Honourable Members do ot wish to make any
observations. .

Shri B. Shiva Rao (Madras: General): I want to speak about Dermand
No. 21—Ministry of Commerce.

Prol, N. @, Ranga: ] would like to speak on Demand No. 55.

Shri T. T. Krishnamachari: I wani to know something about Demand
No. 77. i

Shri M. Andnthasayanam Ayyangar: I want to speak on Demand Nos. 28,
56, 77 and T8-A.

Mr. Speaker: I propose now to take up these demands. All the remaining

démands, I shall put in an omnbus form at 5 o'clock. We shall take up
demand No. 21.

The motion is: .

“That & supplementary sum not exceeding Rs. 4,61,000 be granted to the Governor
General o defrav the charmes which will come in conme of pavment during the period
15¢h August, 1947 to 31st March, 1948, in respect of ‘Ministry of Commerce’. v
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Sori B. Shiva Rao: Sir, if you look at the explanation given for this’
supplementary demand, one of the points mentioned is the unexpected pro-
bngaluon of the Geneva and Havana Trade Conferences. That is not the
whoté of the explanation, and at the present moment I am inclined to refuse
he demand altogether unless the Finance Minister can give a satirfactory expla-
nation. When L spoke on the Finance |Bill the other day I drew tbe attention
of the House to what I called the extravagant expenditire of cerfuin officjnls
who are sent abroad on some of these delegations, and although T did nob
mention details, I had in mind the Preparatory Trade Conference in Geneva.
As a rule I am most reluctant to menuon the names of individual officers or
to invite the attention of the House to incidents of this kind, unless there is
some general interest served by that reference. I am compelled & do so0 on
this occasion for reasons which I propose to narrate very briefly to the House.
Sir, one of the Government of Ind'a’s representatives to the Geneva Confer-.
ence Hlew to London and asked the High Commissioner’'s Office to lend him.
one of their most competent stenographers. Interpreting that in the natural
sense, they sent a middle-aged woman of 45, but he sent her back after a week
on the ground that she was too old for his work. S8ir, I eannot understand a
stenographer of 45 being discarded as too old. That is not the whole of the
story. He chose a much yrunger stenographer in Geneva and flew her to
Washington at government cxpense, and in Wash'ngton, during the two days
he spent therve, his hotel Lills were on a scale that Royalty might envy. Bir,
I refer to it. because this officer has wangled a second visit to Washington in
the course of the last six months, and at the present moment I understand it
my information is correct, he has asked for the services cf thul same steno
grapher from Geneva to le flown to Washington to help him with Lis wou:k
for a few days.

Prof. N. G, Ranga: A very faithful man, .

Shri B, Shiva Rao: I am surprised that the Ministry of Food and Agricul-
ture should have passed on ths preposterous claim .without any comment to
the Department of Finance, and 1 am equally surprised that the Finance
Deparument, instead of rejecting it outright, is seriously considering the claim
ut the present moment. 1 have a grouse against the Finance Minister, because
over my modest claim for dollars to meet legitimate expenditure on my paper
in New York, he has been sitting tight for weeks, and vet he seems to be
Javish and even reckless in sanctioning expenditure of thousands of dollars for
holiday jaunts for some of his officials who manage to get Lwoﬂworld tours in
the course of a year, whether the business is genuine or artificially created. 1
do feel, although it may seem strong language, that officials, however able they
may be, if they have no conscience about the manner in which they.spend
public funds, should never be sent out of this country. I would like to know
what steps the Finance Minister proposes to take over the point I raised in the
course of discussion of the Finunce Bill that there should be some check on
the expenditure “of officers who go out on tours of this character.

Prof. N. G Ranga; Sir, I have one more word to say. That is only to
reinforce what Mr. Shiva Rao said some time ago, and that is that we should
see that our own Indian stenographers are sent abroad, and clerks also, instead
of these women being employed abroad, women who are not of our col?ur.
of our kith and kin, but women of some other race. It has a special bearing,
3, upon the strategic importance of these international, missions. It always
pays other countries to try to get news or information about any secret con-
sultations that our people may be having in their own Group meetings or in
their own delegation meetings, and can there be a better way of getting all
this faformation than by simply tpping either by money or various other
means these girls whom our people are so very fond of employing. ahrotid, snd
that is why I take very strong exception to this particular practice. kno
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some of our friends are under the impression that whenever our boys go there,
they rather collapse. They may be collapsing. but nevertheless they are our
boys. Therefore, 1 would rather prefer our own Indian stenographers, clerks
and assistants, be'ng sent abroad: and when they come back again, they will
some back with all the experience of their foreign tour and the impressions
that they gather of the method of work, the organization of office and all the
rest, will go to enrich our own office work. 1 do not see any reason why these
highly placed officials alone should go abroad, and not these lower placed
people. Secondly, I have never seen any foreign delegation ever going to any
qonference without their own nationals serving them from the clerk's position
right up to delegate's position. And thirdly, Sir, I myself happened to be
pt Geneva at the time the Trade Conference was going on. I cannot complain
that our delegate or his assistants either in the delegation or in the office
really were squandering our money. My only complaint was that the amount
of money that we had to pay for the stenographers, clerks, assistants and
others that we had to employ was rather too heavy. Again, whenever our
people were giving any entertainments, they could not do it just as well as
others because thiey could not spend money just as judiciously as others do on
drinks because our people do not know much sbout drink and when they do
drink, they get. drunk., wheéreas other people do not show they are drunk a$
all. Nevertheless vou should entertain and so I would like to suggest that
when they do g've these entertainments, they should try to do it in the ?ndm.n
Ishion, if necessary taking certain thinge from this country and showing to
these people what we mean by real entertainrhent.

An Honourable Member: Country liquor!

Prof. N. @, Banga: There is no need for country liquor. Adam’s ale is
sbout the best as far as T can see. Therefore I think it is as well some atten-
tion is pa’d by the Finance Ministry as well as the other Ministries concerned
to the points that we have raised here. and also various other points that they
ought to keep in mind since some of them have themselves gone abroad on
these delegations. -

Shri M. Ananthasayanam Ayyangar: Sir, I would like to make®ne or two
suggestions. T am told, subject to correction by the Honourable the Finance
Minister, that whatever expenditure is incurred inside the country is all
sudited, but so far as expenditure by delegations outside India is concerned,
i does not come within the purview of the audit. That is what T am told.
Therefore, if there ‘s a provision for spending a particular amount here and if
that is exceeded. the auditor immediately ecalls upon them to account for the
excess, but in respeet of amounts spent nutside India, the auditor does not
sgem to exercise any jurisdietion whatever. -

Tf that is the position, then it must be a practice wh'ch must have been
started bv our old masters, a legacy which has been left to our Ministers, and
I am sure the Honourable the Finance Minister will correct it as early as
possible. -

The other point T want to make is this. For every delegation that is men
abroad an estimate shoyld be prevared and under no circumstances should they
be allowed to exceed the estimated amount.

With regard to the employment of stenographers by our Embassies and
Delegations—which was referred to by the previous speakers—there is a grave
danger. T am told, of course I myself have not gone to the U.8.A., that in
sur Embassy there, there are a good number of American lady stenographers.
Our Government have to send constant instructions to our Delegation at the
U.N.O. through our Embassy, and it is likely that very often they may contain
wsmething against U.B.A. Tt is these American ladies who have to decypher
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thes: 1wnessages which are sent in code. I feel that however much’ faithful
they may be to us, it is rather dangerous to trust them in these matters. In
the larger interests of the country as a whole and in ihe interest of economy,
. I would therefore appeal to Government to see that our own nationals are
kept in these Embassies, whatever might be the cost.

Another vital point which I want to mention is that. the Telegations which
we send abtoad should set an example of our high tradition and best culture.
I am given to understand by my Honourable friend, Prof. Ranga that the
delegates to the International Food Conference who went to plead before the
representatives of the world that we are starving and that we have not suffi-
cient money to pay for the food we want to import, lavishly spent Rs. 7,000
on a cocktail party of 600 guests, and that in hard Swiss currency. Let the
entire world laugh at us—we do not mind—, but we should impress on the
world that we are a nation of tee-totallers. Let us carry this message far and
wide, T do not evaluate the achievements of a Delegation in rupees, innas
and pies, but by the impression they create before the representatives of the
world. And then, let us not send very young men on these delegations. From
the stories I hear, I understand that very few people are able to keep their
balance. Some of them go to pieces. Let, therefore, only tried men he sent
on these foreign delegations, people who represent the best that India can
put forth.

Mr. B. K. Sidhva: Sir, on a point of information I want to kmow from the
Honourable Minister for Finance whether it ‘s not a fact that the entire staff
of the British and the American Embassies in De'hi, from the highest to the
lowest, from the Ambassador or High Commissioner, down to the clerk, does
not consist of the nationals of those countries? Even the staff of the Indo-
nesian Embassy has been brought from that country. Not a s'ngle Indian is
employed in gny capacity in any of the foreign embassies in Delhi. I would
therefore request Government that if they cannot do anything on their own
initiative, let them at least follow the footsteps of the other Governments. Is
it not, therefore, most unfair that our Embassies and Consulates abroad should
deny such opportunities to their countrymen. What prevents a clerk from
going abroad and serving his country? Bhould he not aspire to better his
prospects, and show to the rest of the world that he is in no way inferior to
them when it comes to a matter of competition. This ‘s a matter on which we
all feel strongly. I can straightway tell the Honourable the Finance Minister
that there should be no question of economy in ths particular matter; the
question of cost does nobt come in, when it is a matter of nutional prestige.
What after all ‘s the meaning of an Embassy or a Consulate? That is a
medium for the representation of Indian culture. Why, a clerk on the staff
of the Embassy ir aa much an Indian as the High Commissioner or Ambassador,
by whatever designation you may call him. T would, therefore, wish to convey
to the Honourable the Prime Minister, through the Finance Minister, that
the entire staff of every Indian Embassy abroad from the Ambassador right
down to the lowest clerk, should be drawn from Indian nationals.

Shri Biswanath Das (Orissa: General): It is not my intention to make
any long speech on this occasion. I wish only to point out how things are
going on in the Foreign Embassies in Delhi. A particular Indian gentleman,
spplied for a job in the British Embassy here. to which he received a reply that
0o non-nationals are employed in that office. Unfortunatelv the Delegations
sent abroad by the Government of India and the various embassies under the
Min‘stry of External Affrirs and Commonwealth Relations take a fancy even
for non-Indian stenographers. I would appeal to the Ministry in particular
and to all gentlemen connected with the Indian- delegations going abroad to
%ake s leaf out of the example that I have just now brought to their notice.

Ay
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Dr. P. S. Deshmukh: Now that this question has been raised. I feel im-
pelled to make & few observations. I do not wish however to refer to appointments
I our Embassies abroad as that point hus been sutliciently discussed. 1 wish to
refer to employment of Indians ~ in other spheres. I had addressed certain
questions with regard to the employment of Indians in firms working in India,
to which L have not been able to get a satisfactory reply. My main complaint
is that even in forgign firms which are doing business in India, we find very
few Ind ans employed. Li, on the other hand, we want to go to foreign coun-
tries with a view to starting business, we are subjected to all sorts of restric-
tions and it is almost impossible for any Indian to start any business abroad.
As against that tlere is a free and unfettered scppe for any foreigner to come
here and start any business he Iikes. I would, therefore, ‘suggest that before
any license is granted“to a foreign firm to start business in lhdia we should
mauke it a condition that they must employ as many Indians as is possible in
that firm. It is not merely a question of salaries; it is also a matter of our
countrymen getting experience. The other day the Honourable the Com-
merce Minister admitted that a foreigner ‘s free to do whatever he likes in
this country and the foreigners take the maximum wdvantage of the unsettl&
‘stale of affairs here. I know of some cases of foreigners who had come to
India during.the war. When they went back to theiv countries, they found
life miserable. There wus not sufficient food, there was not sufficient clothing
—nor any accommodat'on. As.compared with this they led a very comfortable
life in India. They are therefore now coming back to India some of them
professing to be experts and specialists in one thing or the other.

Mr Speaker: T am afraid the Honourable Member is going beyond the scope
of the discussion. The point here is with respect to the Delegat’'ons to foreign
countries, particularly Delegations to Geneva and Havana and the cest of the
Indian Delegution to the International Shipping Conference.

Dr. P. S. Deshmukh: T thought, Sir, the "“Commerce’” demand was under
‘discussion and that I was free to mention other points also. Tne any case. It
have more or less fin'shed stating the suggestion I wanted to convey.

The Honourable Shri R. K. Shanmukham Chetty: Sir, as Finance Minister
1 am very mueh obliged to my Honourable friend Mr. Shiva Rao for drawing
the attention of the House to the very extravagant and almost scandalous way in
which expenditure seems to have been incurred by some of our representatives
abroad. Well, T might assure him I was not at all aware of sueh a state of
affairs. T was under the “mpression that there was a very strict scale of
allowances prescribed for all the delegates that went abroad for any inter-
national gathering. T have myself gone as Government._representahve,‘ Sir, on
previous oceasions to a number of international gatherings, and I might tell
“you that T was given a prescribed amount and I was not allowed fo spend ehe
penny more_than that except from my own pocket.

Pref. N. G. Ranga: Semebody is cleverer than you!

The Honourable Shri B. K. Shanmukham Chetty: That is my own’ experi-
ence. I do not know if that practice has changed now. Well, I would further
discuss this matter with my Honourable friend Mr. 8hiva Rao who happens to
have some first hand information about this and I might assure him that if
any items relating to such unauthorzed expenditure are still pending the
sanction of the Finance Ministry they certainly will not get that sanction.

Mr, Naziruddin Ahmad: That would be most unkind.

The Honourable Shri B. K. Shanmukham Chetty: I certainly will have a
most searching euquiry made in this matter now that it has been brought to
my . notice.
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. With regard to audit of this expenditure abroad, I really do not know whabt
is the position toduy. Certainly, before the 15th August there wus an Auditor
at the india Office who exercised the same audit check as the Audjtor-General.
on this sde. I do not know if there is a laxity on this audit procedure now.

Shri T. T. Erishnamachari: That procedure has been removed now.

The Honourable Shri R. K. Shanmukham Chetty: Evidently there is &
lacuna now and L would certanly see that with regard to all expenditure
mncurred abroad also, aud.t would be made as effective as for interriale expendi-
ure. - :

. o

Prof. N. G. Ranga: And these entertainment allowances?

The Honourable Shri R, K. Shanmukham Chetty: Yes, I will certainly’
look into the whole question. i certamnly am in geueral agreement with the
feeling expressed 1n thus House that of iate there nus been quite an epidemic
of #hese uelegatious abrosd and a very cousiderable expend.ture is certainly
be ng curred.

With regard to the staffiug of our Embassies und Consulates abroad, per-
sonally | wun in full ugreement with the point of view urged by Honourable
Members. 1 think, Sir, our foreign Embassies and Consulates must as far as
possible be mauned by ludian nationals. It certainly is the practice followed
by other Embassies abroad and even in our own country. 1 am sure the
Honourable the Prme Minister will tuke note of what has been said in this.
House on this point.

Of course this mattey, of girl stenographers is always a rather difficult and
interesting point.

An Honourable Member: Intriguing also.

The Honourable Shri R. E. Shanmukham Chetty: I have myself had some
experience of this matter while | was in the United States and there a story
was to.d me about this grl stenographer business. A- eertain big-businessman
was a bachelor and he seat his income-tax return and in the income-tax return
against the column ‘“How many children have you got?"’, there was an entry,
“One child”’. The Income-tax Officer happened to be a {riend of this gentle-
man and so when he met him at a party he said, *‘T say, what is this? You
are a confirmed bacheéfor and 1 find in your return an entry as one child againsb
that column. I suppose it ‘s your stenographer’s mistake?’’, and the gentle-
man said “‘Oh, you are telling me about it!”.

Mr. Speaker: I will now put the Demand to the House.

The' question is: )

“That a supplementary sum Lot cxceeding Ra. 4,61,000 be granted to the Governor

GGeneral to defray the charges which will come in course of payment during the period
12th of August, 1947 to 3lst of March, 1948, in respect of ‘Ministry of Commerce’.”

The motion was adopted.

_ LEMAND No. 2"—MiNISTI Y OF STATES
Mr, Speaker: The motion 1s:

“That a supplementary sum not exceeding Qs 38,006 be granted to the Governor
General to defray the charges which will come in coursc of payment during the period
1ith of August 1847 to 3lst of March 1948, in respect of ‘Ministry of State’.” ’

Shri M. Ananthasayanam Ayyangar: Sir, I will not take much time,
According to me this is a very important matter which the Honourable Members
will kindly listen to. After the Honourable Minister took ill, the Secretary hag.
been making a number of statements which have involved this country in -
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great difficulty. I do not want that the
bility of mak ng statements on behalf of the Government or give Press con-
ferences. 1 would only give one instance. Only yesterday the Prime Minister
bad to refer to the question .of the accession of Kalat. In the issue of the 25th
of March of the Hindu, it is reported that the States Secretary made a state-
ment at a Press conference and therein it is said -
“Mr. Menon bitterly complained about the ‘dishomest’ way in which some foreign corres-
gnndents had been attempting to present in a distorted manner developments in Indian
tates. He referred in particular to the story of Kalat's attempt to acceede to the Indian
Union, the plebiscite in Junagadh and the agitation in Bharatpur. The Khan of Kalat
had approached the Government of India some time ago through an agent about the
accession. But the Government of India flatly refused to have anyt ing to do with Kalat.”

Bir, it was that statement which gave rise to so much of comment. It was

only yesterday that we heard from the Honourable the Prime Minister that

ere was no such approach at all and unnecessarily the A.L.R. took this cue
and broadeast it—there was so much trouble.

Secretaries should take the responsi-

Sir, there was a great responsibility during the previous regime: those
Becretaries could become Executive Councillors. It is not- rght—they must
leave everything to the Minister; if the Minister is not there, some other
Minister or the Prime Minister should take the responsibility, but such state-

ments should not be made. T have the greatest regard for those Secretaries,
but in their zest they are a little overdoing.

Sir, there is another trouble. On page 9 of the Hindu of March 30th, he
has created by his statement another trouble regarding the future of Sandur
Btate : .

““The Sandur Government in o Press communique issuved today says :

The Government of Sandur are surprised to note the statement made by Mr. V. P.
Menon, Secretary, States Ministry, at a Press Conference held at Delhi on March 27 to
the effect that Sandur would ne integrated with the provinee of Madras and that the date
has not been fixed. The Government wish to make it clear that when the Political Mem-
ber to Sandur Government met the Joint Secretarv of the Ministry of States at New Delhi
on March 18, it was made perfectly clear e him that the State of Sundur will not agree
to any form of merger with :he province of Madras. This attitude of the State has further
g-e.l;l reiterated and ratified by the Btate Legislatare 2. .ts joint session held on March

t ®

I do not want that, however high an officer m'ght be, any statement should
be made which would bring our country into trouble or the Government into
trouble. The Secretaries ought not to muke such controversial statements in
regard to controversial matters. I am sorry the Honourable Minister is not
sble to be present here; nor even the Prime Minister is here. Anyhow, I
thought this ‘s a matter which the Legislature must take note of. We should
avoid as far as possible such mistakes. As the Legislature, we have a right to
direct the Secretaries not to indulge in such things. It is not as if they are
doing it deliberately. But this is another example and g'ves pointed attention
to our complaint that the Secretaries want to boss.over the Ministers and make
the Ministers eyphers. Tt is wrong in principle. We protest against it. These
people, however good they may be. ought not to take the place of the M nisters.
This involves us in a great deal of trouble. That is all that I have to submit,.

Dr. B. Pattabhi Sitaramayya: I am afraid, Mr. Speaker, that there ia
something wrong in our internrctation of things, because so far as Kalat is con-
cerned. the statement given by the Prime M'nister yesterday is in contradietion-
with the newspaper statement. Therefore, either this version of t'l:le paper
must be wrong or there must be something wrong elsawhere. ‘Accordingly the .
Secretary may not be indicted until we know the truth about it.

Shri M, Ananthasayanam Ayyangar: All that T am saying is that the
Becretary need riot talk about this.
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Dr. B. Pat{abhi Sitaramayya: That is another point.

The second point about Sandur, if that is equally incorrect, it remains to
be cbrrected. 'Lherefore, we must ascertain the truth in the matter.

Mr. Speaker: The question is: -
- "That a suppiementary sum not exceeding Rs, 38,000 be granted to the Governor

General to defray the charges which will come in course of payment daring the period
15th of August 1447 to 3lst of March 1948, in respect of ‘Ministry of State’.”

The motion was adopted.

Demanp No. 28—MiNisTry oF DEFENCE.
Mr. Speaker: The motion is:

“That a supplementary sum not exceeding Rs. 1,24,000 be- granted to the Governor
General to defray the charges which will come in course of payment during the period
15th of August 1847 to 3lst of March 1948, in respect of ‘Ministry of Defence’.’

Shri M. Ananthasayanam Ayyangar: You will see, Bir, from the Expla-
natory Memorandum circulated regarding Demand No. 28 and 29 that the
arrears of pay and dearness allowances for the period ending 14th August 1947,
which was normally debitable to the joint account of the former Central Gov-
ernment have to be debited to the account of the Indian Dominion as the
Pakistan Government have decided not to #mplement the Pay Commission's
recommendations. 1 was not able to understand what this meant. *

[At this stage, Mr. Speaker vacated the Chair, which was then occupied by
Shnmati Ammu Swaminadhan (one of the Panel of the Chairmen.)]

If for the period ending 14th August 1947 when we were joint the Defence
Forces were common to us and some of those Forces were transferred to
Pakistan and some taken by us, the Pakistan Government must be in & posi-
tion to pay the arrears of pay and allowances. There must be a charge against
them and they must be borne by Pakistan. It is a debt aganst them. How
is it that they have refused to pay them and we are obliged to pay what they
are obliged to pay. 1f the arrangement was one-sided and we had to take up
the full responsibility why did we agree to do so? This is one of the matters.
which the Honourable Minister has to explain.

.

Then, Madam, I am informed that India has to receive a debt of Rs. 300
and odd crores from Pakistan. What arrangements are being made to clear that
debt. Are there any instalments? Unfortunately, so far as these arrangements
between Pakistan and India are concerned, the Secretaries of Department refer
to them and decide these mmatters. It is necessary that in regard to the various
arrangements and agreements that are entered into which have far-reaching.
consequences, like the allocation of assets, the distribut'on of assets or debts,
statements ought to be laid on the table of the House from time to time. I do
feel that at least when the House is in session this House must be taken into
confidence. How are we going to justify and dispel the various rumours and
suspicions that go about in the air through whispering campaigns ouvtside .this
legislature throughout the country? We are under a peculiar handicap. Some
Becretary here asks some Secretary there and they enter into some sort of
arrangement. Aetually, we pass the legislation and we have to implement
those arrangements by our legislation and bear all the taxes. It is a rather
strange thing. If on the other hand our Ministers at least are there in some
Committee, they are responsible for all these thngs and I shall have no
_quarrel, but they have no time.

“ Now, Madam, I have taken this only as an instance. Even in the matter
of the division of property between the members of & small Joint Hindu ia.n:f)ly.
there are various things. There are movable and immovable assets of - various
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shapes and forms, both quantitatively ‘and qualitatively, which have to be
ﬁec{ded, and in the matter of division of assets or debts affecting the whole of
India, where various kinds of assets have to be divided, debts have to be
apportioned, where personnel have to be divided and various other things, we
-do nuy }mow how they are divided, except here and there some scrap of news
finds itself in the papers; otherwise, we have no knowledge sbout them. In
80 far as there is no trouble, we absolutely do not want to interest ourselves.
But wherever trouble arises—with respect to a matter where as much as a
debt.of Rs. 300 crores is due to us—what is the present position? How have
we disposed of it? How long will it take for us to realise it? These are ques-
tions which nobody knows. Take an instance, I was told that an Engineer
went seven times to Pakistan to get all the articles due to us to the worth of
Rs. 7 crores~ I would like the House to be taken into confidence in regard
40 these matters. I want an explanation from the Honourable the Defence
-Minister as to why, if Pakistan refused to pay these arrears, we should take
up the responsibility on us and thus have the responsibility on one s'de only.

The Honourable Shri R. K. Shanmukham Chetty: Madam, with regard to
~thig particular point, I think I may be able to give an explunation. Under
the partition arrangement, all joirit expenses aris'ng before the 15th August and
which are sanctioned expenses are to be debited to the common aceount, bui
no new items of expenditure for which sanction of the previous Government
‘had not been obtained can be debited to the joint account except with the
consent of both the Dominions. W'th regard to the Pay Commission’s recom-
mendations, the actual order was passed by us after the 14th August. So it is a
new thing and we gave retrospective effect to those recommendations from the
st January 1947. Therefore if we are to debit the expenses connected with the
implementation of the pay Commission’s recommendations to the joint account
between the st January and 15th August 1947, we must have the concurrence
of the Pakistan Government. Pakistan Government sa’d that they will not
agree to the implementation of the Pay Commission’s recommendations regard-
ing pay and dearness allowance, with the result that so far as our own nationals
are concerned, we have undertaken this lisbility to which we have given
retrospective effect. That is the position—unfortunately, one of the partition
-arrangements for none of which we are responsible.

Mr. B. K. Sidhva: May I know whether for the period from 1st January
40 14th August 1847 owing to the increased allowances according to the Pay
Commission to our nationals. the whole amount shall be borne by the Govern-
ment of India or half by Pakistan and half by us?

The Honourable Shri B. K, Shanmukham Chetty: It was all debited to the
wommon account. The common account was supposed to be closed on 14th
August 1947 and in debiting any new item to that common account we had to
-get the concurrence of the Pakistan Government.

Mr. Chairman: The question is:

“That a supplementary sum not exceeding Rs. 1,24.000 be granted to, the Governnr
General to defrav the charzes which will come in course of payment during the period

15th of August 1847 to 3lst of March 1948, in respect of ‘Ministry of Defence’.”
The motion was adopted.
Demaxp No. 20—MinNisTRY oF INDUSTRY AND SUPPLY.

Mr. Chairman: The motion is:

*“That a supplementary sum not exceeding Rs. 39,000 be granted to the Governor
Qeneral to defray the charzes which will come in ecourse of pavment during the period
16th Augnst 1947 to 31st March 1948, in respect of ‘Ministry of Industry and Bupply’.”

Shri M. Ananthasayanam Ayyangar: Sir, the Pay Commissioni sent its
‘mport. Tt has been variously implemented, some to the likine of some and
gome not. As regards the decision to pay s salary of Rs. 4,000 to Secretaries,
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some of us are not in favour. Various representations are being made to us,
by individual members and by some groups that the Pay Commission has
worked a hardship so far as they are concerned. To avoid all this 1 want to
suggest that a Committee of the members of this House be appointed to sik
along with the Honourabie the Finance Minister or with various committees
in order to see how this Pay Commussion is working so far as each Department
s concerned and to see what items that have not already been accepted may

be accepted and if they have been accepted, how far they are working
a hardship and therefore they may noj be accepted. Above all if
they have fixed a top limit of Rs. 2,000 or 3,000 for the Secretary of
& Department, ] do not see what is the need to give Rs. 4000. I was told
that was due to an interpretation given of the Pay Commission’s report and-
that is the way the Government has understood it. We would like to review
that position. I do not know if that interpretation is correct, but if the recom-
mendations of the Pay Commission are accepted it involves us to an expendi-
ture of nearly 30 crores of rupees year after year. The Pay Commission’s
recommendations were never placed before this House for consideration.
Lesser matters come up and we have been spending a lot of time. The Pay
Commission to my knowledge was never placed for our consideration. I wan#
the Honourable the Finance Minister to give an opportunity for the considera-
tion of the Pay Commission by this House as to how the recommendations
may be accepted and how certain portions need not be accepted.

4 P.M.

The Honourable Shri R. K. Shanmukham Chetty: Madam, I cannot, I am
afraid, give off-hand an assurance about a re-examination of the Pay Com-
mission’s recommendations by a Committee of this House. It is certainly a
matter which would require a little more consideration before I can say any-
thing definite about it. The Pay Commission’s recommendations, as Honour-
able Members know, cover a verv wide and intricate field and after a gread
deal of examination orders have been passed on most of the major recom-
mendations of the Pay Commission’s report and at this stage to again undertake
a review of the decisions of the Government on those recommendations might
Involve complications which Honourable Members may not at the momen#

foresee. But I would certainly like to examine further the suggestion mads
by my Honourable friend.

Mr. Chairman: The question is:

“That a supplementary sum not exceeding Rs. 39,000 be granted to the Govermor
‘General to defray the charges which will come in course of payment during the period
15th Aungust 1947 to 3126 March 1948, in respect of ‘Ministry of Industry and Supply’.”

The motion was adopted.

Demaxp No. 86 —Porice.
Mr, Chairman: The motion is:

“That a supplementary sum not exceeding Ra. 56,000 be granted to the Goversas
General to defray the charges which will come in course of payment Auring the period

 15th August 1947 to 31st March 1948, in respect of ‘Police’."” -

Mr, R. K, Bidhva: The remarks under thi. demsnd says: ‘“‘mainly for
payments to Provinces for additional police employed by them, owing to the
disturbed condition of the country.”” The amount is Rs. 56,000. I want to
know which of the Provinces have got this amount of Rs. 56,000 or part of it.
Is it in each province for the disturbed conditions or is it merely for the Delhi
Provinee? If it is Delhi, then I will have to say something. But if it is for the
various provinces, it will come to a very negligible amount and after all “Police”
is a provincial subject and the function of maintaining law and order being

_that of the provinece, I want to know why this amount has been contributed to
the Provinces. T want to have some enlightenment on this matter and if the
payment refers to Delhi only. then I would like to make some observations.
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The Honourable Shri R. K. Shanmukham Chetty: The expenditure now
asked for relates mainly to the additional amount for the muiutenance of
Police granted to the Provinces of Punjub and Bengal. On account of parti-
tion disturbed conditions occurred in these two Provinces in a special measura
and we thought there was a justification for the Centre to help these two Pro-
vinces . to maintain their Police force on a large scale.  Therefore it refers only
to Punjab and |Bengal. .

Mr. B. K. Sidhva: That means only Rs. 28,000 for each Province. It
comes to that and that amount could have been met by the Provineial Govern-
ment as it is very small. I can very well understand the Provincial Govern-
ments wanting to have some lakhs of rupees to maintain law and order.

The Honourable 8hri BR. K. Shanmukham Chetty: These were the Provin-
cial Police for special protection arising out of these communal disturbances.

Mr. R. K. Sidhva: I must admit, I cannot understund.
The Honourable Shri R, K. Shanmukham Ohetty: The complaint is that

we must have given more.

Mr. R. K. Sidhva: It is not a correct information that the Honourable
Minister is giving. We do not ask for more money to be given. What we
feel is that the amount being negligible the information given appears to be
incorrect. After all the Government was functioning in East Punjab and
Bengal. Though they were newly established, they had some money. They
would not have asked for the equal distribution of Rs. 28,000 between them.
It looks to me rather extraordinary and surprising.

The Honourable Mr. Rafi Ahmed Kidwai: That was given by the Govern-
ment of India to protect certain strategical positions.

Mr. Chairman: The question is:

#That a supplementary sum mnot exceeding Rs. 56,000 be granted to the Governor

General to defray the charges which will come in course of payment during the period
15th August 1847 to 3lst March 1948, in respect of ‘Polize’.”

The motion was adopted.
Demaxp No. 56—OvERSEAS COMMUNICATIONS SERVICE.

Mr. Ohairman: The motion is:

““That a supplementary sum not exceeding Rs. 56,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th . August 1947 to 31st- March 1948, in respect of 'Overseas Communications Service'.””

Shri M. Ananthasayanam Ayyangar: The explanatory memorandum says:
Mainly payment to Messrs. Cable and Wireless Limited for cable maintenance
and half share of the profits due to them by previous agreement with Messrs.
Indian Radio and Cable Communications Company Limited, whose assets were
acquired by Government from lst January 1947. Provision was not made in
the budget as negotiations were still in progress.

I would like to make a few observations as to how Honourable Members of
this House must be informed about what takes place in the Standing Finance
Committee. Kitherto the Honourable the Finance Minjster might remember
that along with the supplementary demands the proceedings of the Standing
Finance Committee used to be circulated to the members of the House. The
proceedings are all supplied to the Committee by the Government, from time
to time so that the members will be able to keep a-watch over the activities
of the Committee and uliimately it is the House that has to aceept the recom-
mendations and the decisions of the Committee. I speak'subject to:correction,
no such memorandum or proceedings of the Standing Finance Committee have
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now been circulated among the members of this House. Even where some
reference is made to this in the explanatory memorandum, Honourable Mem-
bers have not got the proceedings. We may have something in the Standing
Finsnce Committee possibly with whih the Assembly may not agree as to the
decision taken. I would therefore suggest that the proceedings of the Standing
Finance Committee in the manner in which they were being printed last time
must be printed and made available to all members. Not only this, but the
proceedings of all committees also should be sent. There are slips of paper
sent with regard to the decisions of the various Standing Finance Committees
to various members and these slips are lost when the matter comes up here.
Therefore we should have the decisions of every Standing Finance Committee
made available to all the members of this House, because ultimately the As-
sembly has to decide. Therefore, I take this opportunity of impressing upon
the Honourable the Finance Minister and the other members of the Govern-
ment that by the time any demands for either a supplementary or original
demand come to this Assembly, the members of the Assembly must have deci-’
sions of all the various Standing Finance Committees at their disposal relating
to various Departments along with the memoranda and other attached papers.
This is the object with which I want particularly to draw the attention of the
Honourable Minister to Demand No. 56.

Prof. N. G. Ranga: I want to ask for a little more enlightenment. We
want to know something more about this payment for cable maintenance and
half share of profits. Is it cable between India and England or between India
and any other country?

The Honourable Mr, Rafi Ahmed Kidwai: When the Overseas Communica-
tions Service was acquired by the Government of India from Indian Radio and
Cable Communications Limited, the contract in the agreement of that company
and the British company was that every year £90,000 will be paid as main-
tenance charges and half of the profits. It was expected to replace this profit-
sharing by another agreement (all righte being purchased) when the negotia-
tions were started. But the negotiations have not been completed and this
year’s profits have to be paid, and this demand is therefore made.

Mr, Chairman: The question is:

“That a supplementary sum not exceeding Rs. 7,80,000 be granted to the Governor

B 0 B TR o s S e P
The motion was adopted.
DeManp No. 77—DereNcE SERVICES, EFFECTIVE (SUPPLIES AND STORES)
Mr. Chairman: The motion is:

"That & sy plemantn{ sum not exceeding Rs. 1,04,72,000 be granted to the Governor
General to dafl:'av the charges which will come in course of payment during the period
15th Aungust 1947 to 3lst March 1948, in respect of ‘Defence ices, Effective (Bupplies
and Stores)’.”

Shri ©. Subramaniam (Madras: General): This demand is in respect of
Ordnance, Harness and Saddlery and Clothing Factories. I would like to
know whether it represents the purchase of stores or the salaries of employees
or both. I would like to have some details.

The Honourable Sardar Baldev Singh (Minister for Defence): It relates to
both purchase of stores ss well as salaries. The position was that the entire
expenditure was joint and it was supposed to be shared between Pakistan and
India; and as all the Ordnance factories have come to us we have taken upon
ourselves the responsibility of this additional expenditure. It was not ineluded
in the original budget; only our share of the expenditure was included. “This
additional expenditure was to be deducted from Pakistan when the factories
were to be divided; but as all the factories have come to us we have to bear
thiz expenditure.
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Prof. N. G. Ranga: What was the justification for this additional expendi-
ture at all over and above the provision made in the last budget?

The Honourable Sardar Baldev Sinmgh: No, it was not provided in the
original budget. # -

Mr. R. K. Sidhva: As this relates to disposal of stores, I will say that many
surplus stores in many stations are lving for disposal for a number of years
and nothing is done to dispose of them. TFor instance, in the Delhi station . . .

The Honourable Sardar Baldev Singh: This has nothing to do with those
stores. These stores are those that are necessary for running the Ordnance
tactories.

Mr. Chairman: The question is:

“That a supplementary sum not exceeding Re. 1.04,72,000 he granted to the Governor
General to defray the charges which will come in course of ayment during the period
15th Auguial. 1947 to 3lst March 1948, in respect of ‘Defence Services, Effective (Supplies
and Stores).”

The motion was adopted.
DeMasp No. 78-A—GRANTS-1N-a1p T0 PROVINCIAL GOVERNMENTS

Mr. OChairman: The motion is:

“That s wfpplmmntary sum not exceeding Rs. 1,40,00,000 be granted to the (overnor
General to defray the charges which will come in course of payment during the period
15th August 1847 to 31st March 1848, in respect of ~'Grants-in-id to Provineial Govern-
ments’." .

Prof. N. G. Ranga: T am not opposed to this provision because these two
Governments have been going through great trouble and certainly need special
assistance from the Central Government. But from the financial point of view
I should like to know at what level these questions were decided. And also,
when they were decided, whether the Finance Department took the earliest
steps to bring these things to the notice of the Standihg Finance Committee.

Secondly, I would like to know whether any more such additional or
Bpecial grants are going to be made to these two Governments during the
current year; and if so, whether Government have fixed any sort of ceiling up
to which they would be willing to assist these two (Governments.

The Honourable Shri. B. K. Shanmukham Chetty: These are ad hoc sub-
ventions to these two’provinces to enable them to meet their revenue and
expenditure budget. Honourable Members have 1 doubt realised the special-
difficulties which these two provinces had to face on account of the partition.
The decision was really taken as an ad hoc decisicn; and after examining the
budgets of these two provinces I took the decision myself. At the ministerial
level the decision was taken and approved by the (‘abinet: and subsequently I
think the matter was placed before the Standing Finance Committee also and
they too approved of it. .

Shri M. Ananthasayanam Ayyangar: Reference can be made to that in the
memorandum.

The Honourable Shri B. K. Shanmukham Chetty: With regard to - that
point I do not know why it was not done this vear. The entire proceedings of
the Standing Finance Committee must be made available to members.

Prol N. @. Ranga: Is it proposed to make any more grants to these people?

“The Honoursble Shri B, K. Shanmukham Chetty: No, not for the current
vear. We have made a provision for 1948.49 also. This closes with today.
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Mr, Chairman: The question is:

“That & supplementary sum not exceeding Rs. 1,40,00,000 be granted to the Governor
General to defray the ctiarges which will come in course of payment during the period
15th August 1947 to 3lst March 1048, in respect of ‘Grante-in-aid to Provincial Govern-
ments’.”

The motion was adopted.-

.

Dexanp No. 99—CapiTan OurLay ox SOHEMES oF STate TRADING

Mr. Chairman: The motion is:

“That a supplementary sum not exceeding Ra 8,53,25,000 be granted to the Gomggnor
General to defray the cha

rges which will come in course of payment during the period
]Tmh August 1947 to 31st March 1948, in respect of -Capital Outlay on Schemes of State
rading'.’’

Shri M. Ananthasayanam Ayyangar: I wish to draw attention to clause (b)

of the footnote. It is said that the expenditure on the Mechanical Cultivation
Scheme was sanctioned after the budget was framed, and sanction js now
sought for an expenditure of Rs. 11,71,000. 1 was opposed to this and am
still opposed to it. but I cannot place before the "House the materials regarding
this proposal. It happens in this way. The Americans had about 300 or 400
heavy tractors. They gave that away. We purchased them. After purchase some
of them could be retained here—about 100 or so—to assist in reclamation of lands
in and about Delhi, the U.P. and East Punjab. The rest could be distributed
to the various provinces. The whole of India may be divided into four regions
and the balance distributed among those regions and small workshops for their
repairs might be established. On the other hand, the scheme envisages the
possibility of a central depot here for 800 tractors which may be moved in sets
of 15 from one end of the country to the other end. They might be worked
by an establishment which proceeds from here and also a mobile repair shop
‘and the memorandum c'reulated to us showed how fantastic the proposals were.
It was said that along with those tractors, those tractors must be guarded on
the fields by a gazetted officer with a force of 15 constables. The ground must
be made free of malaria and so on. But I do not know how the tractors would
be walked away with! All these arrangements were for the purpose of creat-
ing the establishment for a central organization. We are trying to centralize
various things, which iv the nature of things must be decentralized. Of course
somne of the provinces close to Delhi are taking advantage of it. One of the
provinces said that 10,000 acres may be brought undér eultivation by the
tractors. The tractors were sent and 10,000 acres reclaimed. Now they say
that we do not have any surplus men. Therefore come and plough this. Next
they will say throw the seed for us and then veap the harvest and get the
bevefit and share it with the Centre! .

I know the Finance Minister does not agree with me and he need not
agree with me. fBut I cannot place the materials before the House. I would
have liked to read out to the Honourable Members the various items in the
memorandum. According to me the reading would show that it was not
necessary. But I am helpless. Tt is a matter of 11 lakhs which is a recurring
expenditure. This only refers to the capital outlay. What it involves is
different. It might be sa'd that vou are going to get the rent or the charg.eg
from the provinces. It will be too heavy a cost. Madras does not want it.
She is prepared to do without it, partly on account of the heavy expenditure
and the fact that there are not such large plote of land which have to be
brought under cultivation- at a stretch. REither the 10,000 acres must be
brought into cultivation in b'g groups of small units to be of any benefit in pro-
vinees with small plots: or # they are split up into units of two or three they
may be more useful according to the needs of the provinee covearned  But ]
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do not ;mow how to ask for the aid of all the members here in respect of my
contention. I am sure the Honourable Minister will explain the position to
us. In any case the sanction which has been asked for, if it is sanctioned, it
must be for a year. This matter should be closely watched as to whether
decentralization might not- prove more effective kt.ha.n centralization.

_ Mr.-R. K. Sidhva: Fortunately for my friend, he knows something about
it because he is & member of the Finance Committee. But 1 am absolutely
ignorant of this matter as to what this amount relates to. When I read it L
thought this related to the production of tractors which would be given to the
provinces on loan for cultivation and for our food campaign. But from his
speech I find that this is quite different, though, even from his speech, I could
mttd q:gctly say for what it was. Is it & capital grant? On the one hand he
sd1d 1618 ., .

Shri M. Ananthasayanam Ayyangar: This is capital outlay: that involves
reeurring expenditure. '

Mr. R. K, Sidhva: Still the matter is not clear. What iz this mechanical
cultivation for, if it is not for food or for other products? He made a reference
to malaria. 1 therefore desirs that the Honourable the Finance Minister
should let the House knmow what is the scheme, and after hearing him, we
could discuss it, because it seems to me that there is a lot of material to be
studied. It is therefore unfair that such a matter should have been broughi
to this House without sufficient information being supplied to the Honourable
Members. Reslly speaking, Madam, I had a compldint gbout all these sub-
jects. The materials given are so scanty. Half of them relate to increases as
a result of the Pay Commission, dedrness allowance and so on. I may inform
you that I have beer in the Provincial Government and let me say that the
Provincial Governments give in their budget demands, both for supplementary
and annual, far more information than we get here. There are two books.
One is 8 white book and the other is a blue book. One contains figures and
the other gives all the information as to why the necessary increase is demanded
and statements for the preceding five years are given, showing the number of
mployees, the increase or decrease every year and how the amount stands in
vvery one of these five years. I thought that the Central Government ‘must
have something better than the Provincial Government and that here we can
get better information and there would be something to learn. But I am
surprised to find that the information supplied by the various departments for
the budget is very scanty. Ordinary members, without studying it carefully,
will not be able to make out the A, B, or C of the budget: and those who
would like to make a study of it would not be able to make head or tail of the
subject. Here is a glaring instance. I wanted to know what it was about.
I took it to be for thesgood purpose of mechanical cultivation and for fractors
which may be given to the provinces and I did not bother much t_about‘ it be-
cause they want to step up production. Now it is something quite different
and we sre asked to give sanction to this Rs. 11 lakhs. We have only thirty
minutes more to pase the whole budget and I do not know how we can reconcile
ourselves in this matter when we do not know what it is and still we shall
be & party to the passing of this item! Therefore, I do hope that the Honour-
able the Finance Minister will kindly enlighten us more fully and in future he
ghould bear in mind that much has been stated about the preparation of the
budget by many Honourable Members. Sufficient has'been said and much
more could be said and a much more enlightened and simple budget could be
presentéd to this House, which any layman could understand, criticise and
make useful suggestions about to the Treasury Bench Members. That stage
has gone 0 far as this year is concerned. The Finance Committee members

will be alert . . .
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Mr. Chairman: Order, order. I think the Honourable Member is going off
the subject.

Mr. B. K. Sidhva: No Madam, my remarks relate to this as I am absolutely
ignorant about it and 1 am quite consistent with what 1 say. There is no
material here from which 1 eould make a case and when I have to make out a
case I have to give these other details. 'herefore, it is most unfaw to keep
the House in the dark and obtaining the vote of the House for these Rs. 11
iakhs and as a matter of fact for crores of rupees without giving us sufiicient
material to understand, just because the Honourable Ministers know that these
things will be passed. At the same time it is not proper that we should not
be given all the information. I therefore repeat and state that at least as far
a8 this item is concerned, let us know wh#it it is so that we may understand
the argument between him and Mr. Ayyangar and we may be able to come to
our own opinion and we may then have the consolation of knowing that while
sanctioning this amount we understood this jtem.

The Honourable Shri Jairamdas Doulatram (Minister for Food and Agricul-
ture): Madam, it seems that there is some’ misunderstanding with regard fo this
question of the tractors. I think part of the criticism is due to the fact that
sometime ago a news paragraph appeared in the press that 10,000 acres of land
were being cultivated by mechanical tractors in the U.P. Sometime, before 1
took charge, a plan for importing tractors not for the purpose of reclaiming
small patches of land here and there but for the purpose of reclaiming large
areas of land which could not be handled by man, which was part of s scheme
for developing the food resources of the country had been sanctioned. It is
not my intention that these tractors should be used in this or that province on
any other considerations except two. One consideration is the potentiality of
that province to place under the plough large areas, to fill the gap with regard
to our food deficit. The second consideration is the readiness of thav province
to complete first the cultivation operations and then the harvesting operations.
It is only where these two considerations apply that tractors will be sent out.
I know that some tractors are on the move. As a matter of fact & unit of 15
tractors has been sent to the Central Provinces, because it is understood that
in the Central Provinces there are large tracts of land which are awaiting
reclamation. It has been suggested that instead of sending large units of 15
tractors the units sent should be much smaller. It is a matter for censidera-
tion whether the overhead expenses will not be unnecessarily heavy. But I
have no objection to considering any scheme which will be proved to be econo-
mical whereby three or four tractors could be sent to certain parts of our coun-

But the use and the repair of these tractors require fairly high technical
skill. Whether it will be possible to distribute this high technical skill to
many parts of the dfuntry I capnot at present straightaway say. But I am
prepared to examine this proposal of decentralising. the plan for the use of
tractors. However my present study of the question shows that it may on
the whole prove to be an uneconomical use of what tractors we have. We have
at present round about 200 tractors in use. These tractors were purchased
from the army disposals. They are now being repaired and converted for the
use of agriculture. Therefore st present we have got about 200 working
tractors and about 100 or so under repairs. We have given orders for another
440 tractors which are expected to arrive in the course of the next six months.
[ cannot say when they will arrive. It will depend upon the shipping space
available and many other factors. There is no question of these tractors bein
available for this or that province on any other consideration except what
have mentioned. I am perfectly willing to consider the proposal that we might
have & smaller unit for any provines but I would plead with the House not to
allow this suggestion to be inspired by what I might call purely local fee]in%:,
that this or that province has not had its share. I would reslly request t
House to deal with this matter on an All India basis. Which are the areas
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where probably this type of reclamation will speed up food production and give
us the best results [or the country as a whole—that I think should really be in
the present emergency the over-riding consideration. At the same time if any
province which s deficit in food is ready for work and both the Government
and the cultivators there are ready for the despatch and use these ftractore, 1
will have no objection to consider most open-mindedly the diversion of & smali
unit to that particular area.

Mr. R. K. Sidhva: If these units-are to be sent to certain provinces for this
purpose, 1 want to know why not that amount be debited to that province on
account of these tractors and why burden the Government with that expense?

The Honourable Shri Jairamdas Doulatram: I cannot say much about the
methods of accounting but these tractors at present are purchased by the
Centre and rented out to the provinces. The provinees have to pay for all the
cultivation expenses. If the proposal is that all tractors should be purchased
by the provinces, that is a different question altogether. Then it means that
the province would permanently take charge of them whether they require
them or not any longer. I think it is in the interest of reclaiming large aress
(we have probably about 45, or 50, lakhs of acres) awaiting reclamation and
it oan reclaim them. ull our food deficit will be covered—that the Centre should
maintain -these tractors and allot them to those areas which on the whole we
think are areas from which we expect the maximum results. If you suggest
that the provinces should purchase these tractors, then it is a matter to be
gofie into in due course. 1 cannot commit myself at this stage.

Prof. N. G. Ranga: Madam, the whole scheme seems to be the result of a

kind of drawing room inverted mathematics or arithmetic. All that my Honour-
able friend-the Minister has said will be quite correct if he bad in his mind
_just & small. province like Orissa. But where you must have a sort of central
station with 300 or 400 tractors from which you will be sending out tractors in
tens or twenties with the idea of economising overhead expenses and so on,
where we are thinking ip terms of the whole of India to be turned into one
unit, that Delhi should have been thought as the centre of it all! Whoever
must have thought it must have n very bad idea of India’s geography. If they
wanted to save on overhead expenses or they-wanted to have one central station,
they should have thought of Betul or Wardha and not Delhi. These officers
do not want to go awny from Delhi: there will not be any fun anywhere else.
It is absurd. I am'glad my Honourable friend the Minister has agreed fo con-
sider this suggestion. It is a very good suggestion and I hope the Minister
will very soon come to & conclusion. It would be better ® d'stribute the whole
bunch of these tractors into at least four centres and then these centres, which-
ever provinees may be chosen, would - entrust the work to the loecal department
of agriculture. :

Secondly, I wish to warn the Government that. we had better not make
too much heste in going ahead with this tractor importation or utilisation, for
this reason that they have themselves appointed a Major (who impressed me
the other day rather well) in order to investigale into the practicability of the
utilisation of many of these machines. He is now studying it, what kind of
tractors will be useful to our country, whether any alterations have got to be

- made or whether any improvements have to be made. Pending the enquiry
and the results of Lis researches it would be better that Government should
not hasten to spend too much mouney. That does not mean that I am. opposed
to the introduction of these tractors, harvesters or combiners. Wherever they
can possibly be introduced with the aid of the state or on the inifiative of the
state for large scale cultivation of land certainly they should be brought into
this country or should be manufactured in this country itself and then introduced.
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Thirdly, 1 would like the Government to investigate into the possibility of
manufacturing these things as a state enterprise in such s manner that these
machines will be absolutely suitable to our own country.

Fourthly, I would like to suggest to my Honourable friend that the areas in
every province, purticularly in the agency tracts, where these big tructors or
such other machines alone can possibly be used m order to bring those areas
under cultivation to help the local people produce more food and to make
India self-sufficient in food. I know of Agency ureas where there is plenty of
fertile land, but there is labour shortage. If you think of importing labour fronx
outside into the Agency aress it wll be an impossible proposition because there
is malaria and blackwater fever and various other scourges. In such aveas if
you are to succeed in raising bigger and biggericrops, then certainly you have
got to rely more aud more on these machines. Therefore, it is all the more
necessary why the Government of Ind'a should {ry to hasten with their own
researches first of all; secondly not to be tvo much in u hurry to import these
machines at very high cost; thirdly to select at least four places where they
can possibly centralise these things instead of keeping them all in Delhi alone.
If they must necessarily have one station alone to start with, then’ certainly
Delhi is the last place for it. Let them choose some other place. Probably
they have erected some shéds and some other things; they might have put up
some quarters also. But they can be used for various other purposes connec-
ted with the Agricultural Tnstitute itself. Tedo hope the Honourable Minister
will give his best consideration to these points.

Shri Ramnarayan Singh: I want to put one question. Moyl know how
much waste Jand has been reclaimed by_these tractors in the year which is
coming to an end today and how many tractors have been sent to Bihar? o

The Honourable Shri Jairamdas Doulatram: Tn 1'. P. 10,000 acres have
been cultivated. I cannot say off-hand how many iractors were sent to Bibar.

Mr. Chairman: The question is:

“That a supplementary sam not exceeding Rs 8.53,25000 be granted to the Governor-
(General to defray the charges which will come in vourse of pavment during the period
15th August 1047 to 3lst March 1948, in respect of ‘Capital Outlay on Schemes of State
Trading’."”

The motion was adopted. B

Mr. Chairman: Demands Nos. 21, 27, 28, 20, 86, 53, 56, 77, T8-A, 92 and
99 have been disposed of: All other ‘demands are now put to the House

together. The questiou\ is: .

“That the respective supp! tary sums not exceeding the amounts shown in th'e third
column of the Order Paper, except in the case of heads of Supplementary Demands Nos, 21,
27, 28, 20, 36, 53, 56. 77, T8-A, 92 and 99, be granted to the Governor General to defrav
the charces which will come in rourse of navment during the period 15th Auveust 1947
to 3lst March 1948, in respect of corresponding heads of Suppl tary D i tered
in the second column thereof.” -

The motion wR: adopted.

[As directed by Mr. Chairman the motidns for Demands for Suppiemet.i}tary
Grants which were adopted by the Assembly are reproduced below.—Ed. of D.]

Demanp No. 1—CusToms.

“That a supplemeniary eum not exceeding Ra. 1,74,000 he granted to the Governur
(seneral to defray the charges which will come in course of payment during the period
15th Aucusi 1947 to 3lst March 1948, in respect of ‘Customs’.”

Demanp No. 2—-(71«.\11*12?1, EXCISE AND SALT.

““That s supplementary sum net exceeding Rs, 83,000 he granted to the Governn
(leneral to defray the charges which will come in course of payment during Lthe period
15th August 1947 to 3lst March 1948, in respect of ‘Central Excire and Sali’.”
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Demanp No, 3—Taxgs oN INcoME NOLUDING CORPORATION Tax.

“That a supplementary sum not exceeding Rs. 550,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th August 1047 to 3lst March 1948, in respect of ‘Taxes on Income including Corporation
Tlx".l

DeMaAND No. 4—0p1UM

“That s supplementary sum mnot exceeding Rs. 562,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th August 1947yto 31st March 1948, in reapect of ‘Opium’.”

Demanp No. 6—STamPs.

1 -
“That a supplementary sum not exceeding Rs. 502,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th August 1947 to 31st March 1848, in respect of ‘Stamps’.”

- DeEMAND No, 9—InpiaN Posts AND TELEGRAPHS DEPARTMENT
““That & sn plsmental{ sum not exceeding Rs. 1,000 be granted to the Governor
¢

General to defray the charges which will come in course of payment during the period
15th Aungust 1947 to 3lst March 1948, in respect of ‘Indian Posts and Telegraphs Depart-

ment’.

-
DeMAND No. 19—MINISTRY OF EXTERNAL AFFAIRS AND COMMONWEALTH
RELATIONS.

“That a supplementary sam not a‘l':meding Rs. 51,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th August 347 to 3lst March 1048, in respect of ‘Ministry of External Affairs and
Commonwealth Relations’.”

. Demaxp No. 33—AvuDbIT.

“That a sopplementary sum not exceeding Rs. 2,98,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th August 1847 to 31lst March 1948, in respect of ‘Audit’.”

DeEmanp No. 837—Porrs axp PILoTAGE

“That s supplementary sam not exceeding Rs. 24,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
:5th August 1947 to 31st March 1948, in respect of ‘Ports and Pilotage’."”

DemMAND No. 55—INDUSTRIES AND SUPPLIES.

“That a supplementary sum not exceeding Rs. 68,00,000 be granted to,the Governor
General to defray the charges which will come in course of payment during the period
15th August 1947 to 3lst March 1948, in respect of Industries and Supplies'.”

‘DEma¥D No. 58—BRroADOASTINGY

“That a supplementary sum mnot exceeding Rs. 3,68,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th August 1947 to 3lst March 1948, in respect of ‘Broadcasting’.”

DEmanD No. 61 —CgNsus.
-
“That a supplementary sum not exceeding Rs. 75,000 be granted to the Governor
Genersl to defray the charges which will come in course of payment during the period
15th August 1847 to 3lst March 1948, in respect of ‘Censns’.”

Demawp No. 66—MinT.

“That a supplementary sum pot exceeding Rs. 2,84,000 be granted to the Governor
General to defray the charges which will come in course of payment during the period
15th August 1947 to 3lst March 1948, in respect of 'Mint’.” . )

DemanDd No. 79—MIsCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAY
AND PROVINOIAL GOVERNMENTS.

“'That & supplementary som not excegding Rs. 6000 be granted to the Governor
General to defray the charges which will conle in course of pavment during the period
15th August 1847 to 31st March 1948, in respect of ‘Miscell Adjustments bet the
Central and Provincial Governments’.” :
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Desmaxp No. 81—Civin DereNos

“That & & sum not exceedi Rs. 15000 be granied to the Governar
General to ddrfpktﬁmchsrgum which will en:l?‘ in course of psyment during the period 15th
Augnet 1997 1o 3et March 1948, in respect of ‘Civil Defence’.”

Dzua¥p No. 82.—Dzrm

“That a supplementary sum not exceeding Rs. 2,809,000 be ted to the Governor
General o defrg)rr“ the :hn{gea which will come in course of gsymmuring the period 15th
Angust 1947 to 31st March 1948, in respect of 'Delhi’.”’

DEMAND No. 86.—RELATIONS WITH INDIAN BraTes
“That a supplemen sum not exceeding Re 11, be ted to ithe Governor
Geuveral to defm)?l the eﬂa which will come n wme%m&m during the period 15th
Angust 1847 to 3lst March 1948, in respect of ‘Relations with Indisn States’.”
DemMaND No. 97.—CoMMUuTED VALUE OF PENBIONS
“That a supplemen sum not exceeding Ra. 2,65000 bo granted to the

tary Governor
General 10 defray ibe charges which will come in course of during the period 15th
August 1847 to 3lst March 1948, in respect of Commuted Value of Pensions’.”

_ The Assembdly then adjourned till a Quarter to Eleven of the  Clock on
Thursday, the 1st April 1948,
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